
Fifth Serin, Vol. I, No. 5 Thursday, March 25, 1971

Chaitra 4, 1893 (Saka) 

LOK SABHA DEBATES 

First Session
(Fifth Lok Sabha)

{ Vol· I coatains Nos. 1 to 12) 

LOK SABHA SECJl.ETARIA'I 

NEW DELW 

Prlc� I RI. 6.00 



(ORIGINAL ENGLISH PI.OCEBDINGS INCLUDED IN ENGLISH VBRSION AND 
ORIGINAL HINDI PltOCBBDINGS INCLUDED IN HINDI VBltSION WILL DB 

TB.BATID AS AUTBOlUTATIVE AND NOT THE TltANSLATIONTHEREOF.J 



C O N T E N T S
M>, 5—Thursday, Marc Ik 25, 197Ij€haitra 4, 1893 {Soka)

Columns
Calling Attention to Matter of Urgent Public Importance—

Reported shortage of small coins ... ... j 3
Paper Laid oil the Table ... ... ... 13

Re: Motion for Adjournment ... 13—21

Railway Budget. 1971-72—
General discussion Demands for Grants on Account 

(Railways) 1971-72, and Demands for Supplementary
Grants (Railways), 1970-71. ... 21______ 60
Shri R. C. Vikal ... ... ... 22-27
Shri N. Sreekantan Nair ... ... ... 27—28
Shri A, P. Sharma ... ... ... 29—32
Shri P. K. Deo ... ... ... 4 2 ^ 4 4

Shri Biren Dutta ... 44  45

Shri Mohsin ... ... 45—48
Shri Hanumanthaiya r ... 48—60

Appropriation (Railways) Vote on Account BiU 1971--
Introduced. ... 60—69

Motion to Consider ... ... ... 52

Shri S. t .  Saksena ••• ... ... 62—63
Shri Shiv Shanker Prasad ... ... ... 63—64
Shri Mallikarjun ... 64-65
Shri N. P. Yadav ... ... 65—67
Shri Hanumanthaiya • ••• ... 68—69

Motion to Pass • ... 69
Appropriation (Railways) Bill, 1971—Introduced and

Passed. ... ••• 69—70

Manipur Budget 1971-72-General Discussion, Demands 
for Grants on Account (Manipur) 1971-72 and 
Demands for Supplementary Grants (Manipur)
1970-71. ... ... ... 71—100
Shri Dasaratha Deb ... ••• B7—90
Shri N. Tombi Singh ... *• -  90-93
Shri Jharkhande Rai ••• ••• ••• 93—96
Shri Vidya Charan Shukla ... ••• 96^99

Manipur Appropriation (Vote on Account) Bill 1971
Introduced and Pasted ... - 100-101

( I )



:« >

Columns
Manipur Appropriation Bill, I9?(

introduced and Passed ... ... 101—02

Demands for Supplementary Grants (General), 1970*7] ... 102—46
Shri D. N. Bhattacharya ... ... U5—18
Shri M. Ram Gopal Reddy ... ... 118—21

S  Shri S. M. Banegee ... ... ... 121—24
Shri R< N. Shanna ... ... 124—28
Shri B. R. Shukla ... . • ... 128-32
Shri J. M. Gowder ... ... 13J-M
Shri Hukam Chand Kachwai ... ... ... 136—40
Shri Vidya Charan Shukla •• .» ... 140-45

Appropriation Bill, 1971-Ititroduced and Passed ... 146—47

General Budget, 1971-72—General Discussion ... ... 147—76
Shri K. N. Tiwary ... ... ... 148-56
Shri Saroj Muketfe* — ... 157—62
Shri M. B. Rum ... - * ... 162—65
Shri Sureodra Mohanty ... ... 165—70
Shri Shiviutth Singh ... ... 171—76



LOK SABHA DEBATES 

LOK SABHA 

Thursday, March 25, 1971/Chaitra 4, 
1893 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[Mr. Speaker in the Chair] 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported Shortage of Small Coins in the 
Country 

2 

are being taken to introduce two shift 
working, with an' incentive scheme, in the 
Alipore Mint also. As a result of the 
measures already taken, the average daily 
production in the Mint has increased from 
about 12 lakh pieces, when they were 
working for 48 hours a week to about 35 
lakh pieces. It is expected that the pro
duction of coins in the Mints is likely to 
rise from 5,500 lakh pieces in 1970-71 
to about 18,500 lakh pieces in the next 
year. 

Hon'ble Members will appreciate that 
with this increased production, the supply 
position of coins will improve considerably 
and the temporary shortage, felt in certain 
localities, will ease gradually. 

SHR� S. M. KRISHNA : The shortage 
SHRI S. M. KRISHNA (Mandya) : I of coins in the country has added a new 

call the attention of the Minister of Finance dimension to the current inflation and the 
to the following matter of urgent public statement that has been placed before the 
importance and request that he may make a House is the least encouraging in the sense 
statement thereon :- that the hon. Minister has not been ab'!e to 

The reported shortage of small coins in appreciate the magnitude of the problem. 
the country. , Every housewife in this country has been 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : Mr. Speaker Sir, 
some complaints of shortage of coins in a 
few centres of the country are being received 
from time to time. Government are aware 
that such complaiDts have increased of late. 
However, the Reserve Bank of India have 
b.een making additional supplies to their 
small coin depots in centres from which 
complaints are being received. They have 
also been issuing large quantities of small 
coins through their counters. Government 
have also taken steps to increase production 
of coins. For this purpose, the Mints at 
Hyderbad and Alipore are working for 60 
hours a week, as against 48 hours earlier, 
from 19th October and 9th November, 1970 

pectively. The Bombay Mint has been 
t to two shift working of nine hours each, 

. th an incentive scheme for ,the workmen 
pm ih� miqdle of Januarr, 1971. Steps 

undergoing the torture or the agonising 
experience of being told by the shop-keepers 
that they will have to come with the correct 
change in order to buy a particular material. 
I am sure that even Mrs. Shukla if she finds 
time to go sh.:ipping would certainly be 
confronted with this frustrating and agoni
sing experience. We have got reports to 
this effect from many parts of the country. 
In Bombay the Foodgrains Dealers' Associa
tion have given out a warning that all those 
ration-card holders who come to buy rations 
will have to bring the correct change in 
order to get their daily supply of rations. 
In Modinagar the shop-keepers have created 
their own floating currency. They issue 
paper coupons and instead of changes these 
paper · coupons are being utilized. In the 
DTU Delhi we hear that even girls are being 
asked by the conductors to go to Scindia 
House to collect their change. Just inw.gine 
the position. . They pay one rupee in the 
bus an4 in order to collect the chan�e of 8� 
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paise they will have to go ail the way to 
Scindia House,

Now I would like to pose three pointers 
to the hon. Minister. Is it not a fact that 
it» April, 1970 the Reserve Bank of India 
withdrew about Rs. 20 crores worth of 
small coins because they were all worn out 
coins ? Secondly? is it not a fact that the 
Bombay Mint has t&kei up foreign orders 
from Thailand and Greece ? When we were 
not able to fulfil our internal requirements, 
I wonder at the farsightedness of the 
Reserve Bank of India in taking up these 
foreign orders just because they provided 
Rs. 33 lakhs worth of foreign exchange. ( 
also learn that there are many more orders 
being placed with the Bombay Mint; parti
cularly, there are requests from Ethiopia, 
Brazil and Cevlon.

Thirdly, there has been some sort of 
black-markctmg going on in these small 
coins. You find a big queue in the Reserve 
Bank of India here in Delhi where if one 
gives 85 paise *orth of coins he gets one 
rupee. Seemingly poo* people have been 
queuing up at the counters of the Reserve 
Bank of India here. They collect 85 paise in 
coins and go to the nearest dealer who is a 
middleman and some sort of a profiteer* He 
melts all those coins because recently the 
Government raised (he price of nickel and 
popper. So, I would like to know from the 
hon. Minister as to how many cases have 
been registered# against these anti-social 
elements who are indulging in such black- 
marketing and profiteering. Has Govern
ment made any efforts to bring them to 
book?

SHRI VIDYA CHARAN SHUKLA : 
The complaint voiced by (he hon. Member 
is substantially correct. I  am not trying to 
reduce the magnitude of the problem; I have 
only given the history of how thir problem 
arose, I would give a tittle bit more of 
detai) so that hon. Member* can appreciate 
how this difficult situation has arisen.

In 19tf£-69 the demand that the ftaverve 
Bank made m  the mints was JO,268 lakh 
piece*. Against this demand the mints 
supplied them 14,246 lakh pieces. When 
the cota programme for 1969-10 was being 
drawn up the demand by Jfte Reserve Bank 
wm  dm stM ly  reduced &om 10,269 lakh 
|»iecee to  4fTOO Jafch pieces- Therefore,

3 Shortage of

production in the various mints had to be 
drastically cut down. There was spare 
capacity but because the demand by the 
Reserve Bank and the coin programme as 
drawn up by the Reserve Bank was reduced, 
production in the various mints had to be 
reduced.

After that, when through the State 
Trading Corporation certain foreign orders 
were received from Greece and Thailand, 
they were accepted, not at the sacrifice of 
production for local needs but when this 
production had to be cut down. They were 
accepted for being minted at the Bomba} 
Mint.

After that the complaint about the coin 
shortage started coming in. Therefore, as I 
have said in ni\ original statement, we 
started a ciash programme of minting in the 
various mints, particularly in Bomba* and 
Alipore. In the Hyderabad Mmt the 
machinery is very old and n cannot be used 
to its optimum capacity. Wc have nov» put 
the mint in Bombay to two shifts, as I 
said, aod in Ahpore it will be put to two 
shifts with the incentive scheme very soon. 
Therefore, the situation has started ea&mg 
up.

The two other factors pointed out by the 
hon. Member are also substantially true, that 
is, regarding the metallic content of the 
small denomination coins like 2 paise, 5 
paise and 10 paise coins. As a result of the 
alloy that was being used particularly 
because of the devaluation of the rupee in 
early 1966, the face value of these coins 
became less than the metallic value. There* 
fore, there was a tendency amongst the 
people to not only hoard these coins but 
also melt them and take the alloy out of 
it and use it for their purposes, This 
shortage became a little more acute. Bat 
now we have taken measures, as I  stated 
earlier in the U&t Parliament, to change the 
alloy composition of these small coins 
and make them from cupfo-nickle to 
aluminium magnesium coins so that die face 
value will always remain more than the 
metallic value of the coins. With the 
crash programme (hat has been launched, 
1 hofte, the Cortege will be loon over* 
come.

One point that he particularly wanted to 
aifc from me was whether (fee ftfearve tm k  
Mi wHMewm ft*. JO m m  iwtoft f t  MM
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coins, The small coins Are normally with
drawn from circulation. But the receipts at 
the Reserve Bank have not been very satis
factory. We have received only about 2 
per cent o f the total coins that were issued 
or in certain cases, probably, of 5 p. 
corns, only 2 0 - per cent of the coins 
issued have been received back. That was 
only done to see that they were not melted 
or misused. There were also coins which 
had become by circulation unusable. There
fore* they had to be withdrawn. I do not 
know the exact figure of the coins with* 
drawn. This is regularly done by the
Reserve Bank in order to see that only
u.suabic coins remain in circulation.

As I stated before, foreign orders were 
accepted only when there was surplus capa
city available in our mints. In order to give 
overtime and working facilities to our
workers, we acceplcd these foreign orders 
and, m addition, that gave us some benefit 
of the foreign exchange earnings. 1 can 
assure the hon. Member that we shall not 
accept any foreign orders from anywhere 
unless we arc able to meet our internal
demand first. Only after we ha\e met our 
internal demand, only then the question 
of accepting further foreign orders will 
arise.

As far as t he cases registered for misuse 
of coins are concerned, we got the legal 
position examined. Unfortunately, there is 
no law under which such people who hoard 
the coins or who melt the coins can be 
prosecuted, Therefore, the only way that 
we can do is to make sufficient and proper 
supply of small coins in the country so that 
the hoarding becomes unnecessary or 
becomes unprofitable.

Also, another thing that I pointed out 
is that the metallic composition should be 
made in such a way that the face value of 
the coins always remains more than the 
value of the alloy in the coins.

With these things that 1 have stated, 
I hope, we wilt overcome the acute difficulty 
that is being felt at present.

DR. KARNl SINGH <Bikaner) : The 
shortage of coins in the Indian market has 
beon there for nearly a year now. It is a  
matter of very great regret that the Govern
ment has not even been able to anticipate 
tike shoeta*e and take adequate steps to help 
the people. I  m  not against our country

minting coins for other countries like 
Greece, Thailand* etc. But the first and 
the foremost responsibility of this Govern
ment is to take care of ou* own people.

Now, one of the questions that 1 want 
to ask many of which he has already 
answered, is this. Have you taken any 
steps to carry out raids to collect these 
coins that are being hoarded ? I  know no 
law exists, as you very rightly said. But I 
want to know whether the Home Ministry 
has carried out raids to collect these coins.
1 want to know what is the difference bet
ween the intrinsic value of the coins and 
their face value. You have only broadly 
hinted at it. But you have not told us 
what is the difference between the intrinsic 
value and the face value of the coins.

Another point that 1 wish to ask is this. 
You said that this shortage will be eased 
gradually. But the country is anxious to 
know the definite date by which it will ease. 
Now that you have such a big majority and 
are in a  positition to carry out your pro
gramme, could you not give a definite date 
by which this problem will be solved once 
and for all ?

SHRI VIDYA CHARAN SHUKtA : 
As to the questions asked by the hon. 
Member, firstly, about the raids, unless we 
have the legal powers, we cannot carry out 
the raids and seize the coins. Unless we 
make out an offence to hoard coins 
beyond a certain limit, beyond a certain 
number, we cannot raid the premises 
of any particular individual or citizen and 
say that he is committing an offencc ot  
hoarding these coins. So, the question of 
raids does not arise unless we change the 
legal situation.

The difference in the face value of the 
coins is almost double. That is to say, if a 
live paise coin is melted they would get a 
return of ten paise and if a  two paise coin 
is melted they would get four paise out of 
it. Roughly, I am'staling the position. So, 
the metallic composition of the coins has to 
be changed and, as 1 said earlier, this has 
happened particularly after the Devaluation; 
as most of these alloys are imported* the 
difference between the face value and the 
intrinsic value of the coins has become a little 
more.

He has asked about the definite date by 
which 1 expect the coins shortage to be
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eased. I think it would be very early, but 
X would not hazard a guess. We are trying 
to see that in a few months and as early as 
possible we do it. 1 cannot give the date 
because it depends upon many factors, but
I  am sure it will not be too late. I t will 
be earlier than later.

•ft wsw finrrtV w n A * (« * if< m ): 
m a m  tr g m ,  fc r $

Fanrir i f a w  * fk  % %*r

^ r r f t  *St *nft far $  n f $ i 
*r*y *r$tor to ® t *r ^  ^ Pf 

brfrxft t  irf
f a r f a  ir ^  |  f a  v j t  

a v  y f t  i f  snfcft i # « r m r  g  f a  

i W f l  4 t  *f w r t  T t *ra%

*nr ^ r t  i Hi unft fas% 
nfsff it >sRr r$t 11 to t  ariY *p̂ t »r*nr, 
wrarrdf *r w ?  % *rcr t |  f , w t

fbRH ^Tpr 3Tf T| | ,  * >  jtoflo
irfTCO »f WTTT t W *  »X |  I

*Effr^ar *s*nw f a  b m r f t  

^ t  f ^ r r  g r o t  «ra M r  *rtr t o  

$*ft * t  fcr ^  % fa<? ?r
t o  i z f t  * r^T  «pt sn rw  St% «£t 
3r*r?r f a  f K  *rfhff *f $  wtSUrr, 

a resV ft 3TT^IT I a m  WWTT

vnfk  % jfarr tswnft ‘fl’ft jfr
^  *rar<ft 5ft «mr «rrs*ft <m?r ^  
■Wf tnp fsrfinar aprffr % tftart **r 
* r  *r*r?ft |  ?

t j v  * ftr  » ra  #  »H5 <b£tt w r|?rr g  f a  

w r«rffm | f a  \* w (t «npr w  
t  t  fa w*f art *ii

w r t  *r®iT v k  % « r w  i s r w  

f h r r i ?

•ft fa m m m  s* w : Hswr *prr f  t 

« f t w w  finppft r o W : w  in s e r t

w g « w #  #  i r t  *t fipornc v t  *  
§ ? *$ urn? w  m  «ot% irk

$  star wt 3̂r*rrr1r *pt
T t ? * r $ a s r w r f  #  w r  ifft
#  %x 'Tr? f^rq: w  s r ^ r  ft«*T m

^ p r | ?

finiT v n j g w : H T s r ^ ^ n ^ r  % 

sft srsr B̂pr |  wr wm f  ^
f*T f , %f%5f ^  % ^srvt St$TT
f  ̂ rr i ^  sn̂ T eft ^  j ’sjr ,wr f%> ^r- mft t&wvftvft fW t i
«nr% Jj9r 3PRr«r n ^  aRî nwT «rr «ik sft 
^  ^  s^r m o t t  fe n  «tt ^  
vOTntrr «rr fv 1969*70 it *̂n% «mr
t a w r f t  f t  fr*r*r f n r ^

% ^|T f% W  TOT «ft 13,000 *m 
t o t t  ^ t  **t ^r?r ^  t o  

4700 wm arr %(\x w  % 
l*r ?r fprcr *r srkTJr «rr gir
% fprrsr % *pt i
w  ^  w m rr  ft? w  wrer *»ft
r- ... ..■% __iv £* ■v... i£ ........«■- ,„ffv ... .fy J£k.wTn TV qtnr WTKT ’Ft W t S£T
nft 11 wr% art? p i  nft wfrar 

i «<k OT^t i f i i fw  jp f r t  gf 1 
#BT fl# <ria«l St «m*il*ti, 9T5

t e  «fhr fir?, ? r  a w f  <rc

m  ftrr? % ?»)m vnr f^ rr  farr i 
w r m  xfr *x |y n  ur fa^rr ** t o t  
t  • 3?nEt $*r wi% >i?i% 3tT^ 11 «fwrw 
% S’S! m«s* f  %»tT wnprr j  i flcar# t «
# firt 5,700 wrar <ft*rnr*St «ft i
^ s r m r  <k p t  t m r  rfr f h m  

tw  i 3*r sfhrm % tfgjarrc fu m  aft 
w w ^  wrw |  18,550 wrer

«pt #  «rwr |  t f«  engj ir w r m  
r t m r  It x f  w  1 1  a *  r r b n f  m  

<rfasnwt«ftftf  ¥ t | i  m  tn s ^ f
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f n w m s f o  T f  a r m  g  ftr fo w rf t  ^

$ «rf S* i W
wrm w w r | f«r w f *»tfr ^  | Pp 
<snt wrttar !W  <f»ft yc $  I TTOSr 
* f fc ft? sfrr «ft f  aft pr 5TT? 
*nft «pi < s m t t o *  *  "ftfsrsr ^  f  i 

*mrsfar s w *  r®trrr #  s r a m  |  

ft; f«i wrsrrft If trr«ft?T 
s t  f a r  w r r  %# % farr jpas

r»r %% | *ftx Pe t  
?fWf wrt % «%  *r 85 *rr 90 
3% a% f  « k  * r  a t ?  *pt f m i T  <fx

f  I S*T 5TT? % Hfcfi *> TTISSTr «ftr

7*1% **r >̂3r ^sssw r gt^rrar
1 1  w r  r «!* 'r f a r r  «ns £  ^

vp ft a?r <
EW 5TT? SRT S t m t  ^ T O ffn ^ P  *TC
y w n ^ fo  s» * r  i

3T?t ?W «Hf OT JTTTST | ,  t f t  9<TT 

f im  |  f a  *tt$ T t a r  ®!iKr sft srsrra 

firo#r % %w I f f  % i w
«rwr Sr% if i ilf ?ft 1966 ftgtSrfspr 

M w  flra^r ?> «rm¥ *t s»w  « rr | % 

vpftfarcnt w arn s t w  fw r i 
fresfr %\ m ^ i  t  w n r  srr fsrsrfr 

g f#  m sft srwftfarqrc *rr,

*Pt fjsrt fk m  % *m  *$x qggftftw*r 
tfiftftr ro  v r * r  ft*TT| i m * rrM t 
tit «rT5 m?ft r
t ^ ^ R T ^ X  v r f t  ^
$WV f% *% w flr tor #?$ $ m x  ^  
#% * m  w r  *x % mi m  tfrf 
W i ^  star i

TO*fta t o r  *r s w A  5̂t r̂ar 
*# fc  t ^ rtm »ra > ? r ^
11 ^  to t | I f t  *m% r̂r*i%

W 8 n  w r t  

w f t  ^ r # r  f t  * |$

^  ^  ^rrft apfemf |  firar v x  ^ r  « t r
^  «tt i « w r v m x  f a
n i  ?rt v h  ?ft sftn  S m r t  m %  m

f8RT5T «A * rr^  OT?T

<OT5T ^tfO T  1 1  w r

j  Pf? arga BT^lf |» r * ^ r  ^  <5tv «ur

?p^r i faft«r?r err̂ g- 
^ ^ fO T ^ n rn rr , f̂ s n ^ fr fe

11 în :̂ <ro ^ r f ^  w y r  
?rff |  r^ r^ r  ^r* Ffrff % f ^ r n >  v r t i n t  

*X m, Wt VR&T >R% I ,  ^T% 
f^ rr^  w$ m t ,
cR% feT T ^ TO I m t  % w t

mw | ^  ^  ^ t t  % anr%
^ r ?t sp> ^fts^rr *r ^  ^ ftt ^ r r ^  g  i 

^  ?pptw r  |  f^r p i  | t  ^ > f f  ^

srcr*f % ^ F s r ^ T  ŝft ^  |  ?r$ | t  

' 3TRi*fV w'K ft«rfir q^r |>  srrt^ft i

«rt p m  v q v im  ( f ^ r r )  : < w l 
% ftra% i

^  fa n  ^ tttt g t? r: ^ wnm % t r
?r i

«ft f«m ( % s fw ) : ^sr
% t o  1 1  *srrcr f ^ K

*r ?T^r w  *p^  ^  ^  v z tr t  sryrsr ^  

t |  f  i t o  ^  s ^ t ’t  ^r «rrr t o  <ft% ^ r  
T̂Tt? rft ^ T  ^JPnTt JT f̂ f*T?f?fV tftX ^t- 

srt t h r i f t  #  er^mr $  t o s t  

q-«t f  I JT̂ sfT ITfOT % ITT^TO^r

*r*% ^  11 $ s t t w  i
f o O T ^ w f t p ’ ^  ^ r ^TTOT^T 
ânn̂ f% sfarr |  ?nf^ f w f  *£*ft ^r^r>  

5Er«rrw m r  t  «rr^, ’ *mr

?t r̂r ?r% ? w  ftw ff ^  *pft 
w i f t ^ r %  j c #  w r » W ?

wt*r v r  ^ft t o t  f  1 1

^f|¥RT 5̂ r r  | f %  VTSjpT "ft
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[*fr f»r«r ingvr]
»mr vrt%  m  xfc t  fira%  atfldfrfowft *rc 

$ F o t  W &  «rwf sfrtff'fT ^  wr a%  «ftr 

5W*> TteT 3rr*r% ? arfir s t  w  v=ft 
w *  »t srr *ro% h *  if w  m ^pr t i t  *r$r 

fo r t o r  ? *<r t o  faw r

^TT^n ?

<ft f j w n n t w g w  *w ^

sfi^st *> srrj srjrT f t  fflfT'T 1 
»rrsr-»m' *rk $$vt *ny
n v n  *Pfor r l ’ir 1 w m  » m  v m  *to 
w w « r * f t  n < ta r  $»rr f t  spr s w h f t  

f t  55THT t o  ^  *rtfa ^ r« rrf t ¥V f o r o r  ^  

*r 1 srer tfr finir 1 1
3?pft T<raK w * ft $  n #  |  ft? 3ft v*ft | .  
gsrert a r ^ ^ s T t  v x  ftwr srT’f’rr 1

*P*ft v t  $*rcr w w i 3r> «rr fa  ®fl*r 
9T§ nwr %% sftr ’surer 
331*  %, w  w i  ?»»% >PT
forc 1 1  t f t  irwr«fir « r fb n f  g i  t  

fww% TTOT[ ^tfi^ ’f t  '•••Mil v t 
W # $  g f  t  w? 5 t7 m  »r f ^ r  'n tt , s*%  

(ft 5*!? t t u t  «r fonSt p #  * m r fcmr 
1 1 #  ^msprr p; fo srffr arf^t fkfer 
wnrrsr ?t 1 *rt?r -ft ft 1
ilftsr wfsrcr % m  $■ p rr  # 1 «nj w*ft«r- 
sre »r$f 1 1 a *  % Ir *?& s w r  
»j*rt » w  *i??r ?  1

W (  f*W WJ<VT : WyT 9'THT
|  «rr*$ ?

<ft f i f w r i w  g w r  '■ w ^ p f^ T  * r t w  

\r stoTi w  wnft m%r w  X 
« R « n r f | 1

iSHRI BEDABRATA BARUA (K*lia-
: The hoarder* and those who m dt 

jm ta l U vc been doin^ ihi» type of thing 
M  times in the history of otar country, 
they have done It onee or twice even

after fodepeadence. Why should Govern- 
ment not settle this issue once and for all by 
saying that the metallic content will *lway* 
be lower than the face \alue to such an 
extent that it will not at alJ be of any use 
to melt the coins ? May I know whether 
Government will once and for all think in 
terms of devaluing the coins further ? I 
am told that the Security Paper Mills at 
Hoshangahad it producing enough security 
paper. May 1 Inow whether Government 
think in terms of producing some smaller 
denomination currency notes ? They are 
already in um; m the form of stamps, bui 
tickets, and so on Why should Govern
ment not regularise the whole thing by pro
ducing some sort of smaller denominational 
currency notes for 50 paise and so on 1 
am only making a suggestion. Only Mem
bers of Parliament may be able or ma> 
afford to pay more for evciy item, but it ts 
not everybody who can afford to do so, all 
the time.

1 would also like to know whether our 
mints arc really oveiwoiked. I think we 
have four mints. If  they are really over
worked, then it is quite proper to expoit the 
coins Wc are all the time saying ‘fcxport 
or perish', and, therefore, certainly, we 
should export coins, and n will he quite 
good, and Government sould do it. But in 
that case, have Government really a&*estied 
the com requirements in the country once 
for all ? After all, paper currency has been 
pnntcd and it is m i>ion now, and we have 
today much more paper currcncy going about 
in the country than at any time in the past. 
So, jt is necessary that Government will have 
to assess the coin tequirement* of the 
country.

In view of this, may 1 know whether 
Government have considered the question 
of setting up another mint, so that not only 
do we export our coins* but we also produce 
enough for meeting the local requirements 
so that the present type of discomfiture and 
difficulties do not arise for the pufttie in 
future ?

SHRI VBDYA O fA E A N  m V K lA  : 
The hon. Member has made quite am 
interesting suggestion tegarding paper coins- 
I do  tmt t i M  titftt, that suggestion is at tit 
welcome* because in fact, It will worsen t̂ he 
situation, a s f t ia a  prove it.
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As I have said, the only way to meet 

the difficulty Is to produce coins in such a 
way that they would always be in abun
dance and not in short supply and that is 
the only effective answer to the present prob
lem. As I have said, our mints are not 
overworked, but in some, as for instance, in 
the Bombay mint, there are two shifts, and 
some incentive schemes are also there which 
the mint workers could take advantage of. 
If  neecssary, we can have more mints. At 
present, we have three mints, not four, and 
they are able to meet the requirements at 
present. If we need more mints, we shall 
set up more, but the need for such a step 
has not been felt at present.

As far as the assessment is concerned, it 
is made quarterly and annually by the 
Resen c Bank of India in advance, and they 
frame the coin programme and give it to us 
and according to the coin programme given 
by the Resene Brink, we mint the coins. 
That assessment procedure or process goes 
on regularlv

11.28 hrs.

PAPFR LAID ON THE TABLE 

Notification under Indian Telegraph Act

THE MINISTER OF COMMUNICA
TIONS (SHRI SHFR SIN G H ): I beg to 
lay on the Table a copy of the Indian Tele
graph (Eleventh Amendment) Rules, 1970 
(Hindi and English versions) published in 
Notification No. GSR 2030 in Gazette of 
India dated the 19th December, 1970, under 
sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885. \ Placed in Library, 
See No. LT-13/7M.

11.29} m *

RE: MOTION FOR ADJOURNMENT

«ft « m r  f i r s t*  ( w r t f tm t ) : 

F f w r  f w  j  rf t w r  

JT W t fiWf W  TT fffT pffiniTT 
WK I STRITV SPT TWT w? f l W W

m  ih ftw f *f

w fSfe % iwtr f  » 3r 

#tarer t o t  W  ^  w #  Jf

MR. SPEAKER : I am sorry that the 
hon. Member is seeking to raise it here. I 
had already told him the whole position in 
my Chamber. «•

fOTT W g m  I W W  : t o ? W S

*ftfora 11 *t fr*
% f , v m  w r  fc r t % g 1

* t  mv*  $ s f t  ’SFTf̂ tr i % t e r  w  ft 

ssrttr I If Sffrnft \*V3R( % fW TB  ^ tf 
t o h t  5 #  ^ r p T  i % fa* *rrc ^  

*r? * r m r | ,

fm *£t srt^r 11
% qnftsw  ft «ft t f k  

sranrar snjt ^  f a

W*rrcf sf**rT ft t o :  t o r  ^  s r r f ^
^ft^rnr ft qfft snft i «ftsmr <rt <rsrcr 

fo r r  ^tt Tfpr 1 1  ^=r% s n p  

* ro f t 1 1  m  *rr ft « rt f a  ,*^t- 
ft aft 3«re: fax srrnre ^  

t  ^  *f trqfT sr«FfTB£r ?,

3R?fT % «R 5FPTTCT f t  TO 1

MR. SPEAKER : I would request him 
to sit down. Are these ballot papers hand
ed over to him by some candidate or some
one eke ?

SHRI ATAL BIHARI VAJPAYFF : 
Yes, by a candidate, a former MP. He is 
a responsible citizen of the country.

MR. SPEAKER : They are handed 
over by a candidate, I have thought over 
it. 1 had a discussion with him in my 
Chamber. Let him please be sure that I 
have all respect for him. He is an old 
colleague and leader of a party. I do not 
think it is proper to suspect that I have 
any further doubts about it* But there are 
two sides to this. I do not think an 
adjournment motion can be allowed on any
thing which would be the subject of a 
judicial decision or the subject matter of a 
petition befor? An election tribune,
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{Mr. Speaker]
So far as the factual information is con* 

eerned, I have thought over it too. It 
would have been better of these facts had 
been brought to the lotice of the Chief 
Election Commissioner...

SHRI ATAL BIHARI VAJPAYEE : 
They have been brought to his notice...

MR. SPEAKER : ...to make an inquiry 
himself, if  the Minister were asked to 
make a factual assessment of the whole 
thing and start an inquiry into it and if 
later on the Election Commission on their 
own have it probed into* that would not 
have been proper. Any inquiry initiated 
by the Minister might somehow prejudice 
the Election Commission’s inquiry.

So far as the other matter is concerned, 
you arc going to have an opportunity to 
discuss it during the debate on the Presi- 
dent's Address

SHRI SHYAMNANDAN MISHRA 
(Begusaraijl: No, no ; that would be much 
too late. Anything can happen m between.

MR. SPEAKER ; This could be raised 
in a petition which would then be the sub* 
ject matter of a judicial finding. This 
House is not the proper forum to discuss it 
hi this way.

SHRI SHYAMNANDAN MISHRA : 
Would you not kindly heed some of the 
points raised ?

SHRI S. A. SHAMIM (Srinagar) ; You 
tx t  prejudging the issue.

SHRI SHYAMNANDAN MISHRA :
I had also an opportunity of meeting you 
in this connection. This is a matter of 
profound public concern all over. Here are 
some facts brought to light. Do they not 
require some explanation ? (Interruption) 
Wc do require some satisfaction from you. 
Why is it your pleasure not to ask the 
Minister to give an explanation about the 
availability of so many thousands of ballot 
papers in the  market ?

MR. SPEAKER : I cannot give him 
an off and answer to that. I am going to 
study whether it is advisable or nof to dis- 
fcpfs i t  h m  in thi* way,

SHRI SHYAMNANDAN MISHRA ; 
This Parliament would be reduced to a 
cipher if it does not concern itself with a  
matter like this.

MR. SPEAKER : This Parliament 
Would be reduced to cipher if it comes to a 
decision on a matter which is within the 
jurisdiction of the Election Commission.

SHRI SHYAMNANDAN MISHRA : 
Your ballot papers are also here. This is a 
matter of concern to you too. That being 
so. I thought this would be a matter of 
greater concern to you Ballot papers are 
available in dozens.

MR. SPEAKER : I would advise him
to approach the Chief Election Commis
sioner. (Interruptions).

wr<r* fa jr r#  w r a W  : anarer

TpfT *PT W W !
1 1  t f f t s r r  fc to m  if

*rr 3 s w t  wr * m rr  $ 1 ir 

T u f o y f t *  % f  i srr

M ^ rr e r

qftw rm i % t o  m  ftraT i

#  nft *rt f>prr 

^  ?nPKr a f  f a  s f r f t  snft tisuT 5f t< ra  

fo r  <n% «n? i *m  *  yaflfo
«r, a> 

nr i

tp t  WiWlil S W  : % VTfZ-

« p n v k  w fc iffir  i

*isw : \ i p f t  i f t
i rw rg ts rn r  i

SHRI S. A. SHAMIM : Wtat tmkrn
it more serious is that there ar$ some hon. 
Members who are defending it without 
knowing what hut happened.

v g n * r  w f  ( * w W ) : ^  

mr jgjfegr A  trwax tm sr
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t, twftrot tJht sw&t $ to

«r̂«fwr | <ftt WftT $ ̂rnft 

9pr#ifr̂ Tĉ t  | «

SHRI SHYAMNANDAN MISHRA: 
You were pleased to ask us to discuss it with 
the Election Commission.  The Election 
Commission says that it has no explanation 
to offer.

SHRI INDR A JIT GUPTA (Alipore): 
As has been poi .fed out, if this matter is 
taken up by way of an election petition, 
that of course its disposal wilt rest with the 
Tribunal of the Election Commissioner, but 
since Mr. Vajpayee has brought this matter 
to the attention of the House, prime facie 
it does seem to be a matter which require 
some explanation at least.  Whether an 
enquir> or probe is to be done by somebody, 
a commit (cc  of this House or by the 
Flection Commissioner, is a different matter, 
but 1 see no objection why, since this has 
been brought to the attention of the House, 
the Minister concerned should not be asked 
ro make a statement on it

SHRI A. P.  SHARMA (Buxar) :  On
a point of order.  Can any hon. Member 
rise in his seat and raise any question alt of 
a sudden without your prior permission ?

MR. SPEAKER :  This matter has to 
be ultimately considered by the Election 
Commission

SHRI SHYAMNANDAN  MISHRA : 
But he says he has no explanation.

MR. SPPAKER ■ tt you have already 
approached him, it is well and good.  This 
Parliament is not going to sit over the 
elections.

SHRI SHYAMNANDAN  MISHRA : 
This is of great concern that you do not 
give any satisfaction on this point.  You 
!to*ve asked us to go to the Election Commis
sion, The Election Commission says it has 
*Uk* exptetuittoia to offer.  What are we to 
tfo in'this matter,

SHRI ATAL BIHAR! VAJPAYEE : 
You ihoutid Ask the Law Minister to make
1 JI*U“ * Jh- ■ T ̂ 

at ittMtent «mfit fFifct’to Ihe lent that 
can be done.

MU. SPEAKER : I do not expefet it 
from the leader of a party. I do not niltid 
the others, but you are the leader of a 
party.

SHRI  SHYAMNANfcAtt MISHRA : 
What is the reply to my enquiry ?

MR. SPEAKER : This matter pertains 
to the Election Commissioner of India. Hie 
Election Commissioner is appointed by the 
President, not by this House.

SHRI SHYAMNANDAN MISHRA** :
(Interruptions)

MR. SPEAKER : ,1 Am not going to 
allow it.  Nothing wHl go on record.

*ft mftw fajt  (inrtrspfa):

bkt w   srH ifl’ft

Mrf̂r i (unn)

«ft *0 Rtf (®S37T) :

**r stw qft arfa tjfeft  ft?  *IW 

it SrwrJr i (*wr**w)

MR. SPEAKER :  If the Speaker is on 
his legs and if some Members make observa
tions, nothing will go on record.

SHRI SHYAMNANDAN  MISHRA : 
On a point of order. This arises out of 
your ruling.  You were pleased to ask us to 
go to the Election Commission and get a 
a satisfactory explanation about this. We 
had done that already but the Election 
Commissioner throws tip his hands and 
says : we have no explanation to offer. 
Now what would be your ruling tn the 
circumstances ? What is the way open to 
us to get a satisfactory explanation on this 

point

MR. SPEAKER : I h*ve already made 
the observation that this matter relates to 

the fclefctton Comtnistfdn. _
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SHRI SHYAMNANDAN MISHRA :
Election petition ? This matter Is of a 
general nature. The very source, the very 
conduct of the elections is under question 
now.

MR. SPEAKER : You say that you 
have already approached the Election Com
missioner and now you ask me to direct the 
Law Minister to ask the Election Commis
sion to do something.

SHRI SHYAMNANDAN MISHRA : 
There must be some remedy-• (Interruptions)

MR. SPEAKER : T thought that the 
new Parliament will start under better 
conditions.

SHRI SHYAMNANDAN MISHRA : 
The origin of this parliament is itself in 
question.. .(Interruptions).

SHRI S. A. SHAMIM : This has been 
happening in Kashmir for the last 24 years.

TOWf «f$3H :

srsfter frranr i u r r  *Pt

i «rro

i?f*r OTTtfB! * fk  a r a r #  ?

SHRI B. N. MUKERJEE (Calcutta— 
North-East): After the revelation, if the 
Government has to say something, why not 
the ta w  Minister of whoever is there say 
something about it ?

SHRI S. A. SHAMIM : It is a crisis 
of confidence.

MR. SPEAKER : This was discussed 
with me in my Chamber. I told them that 
tb£» could perhaps be a subject matter of 
M M  probe by the Commission.

SHRI ATAL BIHARI VAJPAYEE; 
Who is to owler a judicial probe ?

SHRI S. M. BANERJEE (Kanpur): 
My point of order is this. You have just 
it#w ruled that this matter it essentially con
cerned with the Election Commission. I 
would fcave accepted that ruling, and I still 
accept that rt»Unfc but the question here is
tfcftt tbf W o t  w p m  m ?  b*

genuine or lake, the point is that they are 
In the possession of some hon, Members 
here. So, it is a very serious matter. I 
feel, therefore, that here is hypothetically— 
and I say hypothetically—that I can persume 
that these ballot boxes have been stolen by 
some of the Members. Something may have 
happened. (Interruptions)

SEVERAL HON. MEMBERS ros*~

SHRI S. M. BANERJEE ; I say only 
hypothetically. Something might have been 
done. I would have been satisfied with 
your ruling. (Interruption) My point of 
order is this. I would have been satisfied 
with your ruling, but—

MR. SPEAKER: What is the point 
of order ?

SHRI S. M. BANERJEE * I am com
ing to that. I would have been satisfied 
with your ruling if these ballot-boxes and 
the ballot papers had been tampered with 
somewhere else. But here, the ballot papers 
are the open property of this house, and 
they are in the hands of some of the Mem
bers. So, how the ballot papers came into 
the hands of some of the Members should 
be enquired into.

MR, SPEAKER : There is no point 
of order. It is just your submission,

SHRI P. K. DEO (Kalahandi): Sir, 
this is a supreme body, and you are the 
custodian of democracy in this country. 
Certain charges have been made and this is 
a matter of great concern to all of us, 
namely, how the ballot papers could be 
procured like this. Several aspersions have 
been made by several Members against 
their colleagues, and as pointed out by an 
hon. Member from Kashmir, these ballot 
papers be the signatures of the presiding 
officers. It is a very serious matter. We 
cannot leave the matter hero. The question 
is open for the Election Commission to deal 
with election petitions against individual 
cases, and when several cases h*ve been 
brought to the notice o f the House here, It 
is the duty of this Parliament to sea tbftt at 
least a judicial probe is m te*  tjw 
Government sJunild comp fonvarded wiJlM
m m m r
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SHRIMATI SUSHILA ROHATOI 
(Bilhaur) : Sir, Mr. S. N. Mfchra who h*s 
been a leader- in the Rjyya Sabha probably 
is not fully aware of the proceedings of this 
House. For his benefit, may I draw his 
attention to rule 41, sub rule (xviii) which 
lays down specifically that a point of order 
“•hall not relate to a matter with which a 
Minister is not officially connected.” I 
would like to know whether the Minister 
here Is officially connected, in his official 
capacity, with this matter. If it is so, how 
then is the Election Commission an indepen
dent body ?

SEVERAL HON. MEMBERS rose—
MR. SPEAKER : 1 am not going to 

allow any debate on it. Please sit down. 
{Interruptkm) \ still hold ‘hat it relates to 
the Election Commission of India, and if 
it is handed over by a candidate he could 
easily approach them. There are so many 
remedies as ailablc to him. (Interruption) 
Tills Parliament is not over and above the 
Election Commission, so far as elections are 
concerned. I am sorry I cannot allow it.

SHRI SHYAMNANDAN MISHRA : 
Is there, not an electoral law passed by 
Parliament which ensures the fearhess of 
elections ? (Interruption)

SHRI P. K. DEO : Sir, before you 
come to the next item, under rule 377,1 
would like to raise a point—

MR. SPEAKER : There is nothing 
before us now, and I do not allow anything 
now,

SHRI P, K. DEO : Sir, it is a  very 
important matter about Orissa—

MR. SPEAKER: I do not allow any
thing now, Nothing will go on record.

SHRI P. K. DEO : **

11.49 hw.

RAILWAY BUDGET 1971-72-GENERAL 
DISCUSSION, DEMANDS FOR GRANTS 

ON ACCOUNT (RAILWAYS) 1971-72, 
AND DEMANDS FOR SUPPLE

MENTARY GRANTS 
{RAILWAYS) mO-71,

<~~ContsL
MR,$PEAK£R: , The Hww.wM npw

' .........................

take up further consideration of items 4 , 5 
and 6 , namely general discussion on the 
Budget (Railways) for 1971-72, discussion 
and voting on the Demands for Grants on 
Account in respect of the Budget (Railways) 
for 1971-72 and discussion and voting on the 
Supplementary Demands for Grants in 
respect of the Budget (Railways) for 1970-71,

Out of 5 hours allotted for the com
bined discussion on these three items, 3 
hours and 40 minutes have already been 
taken and 1 hour and 2 0  minutes now 
remain.

Hon. Members present in the House 
who are desirous of moving their cut motions 
to the Demands for Grants on Account in 
respect of the Budget (Railways) for 1971*72 
may send slips to the Table within IS 
minutes indicating the serial numbers of the 
cut motions they would like to move.

Shri Ram Chandra Vikal may now 
continue his speech.

*ft ftw w  (t o w ) :
vi«m5  qft 3  k m  ift 

P p t t* tr f t* n s ? r  v n r  % f a q * s  w i

#  n w f r r  *pft v r

*rrpr
'snft v p  m  i »hft aft

% a p t% * n w a p jp r  « n f a  t o  w i% 5 f  

w  wvsr* #  t o  % «rr«mra' 
w i # r n f  1 1  t o t t o $  %

scrrr wgflr Tfisnrf vr $, f f o  
»rf f o e #  %
% v t m  >pt m m  1 0 0  »far «pt
nf&r t ,  $  a w  a w  ft; k w f r

«it f a  w  ? rrrr

« rW i * fw r ,  ^
?PF ai^Ff s r t 'f i f t r  iffiw t 5 *r w v f  %

w fm c

<rt * * r ir r f t  «htc i f r  $ i w ftw  

w rg ro  ?w  p ?  ^  PrwfiHff < ik
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[«ft f* r o ]
1 1  w r  « '« r%  faw ft m  ?«i 

«n s ftaW r «ftr m% « r  <unr <rSt { ,  m

%fW O T  f t  »WT $, JTft w $  f% f tw f t

*n% *i*r m vrxt *ftt w$*w*w& *af- 
<nfk*if *ft ^  11
<S—■ *». «k r» .._v —.*s.   ^
r w t  v  m r r o t  'srr t o t  to s t  *ft h to t  

if acrrewt* *f*rt *frc iwftwff it 
k  a f t t  w  w nf^ PTT ®Tl% 3*wft 

ift spfe^nt $  ’rj $ i x* %
w npr Ht t o  d t  «ct

« f R  STRTtT, T O f  WC W TO  TTOn VT

eR>R ferw r & ft ?p h r rr g  f% w  i s -  
«n*t % w r  t&  % «np * m tr  *qft | ,  «itf
ai^r % *Mr Vt trap g ^ j ft ipfcft, %arcfT
«fk «r*rft *pt s m r q f T p 11 

3ft tftx  5m st «r*t 
aft *ft #  xrn^f * r m  sn%

<j^r f?ir irr f  i ijprj# ^ r  »pft aft 
% H m r m  >fr f w t  * r  f v  w  "it

. .......  ........  >v. jv, _  ............. . ..*1 . _ i ,  M„n
i^tm, V*Vfl t» «T <6W I  ?Pf> ?TT f T

vJftrer ft? ^ a t r rtfeq  tf f c *  t t  

lRppt w w r arm ht «w ? vt% *t 
<ptf iftT  1n w  *ft%»ft I jf  T if t t

g fa  ipn: t o t r  w  vxm
’tngjft $ at S*% <l?3t Tt ?ff 
^ tT 5ri# % T O fr wk i Pro *>r *r 

ra >  tr ? a f w rfte im rr 
»r«rr ^  * rs rf ip s  ^i&t * #  | ,  3r»nc 

CT̂ Sr £m m% ir srH  *nw tft 
fw 8r«i*r?*tt wRft |  n ^ » q p r ^  
w f i r  <rw u ff  ix  « s#  g f  t ,  & - 
fljf « #  f ?  % ts f f  'TSfWT f N »  i t  % 

# « » «  <w a t  p :  | ,  f t ^ r  

8 - 1 0  i f r i f % *«»ft * f t  W n  w
5 W %  ft*Tr trr, *  
WTgsrr jf f ¥  « t * r  ft*er w  * t  

'm s f t ^ o K T 'i w m #  w  j w w  v k  m  
irw it  w f ^ f ’rt'w n ^  i *rSr vtsn t w

#  m  «wt% is t v s  « n t  t i tO fo t i ;
«W |ft |  i m ^p ft TT iff

f8*r w«tr *nff ffwnrr f  i v &  *rw*r 
tsr M t aft ^  m  »ra 

‘ff’Tr |  ftf  v * t  ^  m v f  w t  
f n w « n t #  ' W T f t t . n t f u r f J t ?

ft? aft ams# «nw ^  *( ww 

v g t f ,  im r r c  3W C * k  v ts f  arr?ft 1 1  

s p r  «rti #  ? fe  *f $  i s  t*r «mpr v t 
«p? v k  ferr w  |  ?ft f*rr am  tw
!TT^ lit W f <PT̂  <n% I — TO StTTT «lft
* n w r  nm r »pt Jr t o  |t? f t t 1

*f arrq% snfsrr w r r  f r  *t? siyi 
=rarAv *st «m rar m  &r4 j t t  w t  

« M r % arm ^  tm *rm t ^ t ^  
T O it  *ftr sftw % ?ftsr m  m *  Q aft
t* r^ t sftt »rfWt arf T^t %
V *  S?t ?TTO WJT
351# I '

*ri #  $yt mrtimft ¥ t ?rt<5 wvfw 
srur ftwrwr g iflW 5ftfH»sr 
t?r% ;n?B % 3n% |» spfit tr tk rra

% 4h»0  w h w  v t r  

f  , f<R n v m . t  forpt tft ^>f?mr
| ,  wgs »rft ^rPr «RTtx •&  

$  x^t > i #  'ngarr g ftr to% fin? v t |  

«r«ra #srf anw *rr vsnft w rft % 
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'HP* aiw ir if t  f l w m f f  *foc

P W  *x znw  fosrcr «n? aftr 4wr 
t o h r  w re  3 r s t  ^  »r<hfr t f a i f s r f r  
f e t f  % firt? ftrar »m  | ^  ??r
*r ig w  w  v m  f  i

MR, SPEAKER : The opposition has 
consumed all its time. Now only one hour 
remains. How much time Joes the hon. 
Minister required ?

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA) : Sir, as you 
are aware, nearly 30 members have spoken. 
Even if I refer briefly to a few of them it 
will take a little time. It is not that I am 
anxious to speak but I have to answer ali 
the points. So, I would require half an 
hour.

MR. SPEAKER : The time allotted to 
the opposition is already over. I caimot 
give them any more time except a minute or 
two for some members.

SHRI N. SREEKANTAN NA1R : The 
cut motions were circulated only this 
morning.

MR. SPEAKER; You will get your 
chance. Some Independents will get their
torn.

IZOOhrs.

SHRI BASUMATARl (Koknyhar) : 
Nobody has spoken from Assam.

SHRI H A N U M A N TH A IYA : They
fiave spoken.

SHRI N. SREEKANTAN NAIR 
(Quilon) : Mr. Speaker, there is very little 
tim e ; so, I  am reading exclusively the cut 
motions standing in my name. My cut 
motion No. 1 is : Abolition of the Railway 
Board and the introduction of a uniform 
staff pattern for all Zones ; and. No. 2 is : 
Necessity of enforcing eight-hour working 
day for ali employees. These a*e the two 
major iasoes oft which I would request the 
Sum. Minister to devote some attention*

Railway Board is concerned, with his vast 
experience—he has been Chairman of the 
Administrative Reforms Commission—he 
can do something to see that the railways 
are put in proper shape. There is no work 
at the so-called Railway Board and it should 
be abolished. They behave as if they are 
super-human beings and are high and 
mighty. They are not prepared to heat 
even the legitimate demands and grievances 
of the ordinary people. I have recently 
had the experience of talking to a man 
there who, I was told, comes from my State 
and who may know my language. They 
behave as if the poor people's business was 
nol their concern. These people should be 
kicked out and there must be somebody who 
is responsible. Next to the Minister there 
must be somebody and below him there 
must be a hierarchy which goes down instead 
of everybody being high and mighty.

Regarding sonic of the local demands of 
my State, as you know, Kerala has got only 
three route miles per one lakh of population 
whereas the all India average is nine-and- 
odd. So, Kerala must be given special 
consideration from the railways. Aloog 
with Kerala, the entire western coast must 
get it. There was a West Coast railway line 
scheme sponsored by your predecessor. He 
used to hold every month meetings with 
M.Ps. from that area and used to discuss 
the progress of investigations.

1 am reading my cut motions so that 
you may get an idea. My cut motion No, 
29 is : Need for starting work on the Tri- 
vandrum-Cape line. Cape Comorin has its 
importance both geographically and emotion* 
ally, and there is no mil link with the Cape. 
The other cut motions are : Need for com* 
pleting the survey o f the West-Coast railway 
line connecting Bombay and Cochin ; and, 
Need for converting the Trivandrum-Codun 
line to broad gauge. That is very important 
for the future development o f the State; 
Another cut motion is : Necessity of a  
coastal line connecting Kayamkulam, 
Alieppey and Cochin. Allcppey has become 
so poverty stricken that it is not even wtotb  
the name pf a town. Unless if Is connected 
with Cochin by railway there is no t&PP* 
All the industries have died down and the 
port also dying down.

So ft* as the m il administration of the MR. SPEAKER :Shri A. P. Shanna.
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SHRI MOHSIN (Dharwar South) : Sir, 

no Mysore Member has spoken. 1 may be 
given a chance,

SHRI P. K. DEO (Kalahandi): No
Member from Orissa also has spoken nor 
has one spoken from the Swatantra Party.

MR. SPEAKER: The time left is 
entirely of the Congress Party’s but out of 
that time 4 or 5 minutes may be given lo 
the Swatantra Party on compassionate 
grounds though it is no more even a group.

SHRI A. P. SHARMA (Buxar) : Sir, I 
rise to support the Vote-on-account Budget 
presented by the Railway Minister to this 
honourable House. But, at the same time, 
I cannot but express my unhappiness at the 
deficit budget presented by him. This 
deficit in the railways, which is a monopoly 
service having no competitor in the field, is 
a very surprising thing. A few days back 
this question of deficit in the railways was 
raised by the hon. Railway Minister himself 
and it became a subject matter of criticism 
and controversy. At that time w© suggested 
that deficit or loss in such a public sector 
undertaking like Railways is a very serious 
matter and that it should be inquired into 
as to why Railways are running at a loss 
and, further, that aftvr the inquiry, if it is 
found out that there are some reasons for 
that, those reasons should be put right. I 
am sorry instead of appreciating that kind 
of criticism, it is not bei.ig taken in the 
proper spirit by the Railways.

I am happy to note that the hon. 
Minister in his speech mentioned about 
some new financial arrangements to be 
examined by the Convention Committee, 
He has recognised the necessity of it for this 
purpose. I am sure either the Convention 
Committee or any other Committee that 
the Railway Ministry thinks proper may go 
Into the causes of loss or deficit in the 
working of the Railways. I am quite sure 
that on the examination done by that Com
mittee* this can be put right

Sir, since this is a Vote on Account 
Budget, I do not want to go in detailed 
criticism or appreciation. But I would like 
to dftw  the attention of the present Railway 
Minister to two oar three outstanding demands 
of Hit poftpte o f my State.

the people of Bihar and partly for the 
people of U. P. that the Railway Service 
Commission should be located a t Danapur 
in Eastern Railway for the benefit of the 
people of that area. It should be known 
to the Railway Minister that a major 
portion of the Eastern Railway, South- 
Eastern Railway and North-Eastern Railway 
run through Bihar. All the four Service 
Commissions are located at Calcutta, 
Allahabad, Madras and Bombay. There is 
no facility provided for the people of the 
backward State like Bihar where the people 
are feeling lot of difficulty in sending their 
children for recruitment purposes to Calcutta 
and other places. Therefore, I request the 
present Railway Minister to look into this 
matter. It is not a very difficult problem. 
It does not involve big financial implica
tions. It should be possible for him to do 
something. I had been assured by the 
previous Railway Minister that this would 
be done. But this has not been done. I 
hope, this will be done by the present 
Railway Minister.

There is another crying need of the 
people of Bihar and that is the location of 
a Divisional Headquarters at Sonepur. I 
do not know by what measurement or yard
stick of the working of the Railways, it has 
not been possible for the Railway Adminis
tration to concede this demand. Most of 
the Members from Bihar belonging to 
different parties had made a unanimous 
demand that this should be done. The 
former Railway Minister considered this 
problem seriously and indicated that it 
would be possible to do so. But this has 
not been done.

Another thing that I would like to point 
out is that there is only one Deluxe service 
between Delhi and Calcutta via Patna. 
That service runs once in a week. That is 
a very useful service specially for the people 
of Bihar and Patna. We have made a 
demand that there should be one more 
such service in a week. In these days of 
uncertainty, when for so many days * plane 
services are stopped, it is very difficult for 
us to go to Bihar and come back. There
fore, I again request the new Railway 
Minister to examine this. It should not 
be difficult to do it, In view of the intro
duction of the Rajdhani Express, it should 
be possible to divert dne of the DeJuxf 
sqrvfe*
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fSWrl A. P. Sharmal
I would like to make one or two more 

Observations regarding staff matters of the 
Railways. I w a s  surprised yesterday to 
listen to some of t he hon. Members from 
the Opposition pleading for the multiplicity 
Of trade unions in the Railways. One hon. 
Mejpber said that there are about 80 or 90 
unrecognised unions and, perhaps, he was 
demanding recognition for all those unions. 
He also resented the remark of the Railway 
Minister regarding cordial relations between 
the labour and the management.

Sir, I can understand the reason for these 
hon. Members because they never wanted 
cordial relations between the laboui and the 
management. They always want some 
trouble here or there, not for the benefit of 
t.Jbe workers, but for political reasons. They 
always try to introduce politics not only in 
trade unions but also in the working of the 
Railways. I would Hke to take this oppor
tunity to remind my friends...{Interruptions)-• • 
You have no Union. Why are you talking ? 
These friends have all along been pleading 
for cme Union in one industry and now 
because they have got no unions

AN HON. MEMBER By secret ballot.

SHRI A. P. SHARMA : They have got 
no Federations. There is nothing like secret 
ballot. Why not you come out in the 
open 7 These friends, since they have got 
n o  recognized trade unions o r  the Railways 
belonging to  their political parties and 
owing allegiance to their Parties, they arc 
out to disrupt the trade union movement 
by constituting mushroom unions in the 
name of categorical unions and breaking the 
solidarity of the workers and at the same 
time, talking about benefit to workers. This 
lias been the agreed policy of the Govern
ment of India in regard to labour and 
management that the multiplicity of trade 
unions should be reduced. One union-one 
industry is much better, but, so long as we 
cannot achieve that* we should not en
courage multiplicity of trade unions-•• 
(Interruptions).,.

Yesterday, one hon. Member also said 
that—perhaps he consider*- > * 

SHRI JYOTXRMOY BASU (Diamond 
HartJdur); Mr. tik m m  is taIking a b w  
M M V* W o w ,

SHRI A. P. SHARM A: ! am »6 f  talk* 
tag about CPM, but trade unions. Sonie of 
the friends on the Opposition perhaps fed  
that the capacity and the strength Of a  
Union to deliver goods is judged by causing 
sporadic strikes. We are not opposed to 
strikes. We do strike but the question 
of a strike comes only when alt possible, 
reasonable and constitutional means to settle 
grievances of the workers fail. When the 
question of strike comes up, that strike 
should not be a strike for the benefit on any 
political party. That strike should be a  
strike which must settle the demands. Other
wise, the strike should continue indefinitely. 
That is the strike in which we believe, not 
that every now and then we should go on 
strike. Sir, the Indian Railways have be
come a target of political attacks. Railway 
properties are destroyed. Railway employees 
arc beaten. 1 am glad that the Railway 
Minister has taken notice of that. I would 
like to appeal to the Railway Minister and 
the Government of India that in such a 
situation wherever politically motivated 
things are done to damage national property 
of this country, serious action should be 
taken not only against those who indulge 
in this kind of activities but also those who 
encourage such kinds of activities. (Inter
ruptions.) I will take one minute and then 
finish.

I would like to request the Railway 
Minister to direct his attention towards 
some constructive activities also. There is a 
great dearth of housing accommodation on 
the Indian Railwys. Perhaps only 43% of 
the employees are housed so far as Indian 
Railways are concerned. I would like to  
suggest that a housing scheme to own (hair 
own houses for the Railway employees fee 
launched in which developed plots of land 
should be made available to the railway 
employees, housing loans arc toade available 
and they should be permitted to construct 
their own houses bo that the pram ve on 
providing housing accom odation to (fee 
railways is reduced. This should not fee 
difficult for the Railways became in other 
industries the employers are dosttf these 
things and 1 hope this constructive progrmme 
of constructing houses should be takejn note 
of by the Railway Minister.

SHlU N. SREEKANTAN N A 0 t: I  f*g 
to m ove:
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under the bead Railway Board be re- 
duced to Re, 1

Abolition of the Railway Board and the 
introduction of a uniform staff pattern for 
all ones (1).

That the demand for grant on 
account under the head Railway Board 
be reduced to Re. 3*

Necessity of enforcing eight-hour work* 
tag day for at! employees ().

“That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100'

Need for Parting work on the Trivan- 
drum-Cape line <9).

“That  the demand for grant  on
account under the head Railway Board 
be reduced by Rs. 100'

(Need for completing the survey of the * 
West-Coast railway line connecting Bombay 
and Cochin (30).

“That  the demand for grant  on
account under the head Railway Board 
be reduced by Rs, 100*

Need for converting the Trivandrum- 
Cochin line to broad gauge (31).

“That  the demand for grant  on
account under the head Railway Board 
be reduced by Rs. 100*

Necessity of a coastal line connecting 
Nayamkulam, Alleppy and Cochin (3)1.

SHRI B. K. MODAK (Hodghly): I beg 
to move :

“That  the demand  for giant on
account under the head Open Line Works 
be reduced by Rs, 100.

Need to remodel Bendel railway station 
Eastem-Railways (37).

“That  the demand  for grant on
account uher the head Open Line Work# 
be reduced by Rs. tOO’

(Need to total! double line in Tarakesh- 
war and Katwa lection of Eastem-Railway

“That  the demand  for grant on
account under the head Open Line Works 
be tedueed by Rs. M.

Need to introduce mm trains in Tara- 
keshwar and  Bandel-Naihati tfctkm of

i U  ' - W  W  * * *   T O

SHRI MOHAMMAD ISMAIL (Bftmck. 
pore) I beg to move:

That  the demand for grant  on
account under the head Open Line Works 
be reduced by Rs. 100'

Need to reduce the fare of monthly 
tickets in Subarbaa sections (40).

**That  the demand for grant  on
account under the head Open Line Works 
be reduced by Rs, 100*

Need to construct a halt station in bet* 
ween Dumdum and Belgheria in Scaldah 
section of Eeastem-Railways (41).

**That  the demand for grant on
account under the head Open Line Works 
be reduced by Rs. 100*

Need to construct a halt station in bet- 
ween Shyamnagar and Kankinara in Sealdah 
Section of Eastem-Railway (4).

“That the demand for grant on
account under the head Open Line Works 
be reduced by Rs. 100’

Need to pay 4| hours wages to Lelloah 
workshop employees for which the workers 
get judgement  in their  favour  from
Hon’ble High Court and other Courts
(43).

SHRI SAROJ MUKHERJEE (Katwa):
I beg to move :

“That the demand for grant on
account under the head Ordinary Work
ing Expenses Staff Welfare be reduced 
byRs. 100’

Inadequate  quarters  and  lavatory 
arrangements for lower grade employees

<m

“That the demand for grant on 
account under the head Open Line Works 
(Revenue) be reduced by Rs. 100*

Need for the electification of Bandel- 
Katwa section of Eastem-Railway (7).

SHRI  D. N.  BHATTACHARYYA 
(Serampore): I beg to move :

“That the demand for grant on 
account under the head Open Line Works 
(Revenue) be reduced by Rs. 100

Need to take over the Howrah*Amta 
and  Howrah-Sheakhala  light  Railways

and  atiw  tyty to pijw

m
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4‘That the demand for grant on

aocount under the head Open Line Works 
(Revenue) be reduced by Rs. 100.”
[Need to increase the E.M.U. in coaches 

in Eastern Railways (59)].
“That the demand for grant o*

account under the head Open Line Works 
(Revenue) be reduced by Rs. 100/’
[Need to construct over bridge on Grand 

Trunk Road crossing of Eastern Railway 
lines at Serampore and Baidyabati (60)].

“That the demand for grant on
account under the head Open Line Works 
(Revenue) be reduced by Rs. 100,°
[Need to expedite the construction of 

circular Railway in the city of Calcutta 
(61)].

SHRI MANORANJAN HAZRA (Aram- 
b ag h ); I beg to move :

“Thai the demand for grant on 
account under the head Open Line Works 
(Revenue) be reduced by Rs. 100/* 
[Failure to open Railway line in Aram- 

bagh subdivision linking it from Tarakesh- 
war to Bankura via Kotulpur (62)].

SHRI BIREN DUTTA (Tripura West)
I beg to move :

“ That the demand for grant on 
aocount under the head construction of 
New Lines be reduced by Rs. 100 .” 
[Extension of Rail line from Dhaxma- 

nagar to Agartala (63)J.

SHRI RAMAVATAR SHASTRI (Patna): 
Ib e g  to move :

“That the demand for grant on
account under the head Railway Board
be reduced to Re. 1 /’
{Failure to provide need-based minimum 

wage to Railway employees (6 6 )].
“That the demand for grant on

aocount under the head Railway Board 
be reduced to Re. 1/*
[Failure to withdraw the cases against 

the Railway employees arrested in connec
tion with one day token strike o f 19th Sep* 
terober, i W  (**>}}.

“That the A M  for grant on
aocottu under the head Railway Board 
^red u ced  by iU, M ”

[Need to curtail pay and allowances of 
higher officer* of Railway Board (72)].

“That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100/*
[Failure to do away with the system of 

providing saloons to the higher officers of 
Railways for their journey (73)].

“That the demand for grant on 
aocount under the head Railway Board 
be reduced by Rs. JQ0/'
[Failure to give project allowance to the 

employees working on the stations falling 
within a radius of 20 Ktm. of Barauni 
Industrial Estate such as Barauni* Gadhara, 
Begusarai, Hathidah, Mokemeh Ghat and 
Mokemeh (74)].

“That the demand for gram on
account under the head Railway Board 
be reduced by Rs. 100/*
(Need to cancel the action taken against 

the Railway employees in connection with 
the strike observed by them from 3rd 
February to 10th February last as a protest 
against the manhandling of a Railway 
employee by a R.P.F. Havildar in Dhanbad 
Division ol £a$tem~Railway (75)].

“That the demand for grant on
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*

' [Need to conduct survey immediately for 
doubling the Patna-Oaya line on the 
Eastern-Railway (76)].

“That the demand for grant on
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*

[Need to conduct a  survey for the con
struction of a New Railway Line from 
Bihta Railway Station to Jahanabad vie 
Bikram, Paliganj, Arwal and Kurtha 
(77)).

“That the demand for giant on
account under the head Payments to 
Worked Line and others be reduced by 
R». 100/*
(Failure to nationalise the Railway lines 

run by private companies (78)].
‘*That the demand for grant on 

account under the head Ordinary Work* 
fog Expenses-Operation (Fuel) be 
reduced by Rs, 100/*
[Failure f t  chock pitf«r*gt o f
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“That the demand for grant on 

account under the head Railway Board 
be reduced to Re. 1/*
[Failure to wind up the Railway Board 

in view of Its ncuwitility. (82)3.
“That the demand for grant on 

account under the head Railway Board 
be reduced to Re. 1.”
[Failure to change the anti-labour policy 

of the Railway Board. (83)].
“ That the demand for grant on 

account under the head Railway Board 
be reduced to Re. 1.**
[Failure to pay adequate attention in 

providing the facilities for third class passen
gers. (84)].

“ That the demand for grant on 
account under the head Railway Board 
be rcduced to Re. 1.”

[Failure to stop the discrimination in 
giving project allowance to railway employees 
and undue delay earned in this regard. (85)].

“ That the demand for grant on 
account under the head Railway Board 
be reduced to Re. I."
[failure to remove in time the grievances 

and difficulties of the railway employees.
(*6}J.

“That the demand for grant on 
account under the head Railway Board 
be reduced to Re. 1.”
[Failure to put an end to the connivance 

of senior officers in railway thefts. (87)].
‘'That the demand for grant on 

account under the head Railway Board 
be reduced to Re. t.” 
fFailure to change the bureaucratic 

attitude of the Members of the Railway 
Board ana big officers of Railway Adminis
tration. (88 )].

"T hat the demand for grant on
account under the head Railway Board
be reduced to Re. 1 /’
(Failure to stop deficit m Railways. (89)3.

“That the demand for grant on
account under the head Miscellaneous 
Expenditure be reduced by Rs. WO.*’
(Heed to conduct surveys for the con* 

struct ion of a new Railway line from 
Jahaaatttrf station of Eastern Railway to 
fttigrih  vto Ekangar Sand. <96)3.

aThat the demand for grant on

account under the head Miscellaneous 
Expenditure be reduced by Rs* 100/* 
[Need to conduct surveys for the con

struction of a new Railway line from Gaya 
station of Eastern Railway up to Rajgrih. 
<97)3.

“That the demand for giant on
account under the head Railway Board
be reduced by Rs. 100.”
[Need to effect changes in the present 

criterion of granting recognition to Railway 
Unions. (99)].

“That the demand for grant on
account under the head Railway Board 
be reduced by Rs. 100.”
[Need to grant recognition to Railway 

Unions through secret ballrt system. (100)].
“That the demand for grant on

account under the head Railway Board 
be reduced by Rs. 100.”
[Need to grant recognition to All India 

Railwaymen Confederation and its allied 
Unions. (101)3.

“ Thai the demand for grant on 
account under the head Ordinary Work
ing Expenses—Operation (Fuel) be 
reduced by Rs. 100.”
[Failure to check purchase of inferior 

quality coal in the name of superior quality 
coal from mine owners and thereby checking 
corruption prevailing as a result thereof. 
( 102)].

“That the demand for grant on 
account under the head Ordinary Work
ing Expenses—Operation other than staff 
and fuel be reduced by Rs. 100.*’
[Failure to check loss of crores of rupees 

as demurrage. (103)J.
“That the demand for grant on 

account under the head Ordinary Work
ing Expenses-staff Welfare be reduced by 
Rs. 100 ”
[Need to set up a central school for

imparting education to the children of Rail
way employees working at Samastipur (N.E. 
Railway). (104)].

“That the demand for grant on
account under the head Ordinary Work
ing E x p e n s e s - S ta f f  Welfare be reduced 
by Rs. 100,”
[Unsatisfactory medical facilities for the 

Railway employees. (105)3*
‘*That the demand for grant on
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account under the head Ordinary Work
ing Expeoses-Staff Welfare be reduced by 
Rs. 100/*
[Unsatisfactory canteen arrangments for 

Railway employees. (106)].
‘T h a t the demand for grant on 

account under the head Railway Board 
be reduced by Rs. 100/*
(Failure to absorb substitute labour 

working in Railways. (112)}.
‘T h a t the demand for grant on 

account under the head Railway Board 
be reduced by Rs. 100/*
(Failure to absorb casual labour. (113)].

"That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100/*
{Need to provide stoppage of trains at 

Rufendra Nagar station of Eastern Railway. 
(U4)J.

"That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100.*’
[Need to set up a booking office in the 

south of Patna Junction station of Eastern 
Railway for the convenience of citizens of 
South Patna. (115)].

“ That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 200/*
[Need to construct an over-bridge at 

R^jendra Nagar level crossing on Eastern 
Railway. (116)].

“That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100.°
[Need to construct a road over-bridge at 

Meethapur near Patna Junction station cm 
Eastern Railway. (117)J.

SHRI K. M. MAJDHUKAR (ICesaria) : 
I  beg to move :

*'Thftt the demand for grant on 
account under the l̂eâ J jN̂ tiseeHaytê yms 
Expenditure be reduced by Rs. 100/*
[Need to conduct a survey for a direct 

rail link between Chupra and Motihari on 
N . £ . Railway. (11*1

*<Thai the demand for grant on 
account under tbe head Miscellaneous 
Expenditure be reduced by Rs. 100/*
[Need to conduct a survey for a direct

rail link between SHamarhi and Mehaai on 
N. B. Railway. (119)].

"That the demand for grant on 
account tinder the bead Miscellaneous 
Expenditure be reduced by Rs. 100/*
[Need to conduct a  survey for a direct 

rail link between Muzaffarpur and Sttamarhi. 
( 120)].

#cThat the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/* 
[Need to conduct a survey to convert 

Dumaria Ghat bridge, connecting Chupra 
and Motihari on N. E. Railway into a  rail
way bridge. ( 121)1.

“ That the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*
(Need to conduct a  survey to convert the 

narrow gauge line between Chupra and 
Rautara N. E. Railway into a meter gauge 
line. (122)].

‘T h a t the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*
[Need to conduct a survey for converting 

Samasiipur-Muzaffarpur-Raxaul Railway line 
on N. E. Railway into broad gauge line 
(123)].

“That the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*

[Need to conduct a survey for construc
tion of a  broad gauge line between Lucknow 
and Muzaffarpur on N.E. Railway (124)].

“ That the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/’

[Need to construct a  broad gauge line 
from Samastipnr to Muzaftarpur (125)}.

"T hat the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Re. 100/*
(Need to  conduct a survey ft* eoostruc- 

tion of a new Railway line from H*jipur 
to StsgauM via U lganj. Deo*la, Sahabganj, 
Kesaria and Govindganj m  N.B. Railway
d m

"That the demand for gam* mi 
account under the Head Miacellanaou* 
Expenditure!* reduced toRa, m *
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{Need to conduct a  survey for construct

ing a  broad gauge line from Sonepur to 
Samastipur m  N.B. Railway (127)].

"That the aemond for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/’ 
{Need to conduct a  survey to explore the 

feasibility of laying a direct railway line 
from Gorakhpur to Narkatiaganj on N.E. 
Railway (128)].

“That the demand for grant on 
account under the head Railway Board 
be reduced by Rs. 100."
[Uselessness of keeping Railway Board 

in existence despite continued criticism of 
its bureaucracy and anti-people attitude by 
the Opposition Parties (141)].

•‘That the demand for grant on
account under the head Railway Board 
be reduced by Rs. 100.*'
(Need to reorganise Railway Board in 

such a way that its functions, policies and 
actions should be in accoidance with the 
declared policy of socialism! of the Govern
ment (142)].

“That the demand for grant on
account under the head Railway Board 
be reduced by Rs. 100.”

[Failure to withdraw the facilities pro
vided to Railway Board from the British 
time despite criticism of the undemocratic 
character of those facilities provided to it 
by Government (143)].

“That the demand for grant on
account under the head Miscellaneous Ex
penditure be reduced by Rs. 100.”

[Need of some technical research in order 
to check the increasing number of chain 
pulling incidents (15])).

“T hat the demand for grant on
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100/*

[Failure of Railway inspection arrange
ment* (152)}.

**That the demand for grant on 
account under the head Miscellaneous 
Expenditure be reduced by Rs. 100.n 
(Uselessness of sending Railway mis- 

»i<*» to Japan, VS.A. (153)].
**That the demand for grant on

aewunt under the head Miscellaneous 
fixpoaffiiurt be ndund by Rs. 100.”

[Failure of the Publicity Department of 
Railways as it could neither check ticketless 
travelling nor could accomplish anything 
else (154)3.

“ That the demand for grant on 
account under the head Ordinary Work
ing Expenses—Administration be reduced 
by Rs. 100.”
[Failure of Railway’s Safety Depart

ment to provide safe transit of goods
(157)].

MR. SPEAKER : The cut motions are 
also before the House.

SHRI P. K. DEO (Kalahandi): Sir, 
the Railways are one of our biggest public 
sector undertakings. But it has become a 
matter of deep concern that in this interim 
budget there is an anticipated deficit of 
Rs. 33 crores.

This is the result of the impact of series 
of deficit budgets since the last so many 
years and this deplorable state of affairs has 
happened this year also. We have conti
nuously been giving the caution for financial 
discipline from these Benches ever since 
1066-67 when these downward drifts started. 
But all these cautions fell on deaf ears and 
even tne Development Fund from the sur
plus of the Reserves has been sharply de
pleted and this Fund has started borrowing 
from the actual Revenues and even the 
Revenue Reserve Fund which stood at 63 
crores in 1965-66 has also been completely 
depleted. Now, the total liability to the 
General Revenues at the end of this year, 
1971-72 stands at the staggering figure of 
Rs. 153.60 crores.

Sir, this is the indebtedness of the 
Railways today, which is due to the bad 
financing which the Railways had under
taken in this period of 6  years. The problems 
of Railway Finance cannot be tackled by 
any trick or magic; there should be a 
pragmatic approach to it. There is enor
mous need for increasing the efficiency.and 
the productivity at all levels.

Sir, in this year the performance of the 
Railways—both physical and financial—is far 
from satisfactory. The plea given was this. 
Because of the law and order situation 
in the Eastern Sector, which was bad, the 
Railways had to incur heavy losses. But, 
in this regard I would like to point out that 
since the imposition of the President’s rulp
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in West Bengal, the law and order situation 
has further deteriorated and if anybody has 
to be blamed, it is the Government of fodia. 
The Railway Ministry simply cannot pass 
on the buck to somebody else and say that 
all this happened because of the law and 
order situation and so the Railways had to 
incure the loss.

Can we forget the unfortunate death of 
Pandit Deen Dayal Upadtoaya in the Mar
shalling Yard of Moghulsarat station ? We 
have been demanding that the culprit should 
be apprehended and that there should be 
Further probe about this mysterious death 
But nothing has been done so far

Sir, regarding, ticketless travel, a  has 
become a fashionable thing of the day. 
Theft and pilferage of railway goods have 
sow multiplied to a great extent. A large 
number of bogus claims have been made and 
such claims have increased. This is one 
side of the picture.

Another side of the picturc is this. The 
Railways have completely neglected the 
needs of the staff 1 he seivicc conditions 
of 38,000 commercial clcrks still remain the 
same as they were at the time of indepen
dence. Nothing has been done to improve 
their lot.

Regarding the casual lobourm  working 
in the Railways, even though they have 
been working like this sincc the last 2 0  years 
or so, they have not been made permanent 
It is a  sorr„ state of affairs. U is no use 
accusing the trade unions because they take 
utp the cause of these down-trodden 
people.

1 will be failing in my duty if I do not 
mention the most neglected and vital sector 
in this country, that is, the Cuttack-Paradccp* 
Bimlnagar-Talcher sector. It will connect the 
deepest sea port of this country with the 
Iron and manganese belt Paradeep port 
has got a draught of forty feet. Uptill now* 
it  is.surprising that this major port has not 
been connected by railway line The con
struction work of the CuNack-Paradeep 
railway line \m  been much behind the 
schedule* Various pleas are being given. 
They m y that the coat of construction of the 
siding to the Daitari mines has to be shared 
by the Orksa Mining Corporation and the 
Railways. This is a tame excuse. There has 
been Jot of delay which has taken place.

All these arguments which they give are not 
convincing.

Lastly, Sir, the techno-economic survey 
of the Talchcr-Bimlagar-Koira valley line 
has been completed. It has been proved 
that tt is economically viable. I request the 
Government to expedite the construction of 
this railway line. By . the construction of 
this railway line, iron and manganese ores 
from the mines, along with pig iron and 
steel products from the steel factories will 
get an outlet through the Paradeep port and 
this will get us our much needed foreign 
exchange. Thank you.

SHRI BIRLN DUTTA (Tripura West) • 
My cut motion No. 60 relates to the need 
for the laying of a railway line from 
Dharmanagar to Agartala

Tripura is surrounded on three sides by 
Pakistan, Wc have onlv one road link to 
Assam. After Independence, wc have al
ways urged the Railway Ministry to connect 
Tripura with Assam b* railway system. But 
unfortunately, during all this period, nothing 
has been done in thii regard. The situation 
at present is that bccause of the dislocation 
of air transport, whenever air traffic gets 
disrupted, the people of Tripura do not get 
their newspapers and mails, and they do not 
get any of the essential commodities, and the 
result is that there is price rise, and the 
people are made to suffer very much* I 
would like to draw- the attention of the 
Government to the press report that has 
been received that on this issue there was a 
walk-out in the Tripura Assembly,

All sections of the people in Tripura 
have formed » committee in Tripura for 
realising this demand for the installation of 
a railway line. There was also a conven
tion held by different parties. 1 would like 
to draw the attention of the hon. Minister 
to the fact that on April 15, there will be a 
declaration by various organisations to 
launch a satyagraha movement for realising 
this demand for a railway line* It is not 
as if Tripura is trying to put pressure or to  
launch an agitation for this railway line. 
Bui as you are aware, Tripura was a State 
with five lakhs tribal people. But it had to 
accommodate 15 lakhs refugees from Hast 
Pakistan. I t had lost all the ro#d connec
tions with India* whfcfe passed through Cast
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Pakistan, and thus it was cut-off from the 
rest of the country and yet, it had tried its 
best to rehabilitate the refugees with great 
patience* without giving any trouble to the 
Government of India, But without a pro
per railway system, how could industry grow 
there ? There Is no industry there at pre
sent. Even agriculture is very backward 
there, because it is a hilly area. Our whole 
development programme depends upon the 
starling of the railway system. A survey has 
already been made in this regard. I do not 
know whether the hon. Minister is aware 
of this I would urge him to go through 
the report and allot some sum in this budget 
at least for extending the line from Dharma- 
nagar to Agartala, which in the subject of 
my cut motion. The abscncc of the tailway 
line is really a great problem for us, and 
without this railway line we cannot leally 
go ahead for any long period I would, 
therefore, request the hon. Minister to do 
the needful m this iegard. Otherwise, there 
will be a satyagraha movement there m 
April

MR SPFAKfR : I ha\e received a 
number of chits from hon. Members who 
wish to speak. Of course, the time allotted 
is already over I shall try to accommo
date some of them, for instance, from the 
Tciangana Praia Sanuti, Prof Shibban Lai 
Sakscna etc, at the time ol the Appropria
t e  Bill, where alto the discussion is going 
to be oo the very same subject.

SHRI MfOHSIN (Oharwar South) * 
While supporting these demands, I would 
say that it is really gratifying to note that 
Mysore has had the distinction of supply
ing three Railway Ministers within the last 
5*$ years. The late Shri Dasappa was the 
first, then came Shri C  M. Poonacha and 
now we have Shri H&numanthaiya. Though 
this to a  matter cm which Mysoreans are in 
one way happy, it is most disappointing to 
see that no development of railways has 
take# place in Mysore State.

As regards development, it is not the 
Minister? who bold the power and control 
operations, but the Railway Board which 
seems to be more powerful The Railway 
Board seems to overlook all the demands 
niade by the public. It is has got an 
aversion to popular demands because of its 
bureaucratic attitude. The Ministers are 

befcie* befcre the Board* TJ»I is

why in spite of there having been three 
Ministers of Railways from Mysore, no 
development of a noteworthy nature has 
taken place in the south. The Railway 
Board seems to be more concerned with the 
north than the south, and in the south, 
Mysore State is more neglected than any 
other State.

As regards conversion of metre gauge to 
broad gauge, it is there only from Poona 
to Miraj, only up to the Maharashtra border 
and not further. Again conversion or 
metre gauge to broad gauge is there from 
Guntakal to Hospet to carry iron and 
manganese ore to the Madras port, but not 
to Karwar. I here is no such con
version from Hospet to Goa or from 
Hospet to Hubli, no conversion from 
Miraj to Bangalore. I do not know 
whether surveys have been made. Every 
time we ask* they say ‘survey is being 
conducted’. We have been getting this 
reply since ten years ; there is no further 
action except survey. 1 do not know when 
that time phase will come. We pin our 
hope* on the present Railway Minister who 
had been a vciy effective Chief Minister. I 
cxpect he would continue to be equally 
effective and will not be merely guided by 
the Rail vs ay Board, who may misguide him,

I ur«e upon the continuation of the 
conversion of the broad gauge from Miraj 
to Bangalore further on, which is most 
essential, which i*> the main railway from 
Poona to Bingalore. Surveys must already 
have been made and now is the time for 
implementation.

From Hospet, it should be carried 
further to Hubli aod then to Goa also so 
that iron ore may be transhipped through 
the port of Goa or even Karwar, which 
would be much cheaper than if they were 
to be transported through Madras and 
other places.

I would also urge the laying of a new 
railway line from Hubli to Karwar which 
would facilitate the transhipment of iron 
and manganese ore from Karwar. This is 
a long-standing demand. It covers the 
Malnad area. There is no railway in the 
whole North Kanara district. We can have 
this line from Hubli to Karwar Or from 
Haveri to Karwar via Sirs!.

A new zone has been created called the 
South Central Zone, but the Mysore Dfvi- 
aion is in the Southern Zoae ao4 the fftfbli
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Division is in the South Central Zone. 
Both the divisions could have been put 
either in the Southern Zone or the South 
Central Zone. This is so even among 
sectio is. The Hubli-Harihar section which 
begins from Hubli station is included in 
the Mysore Division, whereas the Guntakkal- 
Dronachalam section, except for Guntakk&l, 
is included in the Hubli Division. This is 
so strange. Harihar comes in my consti
tuency, and for very small thing we have 
to run to Mysore ; for any facility or for 
any proposals, we have to go to the Mysore 
Division and not Hubii Division. That 
must be remedied. At least Hubli-Harihar 
section should be included in the Hubli 
Division.

We are very glad to see that the Rajdbani 
Expresses are running, but it is only f|om 
Delhi to Calcutta now. The Express from 
Delhi to Bombay may begin, but what 
about such Expresses to the South, from 
Delhi to Bangalore, Delhi to Hyderabad or 
Delhi to Madras ? There are no such 
Expresses now. They must be thought of 
early, and they should be run to each State 
Capital in the country.

Speaking about the primary necessities 
o f passengers,—I am not speaking about 
air-conditioned coaches and aft these things— 
water supply is not regular in so many 
stations. Waiting rooms are not provided 
in each and every railway station. In many 
cases electric lights are not provided, and it 
is a  sorrowful scene to see the passengers 
running in the dark to catch the trains.

There are no platforms at many stations. 
Sometimes, even at important stations there 
Is only one platform. At Belgaum, Devarayi, 
Raaibennur and Haven, where crossing of 
trains take place, there is no second plat
form, and it is difficult for the old people 
to  cross the railway line and climb on to 
the platform. That must be looked into.

There are no fast trains between
Secunderabad and Hubli which is a so* 
called headquarter We have to change
trains *t Qiwt&kal. There should be fast
end continuous trains from Secunderabad 
to HubH and Sholajwr to Hubli.

Lastly, there is need for a  West Coast 
railway line from Bombay to  Mangalore 
which would connect the entire Malnad 
area which is meat undeveloped. For th* 
f c v e j o p o f  ffjfe a re a ,« railway line i*

quite essential, I hope the Minister will 
look into it.

MR. SPEAKER: The Minister wilt 
reply now. The cut motions are taken as 
moved, and will be put at the end. At the 
time of the Appropriation Bill, the remain
ing Members can be accommodated.

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA): rhirty-three 
Members have participated in the debate. 
One distinguishing feature of this debate Is 
that the speeches have been short and to 
the point. Oratorical demonstrations have 
been avoided. They have concentrated 
their attention on the real needs of the 
people, whether generally or in their locali
ties. 1 am much beholden to this kind of 
approach to the Budget proposals.

The first Member who participated in 
the debate belonged to the C.P.M. Party, 
and he put before the House what he con
sidered to be the point o f view of labour. 
Government i& very particular that a new 
era of relationship should start in the field 
of labour and management. The President 
has, therefore, suggested consultation with 
leaders of trade unions and managements in 
order to evolve sound industrial relations 
and to secure increased productivity consis
tent with a fair deal for labour. He has 
rightly pointed out that improvement 
in industrial relationship is as vital as 
capital and technology for increasing the 
output* All of us have to bear in mind 
that the ultimate increase that we have to 
envisage is not only in our individual or 
group salaries, emoluments and wage* but 
also, what is more important, increase in 
the output as a whole of the undertaking 
concerned. Sectarian interests have to be 
subordinated and harmonised to this overall 
national purpose. Members of Parliament 
represent the sovereignty of the people and 
they are virtually the masters of the Govern
ment. A one-sided view, championing a 
particular section or cause is inconsistent 
with the overall mastery they have to 
exercise. Labour has its rights as well a* 
its responsibilities. One-sided emphasis on 
rights or responsibilities lead* to tafefclamoes. 
I hope it is not (he intention of m y  Member 
to drive the country to  a  position o f jtfwh 
imbalance.
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to which various Members have made a 
refeienoe and vaftou* n th *  committee* have 
dealt with tfafe problem of labouc m u m *  
r r n t  Thare i» plenty *f n M  available 
on the subject Thaw is al«* the ew fcnc*"*  
sometimes happy and sometimes w tm M "”  
available to us in this behalf- Much of 
our labour management relations law* and 
practices are out of tunc with the times and 
are not in harmony with the fcind of 
socialist society we have undertaken to 
build. The agitational practices of labour 
which arose as a reaction to the exploit
ing tendencies of ownership and manage
ment of the 19th century have to be re
oriented in an economy in which public 
ownership has a dominant position rooting 
out private exploitation. If joint manage
ment is envisaged, strikes and agitations 
automatically have to wither away ; we 
cannot have it both ways,

I am happy to note that several Mem
bers have taken interest in the ARC report 
on Railway Administration. The study 
team on Railway Administration was headed 
by Dr. H. N. Kunmi and the members were 
of exceptional calibre. The Commission 
examined the recommendations of the study 
team and also examined further witnesses 
and materials and had made 49 recommenda
tions of far reaching conseqaence. The Com
mission has said that the Railways should be 
enabled to function on sound commercial 
principles. One of my hon. friends put the 
question whether it is a public utility 
service or a commercial service. Since the 
Railways are owned by the people and are 
being run for the people, there is no ques
tion of exploitation by anyone. Therefore 
the business and commercial principles 
herein envisaged merely mean ensuring the 
highest standard of efficiency and economy 
and that losses and deficits have to be 
eliminated. Of the 49 recommendations of 
the Cnmmisaion. m  have been accepted and 
the others are still under examination* 
Personally I  think the recommendations of 
the Commission deserve to be implemented* 
They have to be accepted by the Cabinet. 
I hope the new Cabinet will find time to 
examine the -recommendations of the Com
mission not only in regard to the Railway* 
bnt also in regard to the various branches 
of Administration, «itb »hfeh the Com
mission have dealt in their twenty r$ppjr#, 
I  am happy to note that Members of this 
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the administration so refostMd as to attain 
the highest standard of efficiency and res. 
PQasivenMft. May I  is  all humility appeal 
to them to take continuous interest in tbit 
behalf.

I would like to remove, one misconcep
tion about railway finance. There seems to 
be an impression in soma quarters that 
railways are not contributing anything to 
the plan finance nor giving any return on 
the huge investment. When I referred in 
my speech to the shortfall of Rs* 23.6? 
crores in the revised estimates of the current 
year and Rs, 33.12 crores in the budget 
estimate of the next year, it was with 
reference to the payment of dividend to 
general revenues of Rs. 165.81 crores in the 
current year and Rs. 173.77 crores in the 
next year. In other words, after meeting 
the full deprivation charges of Rs. 100 
crores this year and Rs. 105 crores in the 
next year and other liabilities, the railways 
this year would have earned a sum qf 
Rs. 142.12 crores on capital at charge of 
Rs. 3,321 crores and Rs, 140.65 crores on a 
capital at charge of Rs. 3,472 crores. This 
point is clearly brought out in the budget 
documents circulated along with my speech.

Apart from this, the railways will be 
contributing a sum of Rs. 525 crores to the 
depreciation fund to the revised railway 
plan of Rs, 1,275 crores. In addition* by 
way of expenditure on open line works 
revenue, interests or fund balances and 
other items, the railways will be contribut
ing about Rs. 116 crores to the Plan*

1 agree with the observations made by 
some of the hon. Members in the matter of 
claims. The pending claims amount to a 
very large sum. Even as a private Member, 
I was very particular and I was saying the 
same thing that many hon. Members have 
been pleased to say, I feel myself very 
unhappy that claims should remain unsettled 
for any length of time. We should certainly, 
a? suggested, devise means and measures to 
expedite the settlement of claims. \  would 
go a step further and it is here that the 
rwponsibiiity of the ttade unions arises in a 
greater measure than than of management. 
Cases that give rise to claims must tbps**- 
selves %e minimised. The staff and personae! 
connected with the
wore vigilant so that thefts and damage! 
df*4*xuato H im  on tjie present seek. J 
do not fcnotsr whether tto fu*«re leiatkxnshij
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envisaging to shape will include liability of 
the staff concerned In regard to damages and 
thefts.

Members have brought to the notice of 
the House their local requirements, and I 
entirely agree that each dema id that hat 
been put forward is genuine. I  know the 
hon. Members represent the needs of their 
localities. To that extent it is genuine and 
sound ; some want new railway stations ; 
some want over and underbridges; some 
others want new lines and doubling of tracks 
and a few are interested in stoppages of 
trains also* and running through bagies, and 
some want express trains and carriages in 
order to satisfy local requirements. I am 
convinced that there is substance m their 
demands. It is only a question of finance 
being made available to the railway adminis
tration for purposes of meeting these 
demands. I will examine ait these demands 
and I will try my utmost to meet them 
consistent with the availability of resources. 
The resources needed to meet all the demands 
that the 30 odd Members have been pleased 
to make are of a very high order. It requires 
more than Rs. 800 crores over the budget 
provisions. But here I speak as one of you. 
1  am not afraid of money. I am a very 
unorthodox man so far as these governmental 
measures are concerned. We speak of 
unemployment.

If in one railway sector you undertake 
to build all the ovcr-bridges and under* 
bridges and the new lines, stations and staff 
quarters, the unemployment problem in India 
would be solved completely, because we 
want so many engineers, labourers and other 
workers to handle these projects. But we 
are accustomed to the routine method of 
talking of every project in terms of money. 
W e are not accustomed to talking hi terms 
of bringing the resources and the manpower 
Into juxtaposition to attain results. The 
capitalistic system envisages that everything 
has to  be done through money. The social* 
M il pattern envisages th a t what really 
required is bringing together m&o-power and 
resources in order to fiilfll the needs of the  
people. Therefore, the very mental approach 
has to  change if  we are to  comply with the 
demands and brm s about a socialistic society, 
i t  Is here that the intellectual giants In th e  
opposition should apply their mind aHrftee 
that a  new orientation la  our very thiokiqg 
M$st§ pie#* ffftyw y o i  nip f r f r if r  to th f

opposition, for whom I  have affection and 
respect, pool not their criticism but their 
mental resources with all of us, we can help 
this country really to overcome proverty 
and the other problems.

My hon. friend from Mysore was pleased 
tp say that there were three Railway 
Ministers from Mysore and they were not 
able to do anything for Mysore. In a  way 
it is a compliment to Mysore people that 
they have never been parochial. ! do not 
want to make an announcement today; it 
would not be in good taste either. I would 
examine the various requests he has made. 
In fact, if he takes up the previous proceed* 
mgs, he will find th a t T have said much 
more in regard to Mysore. But now my 
responsibility is not merely to Mysore but to 
the whole of India. Unless every Minister 
and Member of Parliament takes an Indian 
view and not a parochial or local view, this 
country cannot be managed satisfactorily 
and our national integration would be at 
jeopardy. Therefore, any proposal that 
comes from Mysore will be examined by the 
Minister conedmed, who has ceased to take 
a  parochial view, as he has taken the oath 
that he will serve the people of the whole 
of India without ill will or favour. If  the 
Railway Board and myself find something 
has to be done for Mysore in the light of 
the availability of resources and on the 
merits of the case, we will certainly do it.

Some Members have referred to the 
conversion of all gauges into broad gauge in 
India. That it a very big question. That 
is the vision we have to place before us 
while immplementing our plans. Some how 
the incongruity of three gauges continues 
to exist and it is a vicious circle which has 
to be broken a t sometime or other. Let us 
hope tha t this House during jits tenure will 
not only be able to cut the vicious circle but 
also start a new era of one gauge. I t .  broad 
gauge, for the whole o f India.

I accept the proposal o f my friends from 
Kerala that they need more railways, f 
readily concede it.

AN HON. MEMBER : W hat about 
T dengana?

SHRI A. P. SHAfcMA : You have to 
ootoe to  BthUr also,

SHRJ 8AWMANTWAIYA ; U m
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for our religious purposes we invariably say 
from Kanyakumari to Himalaya, That is 
the true picture of Indian unity, integration, 
nationalism or whatever you may call it. 
With your blessing, if I continue to be the 
Minister of Railways I want to end up by 
«ymg that there will be broad-gauge Tailway 
communication from Kanyakumari to 
Himalayas.

SHR1 R. S. PANDEY (R*janadgaon) : 
Sir on a point of information. The hem. 
Minister has kindly promised more railways 
to Kerala. I am pot at all jealous if he is 
in a position to give more railway tines to 
Kerala and Mysore. But 1 want to draw 
the attention of the hon. Minister to the 
terribly neglected condition of the railways 
in Madhya Pradesh. Though it is a very 
big State it has only very few railway lines. 
There v.as one railway line which was sanc
tioned long ago from Baitadilla to Rajhara. 
Rajhara has got large deposits of iron ore 
which h  needed by Bhilai and this railway 
lme will facilitate the transport of iron ore. 
Another line which is proposed and which 
has been surveyed is from Rajnandg&on to 
Rajnandgaon junction. There has to be a 
survey of a contemplated railway line from 
Khairaghat vfr. Churi Kheda, Gandai, Selati, 
Sahaspur Loharc, Kabarda and Mandla to 
iubbuJpur. This is a commercial and forest 
area and this new railway line, besides giving 
more revenues to the railways, will help the 
development of that area. If the hon. 
Minister is not in a position to give an 
answer just now, he may do so after a com
plete and comprehensive survey of that line 
is Completed.

SfflU 11ANXJMANTHAIYA : What
my hon. friend has mentioned deserves 
examination. I will not only examine it but 
will give him the true position either in this 
House or privately.

SttRI C. CHITTIBABU (Chingleput): 
th e  hon. Minister has not mentioned even 
one word About Tamilnadu. It is true that 
the hon. Minister has referred to connecting 
Kaayakuroaii with Himalayas. But I have 
made many other humble submissions.

SHRJ HANDMANTHAJYA : My hon. 
friend has said that 1 have not dealt with 
bumble proposals bat only grand proposals. 
Humble proposals will automatically be

W it trn ( * m )  : 

J f  f o

fsraF*
t a r t  i

ift xrm x ftwwr : n$m ,
f ir r f r  ^  fe r t  % srg?r

v s r W  m  1 1

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The hon. Minister has not 
been kind enough to reply to a point which 
was raised with regard to projcct allowance 
to be paid to the railway employees. P. and 
T. Department and other govcramert depart
ments pay it but the railways are not paying 
project allowance to their employees. What 
has the hon. Minister to say about it ?

SHRI HANUMANTHA1YA : 1 need 
some time to take a decision on this point. 
I must know the financial implications. 
Surely, if I have not touched a point, it does 
mean that I will not examine it. I will 
examine that point and take a decision,

SHRI RAMAVATAR SHASTRI : How 
long will it take, because people are 
agitating ?

SHRI HANUMANTHAIYA : Agitations 
will not frighten me. Please take it once 
and for all.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour); Will the hon. Minister tell us 
as to what arrangements he is going to make 
for the situation arising out of the closure of 
light railways which carry about 40,000 
people of the low income group to Calcutta 
for working ? The road transport cannot 
cope with it because the roads ate much too 
inadequate and it will be much more 
expensive. I suggest that the light railways, 
all the three—two in West Bengal and one, 
the Delhi-Saharanpur Railway—be taken 
over by the Indian Railways not only for 
the economy but for rendering service to th$ 
low income people who travel by the light 
railways and for the employees afeo*
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SHRI HANUMANTHAIYA : <1 have 
already stated (he position of the railway 
administration at) my speech. I f  there is 
soy m it t  point that Has to be considered, I 
-shall welcome dacu&sitra with hem. Member* 
-eo the subject.

SOME HON. MEMBERS * m ~

MR. SPEAKER : The same about all 
others. Now I am putting ail the cut 
motions to the vote of the House together.

A lt the Cut Motions 'were put and negatived.

MR. SPEAKER : T h e  question is : 
"That the respective sums not exceed

ing the amounts shown in the third 
column of the order paper, be granted 
to the President, on account, for or 
towards defraying the charges during the 
year ending on the 51st day of March, 
1972, In respect of the heads of demands 
entered in the second coiufen thereof 
against Demands Nos. 1 to 11, 11 A, 12 
to 16."

The motion was adopted.

MR. SPEAKER : T h e -q « e tio n is : 
"T hat the tespeetive Supplementary 

ttans not exceeding the amounts *h& m  
i l l  tho'tfefrd column o f the order paper 
fe**ramed to the President to defray the 
charges which «vftt eortie in eeune of 
payment dtaring th*  f m t  ending (he 31st 
d ay  o f  **a«to, 1971, In m p ta t o f  the 

‘ foWowfttg tfenumd* entered in th e  second 
tfoitimrt thereof—
Demands Mot. "8,16 and 17.**

X*e motion wat adopt*4.

{The mothns fo r  demands fo r Grantswhich were passed by the Lok Sabha a$e
reproduced bebw—M dj

Demand We. 1—Railway Board

"T hat *  sum not exceeding 
Rs* $6,O4,00Ol»e granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 
3let day of March, 1972, in respect of 
‘Railway Board*/'

Demand No. Z-*Mtsceliaaeoas Expenditure

“ That a sum not exceeding 
Rs. 2,45*25,000 be granted to the Presi
dent, on account, fo r  or towards defray
ing the charge* during the year ending 
on the 31st day of March, 1972, in 
respect of Miscellaneous Expenditure’.**

Demand No. 3—Payment* to Worked Un*» 
and Others

“That a sum not exiaeding 
Rs. 4>75,000 be granted to the President, 
on account, fo r or towards defraying the 
charges during the year ending on (he 
31st day of March, 1972, in respect of 
‘Payments to Worked Lines and 
Others*.**

Daamnd No. 4 —Worlw«
WKmfWEmm

"That a sum not exceeding
Rs. 28,65,39,000 be granted to the Presi
dent, on account, fo r or towards defray
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Working Expenses—Adminis
tration’.”

Demand No. 5-~Working Expenses—RepUrs
and Maintenance

“That a sum not exceeding
Rs. 94,19; 14,000 fee granted to the  Presi
dent, on account, fo r  o r towards tfcfray* 

the  charge* during the year ending 
on the 3tftt day of Me«<eh, 1972, in 
respect of ‘W otting Expeases-^Repairs 
and MaitftttiftnceV'

JMmmANo. 4-^WeHUag E **ei*»~apcra- 
'tint Stiff

“ t h a t  a  «um not exceeding
Ra» 60,62^4,000 fee granted fen i to e J M »
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dent, m  account, for or towards defray* 
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of 'Working Expenses—Opera
ting S taff"

J M  No. 7—'Working Expenses-Opera- 
Ikm (Fuel)

“That a bum not exceeding 
Rs. 56,66,26*000 be granted to the Presi
dent, on account, for or towardv defray 
ing the charge* during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Working Expenses—Operation 
(Fuel)’."

Demand No. 8-- Working Expenses—Opera
tion other than Staff and Fuel

“That a sum not exceeding 
Us. 17,52,38.000 be granted to the Presi
dent, on account, for or towards defray
ing the charges during the year ending 
cm the Mst day of March, 1972, in 
respect of 'Working Expenses -Operation 
other than Staff and Fuel'/*

Demand No. 9~ Working Exi«*wes-~Mit**l- 
lancoas Expense*

“That a sum not exceeding
Rs. 12.30*54,000 be granted to the Presi
dent, on account * for or towards defray ihg the charges during the year ending 
on the 31st day of March, 1972 m 
respect of ^Working Expenses—Miscella
neous Expenses’/ ’

Demand No. 10—Working Expeiwes—StafT 
Welfare

“That a sum not exceeding
Rs. 9,28,97,000 be granted to the Presi
dent, on account, fot or towards defray’ 
ing the charges during the year ending 
on the 31st day of March, 1972 in 
rcffpect of 'Working Expenses—Staff 
Welfare*/’

Demand No. U-Working Expeiwes-Appro* 
priatton to Depreciation Reserve Fund

"That a sum not exceeding
Rs. 35,00*00,000 be granted to the Presi
dent, on account, for or towards defray
ing the charges during the year ending 
on the 31st day of March, 1972, in 
rape*  of ‘Working Expeow^Awro-

priation to Jpepreciation Rcierye 
Fund’.”

Dewand No. 11-A—Wouklng Expense*- 
Appropriation Pension Fund

'‘That a sum not exceeding 
Rs. 5,00,00,000 be granted to the Resi
dent, on account, for or towards defray- 
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Working Expenses—Appro
priation to Pension Fuad’/ 11

Demand No. 12—Dividncd to General 
Revenues

“That a sum not exceeding
Rs. 6,17,79,000 be granted to the Presi
dent, on account, for or towards defray
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Dividend to General 
Revenues* /*

Demand No. 13~Opeu Line Works 
(Revenue)

“That a sum not exceeding
Rs. 2,99,97,000 be granted to the Presi* 
dent, on account, for or towards defray* 
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Open Line Works 
(Revenue)’/*

Demand No. 14—Construction of New Lines

“That a sum not ’ exceeding
Rs. 11,15,92,000 be granted to the Presi
dent, on account, for or towards defray- 
ing the charges during the year ending 
on the 31st day of March, 1972, in 
respect of ‘Construction of New 
Lines*/*

Demand No. 15—Open Line Works—Capital 
Depreciation Reserve Fund and Develop
ment Fund

“That a sum not exceeding
Rs. 197,39,00,000 be granted to the Presi
dent, on account, for or towards defray 
ing the charges during the year ending 
on the 3Jst day of March, 1972, in 
respect of ‘Open Line Works-Capital 
Depreciation Reserve Fund and Develop
ment FundV*
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sion Fund (G w alior): R^jya Sabha meets at 2.30.

“ That & sum not* exceeding 
R«. 2,96,04,000 be granted to the Presi
dent, on account, /o r or towards defray* 
fng the charges during the year ending 
on the 31st day of March* 3972, in 
respect of ‘Pensionary Charges— Pension 
FundV

8 —Working Expenses—Operation other than 
Staff and Fuel

‘T hat a Supplementary sum not 
exceeding Rs. 1,05,23,000 be granted to 
the President to defray the charge 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Working 
Expenses—Operation other than Stalf 
and FuelV’

16—Pensionary Charges—Pension Fund

“That a Supplementary sum not 
exceeding Rs. 75,76,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Pensionary 
Charges—Pension Fund*.”

17—Repayment of loans from General 
Revenues and interest thereon—Develop
ment Fund

"That a Supplementary sum not 
exceeding Rs. 30,53*000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect o f ‘Repayment 
of loans from General Revenues and 
interest thereon—Development Fund’.”

MR. SPEAKER : Now, we would take 
up the next item, I think, after Lunch.

SHRI HANUMANTHAIYA r May t 
make a request 1 I have to be present in the 
Rajya Sabha for Genera! discussion of the 
Railway Budget at 2 O’ Clock, as my friend 
tells me.

AN HON. MEMBER : No, at 2* 
O’ Clock.

SHRI R. S. PANDEY : Times have 
changed. Shri Vajpayee should know that.

SHRI HANUMANTHAIYA : This is a 
formal motion.

MR. SPEAKER : if the House agrees, 
we may take it up.

13.00 hr*.

APPROPRIATION (RAILWAYS) VOTE 
ON ACCOUNT BILL*, 1971

THE MINISTER OF RAILWAYS 
{SHRI HANUMANTHAIYA): I beg to
move for leave to introduce a Bill to pro
vide for the withdrawal of certain sums 
from and out of the C onsolidated Fund of 
India for the services of a part of the 
Financial year 1971-72 for the purposes of 
Railways.

MR. SPEAKER : The question is : 
“That leave be granted to introduce 

a Bill to provide for the withdrawal of 
certain sums from ana out of the 
Consolidated Fund of India for the 
services of a part of the financial year
1971-72 far the purposes of Railways/'

The motion was adopted.

SHRI HANUMANTHAIYA : I intro- 
duce* the Bill.

I beg to move! :
“That the Bill to provide for the 

withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the services of a  part of the financial 
year 1971-72 for the purposes of 
Railways, be taken into consideration.”

MR. SPEAKER i The question is...

♦Published in Gazette of India Extraordinary, Part II, Section 2, dated 25,3,71. 
introduced with the recommendation of the President.
|M oved with the recommendation of the President.
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SHRI RAMACHANDRA BADE (Khar- 

gone) : I had moved cut motions also. 1 
also sent a  chit to you. Even then, I was 
not given a chance. Now I may be allowed 
to say a  few words on the Appropriation 
Bill,

SHRI S. L. SAKSENA (Maharajgaty): 
I also want to say a few words.

SOME HON. MEMBERS rose—

MR. SPEAKER : A number of cut 
motions are moved by many members. But 
the practice here is that if the name of a 
Member is submitted by the party, then 
that gentleman gets the chance.

SHRI RAMACHANDRA BADE : Those 
who m->\e the cut motions get preference. 
This has been the practice before. This 
time 1 was not given time. 1 want to say 
a few wotds on the Appropriation Bill.

SHRI S. L. SAKSENA . I am very 
glad to hear the hon. Minister and see the 
new atmosphere which he seems to have 
created by his speech. I only hope that 
he will implement what he has said. 1 
have gone through some of his A.R.C. 
Reports. 1 hope, he will now put them into 
practice...

MR. SPEAKER . Mr. Shibban Lai 
Saxena, 1 did not give you permission to 
speak. 1 have not called any hon. Member 
yet. I was going to adjourn the House for 
lunch. Anyhow, you are already on your 
legs. In future, kindly do look to me also. 
We will take it up after lunch. You conti
nue after lunch.

We now adjourn for lunch to re-as^emb- 
le at 2 O’Clock.

13.09 hrs.

The Lok Sabha adjourned for Lunch 
till Fourteen o f the Colck.

The Lok Sabha reassembled after Lunch 
three minutes past Fourteen o f the Clock,

APPROPRIATION (RAILWAYS) 
VOTE ON ACCOUNT 

BILL \91l-~Contd.

MR. CHAIRMAN : Shri Shibban Lai 
Saksena.

*
SHRI S. L. SAKSENA (Maharajgattf); 

Sir, f am deeply pointed to leant what our 
public projects like Hindustan Steel and 
others are suffering colossal losses. They 
argue that they have teething troubles, but 
what shall I say, Sir, about our Railways ? 
Here too we find they have suffered a loss 
of Rs. 33 crores and if we take into account 
the fact that the reserves and the deprecia
tion fund of the Railways have also been 
eaten up, the amount of loss would exceed 
Rs. 103 crores. What is the explanation 
of the Railways for the loss ? They cannot 
argue that they have teething troubles. 
They arc over 100 years old. If nationa
lised projects like Railways suffered such 
huge losses in Russia, I think the Prime 
Minister and the Railway Minister then 
would have been guillotined. But what 
would be the fate of these Ministers here— 
I do not know. But I think they must 
know that if such leases continue the people 
who have pul them into power will revolt 
against them. They will want that the 
Railways and other public projects do not 
suffer losses. Sometime back, Sir Padampat 
Singhania, who was a member of this 
House, told me during a railway budget 
discussion that if he was given charge of the 
Railways as a private enterprise, he would be 
showing at least 25% profits on that capital, 
but, here we are having continuous losses 
which is not proper.

1 have moved several cut motions. 1 
want to read them. Cut motion No. 54 
is : ‘Failure of the Railway Board to extend 
the life of the Co-operalive Society of 
Railway vendors at Ghaziabad railway 
station to the normal period of three 
years without any reason whatsoever ? Sir,
I think two Railway Ministers have gone 
into the working of this Society and both 
of them gave a trial period of six months'1 
during their regime and there was no com
plaints in these 12 months. This Co
operative Society is 20 years old and yet 
the Railway Board has not extended its life 
to the normal term of three years. I  hope 
the hon. Minister will personalty look into
thi* m m ,
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[Sfari S. t .  Sateena]
My Cut Motion No. 5$ states about 

‘Failure of the administralion to pay strike 
period pay to about 3000 workers of the 
laatftagar Workshop on N.E. Railway when 
other employees have been paid.’ This ft 
No, 56, in list No. IV. Till this day, they 
have not bom paid their strike period 
although they have been re ro u ted . They 
should be paid their strike period pay 
Immediately,

My CUt M otim  No. 64 is *6 out 'jVeecf 
for Construction of a new railway line from 
Gorakhpur to Mahany Gsmj Nichiaul— 
Thtmtitwri—Naatanwa.’ My Cut Motion 
No, 65 State* about 'Need for construction 
of * new Railway line from Sfewa Bazar— 
MtharaiganHPhafendA— Dhani—Mehdawal 
U> Khalilabad/ My Cut Motion No. 66  is 
about the need for construction of a new 
railway line from Gorakhpur to Bansgacm— 
Barhalganj—Azamgarh.* My Cut Motion 
No. 6? is about the ‘need for the conversion 
of the metre gauge lino from Barabankt to 
Gorakhpur into Broad gauge lint.

th ese  areas, Gorakhpur ~~Bas ti~ Dcoria, 
are in the tarai belt on the border with 
Nepal, There are hostile elements like 
China and Nepal across the border. Chinese 
forces can come right up to Khatmandu by 
road. But we cannot send our forces there, 
because there arc no railway lines and 
roads along the bords on our side

I hope the hon. Minuter wj)i consider 
all these points which t have mentioned in 
my Cut Motions. If these Hues are 
constructed it will be of great help to the 
defence of the Country.

«ft ftnram  *nnr («prftar): 
%■ m  *  

« r iW  t h r  % f r o  S Srfasr 

% w w  |» r r t  ffT*r !T*fwyJ
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SHRJ M M .UKARJUN (Mcdak) Mr.
Chairman and hon. Memliers, Jai Teten- 
gana '

The hon. Minister of Railways has 
mentioned that Rs. 800 crofes will solve the 
unemployment problem in the country. I 
would like to bring to the notice of the 
House the fact that the hon. Minister has 
already introduced a Bill worth Rs. 550 
crorc*.

A sum of Rs. 95 crorcs has been provi
ded for repairs and maintenance in this Bill. 
So far as maintenance is conccrncd, there is 
a practical difficulty. The public works 
inspector has been given a vast distance to 
cover. For example, the inspector in my 
area, namely the Secunderabad division has 
look after the area from Secunderabad to 
Wadi. Since this is a vast area, he is not 
m a proper position to pay adequate atten
tion to proper repairs and maintenance. The 
Union Government have been spending a  
huge amount in the name of repairs and 
maintenance, but satisfactory work has not 
so far been reported. The result it that 
every year, during the rainy season, we hear 
reports about breaches and sometimes the 
collapse of bridges.

So far as miscellaneous Expenditure is 
concerned, a sum of Rs. 15 crores has been 
mentioned. But I do not know what admi
nistrative and technical facto** fcrfe to****** 
Anyway, my humble request is that what, 
ever M p t  m f  tw pwttil. M
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Members of the Opposition and the railing 
parly put their heads together for the 
removal of poverty, Ignorance and unem
ployment. Especially, in the present 
circumstance), when a $iab!e government 
lias been forced with all the mesmerism of 
Shrimati Indira Gandhi and her charismatic 
affect, the people ouisiJe, who constitute 
about 56 crorcs expect much from this 
Union Government. 1 et all how. Members 
work in a spirit of co-opcration and under
standing for the progress and prosperity of 
the country so that our national economy, 
about which we luvc been worrying for 
past few dccadcs can be improved, and the 
natural resources may be exploited in a 
proper ua\ for stabltshing the national 
cconomv

snare w r *  ( t f ta m d )  : 
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<JWr3>*TT I The hon. Minister.

SHRI JYOTIRMOY BOSU : I want 
just two minute*.

MR. CHAIRMAN : If I allow him* I 
will have to allow others also.  I cannot be 
partial.

SHRI JYOTIRMOY BOSU : You have 
already allowed others. The Mii&t# m 
wwtfor two minutes.

SHRI K. RAMA KRISHNA REDDY: 
(Nalgonda) : t would like to say a few 
words. I was promised some time.

MR. CHAIRMAN : The hon. Minister.

SHRI  HANUMANTHAIYA :  The
Finance Bill has been placed before the 
House, but the criticisms that have been 
made by the speakers who have participated 
in the debate have been more or less on the 
same lines as those of the thirty-odd speakers 
who participated earlier. Their main demand 
is, as my hon, fnend Yadayji said, new 
railway lines and other amenities.  I have 
already made a reply that these matters will 
be examined and suitable replies will be 
given, and I have already displayed my earn
estness that as many of these things should 
be done, if possible even outside the Plan 
resources. The only question is how to 
And the resources on the ways and means of 
implementing these local needs.

SHRI JYOTIRMOY BOSU : It has 
all amounted to lip service in the past,

SHRI HANUMANTHAIYA : The hon. 
Member lias always been rendering voice 
service, and he is accusing us of lip service. 
Your service has never been more than voice 
service.

SHRI JYOTIRMOY BOSU :  The
premier  public  sector  undertaking  of 
Rs. 3,000 crores you have ruined altogether 
by over-capitalisation and surrender to the 
American diesel manufacturers.  You will 
never make a profit.  You will have to 
make people pay either through direct taxa
tion or indirect taxation.

SHRI HANUMANTHAIYA : I appre
ciate the attitude of the hon. Member and 
I assure him that I am one of those who 
will not succumb to any pressure, especially 
foreign pressure, and I welcome his party's 
suggestions to tone up the administration. I 
do not want to see that them is even whts* 
pering of any presiure being brought to 
hear upon the Government of India or any 
of its branches from one or the other foreign 
countries.

I do not want to take much time* I 
am bringing s$ain the fidlfieged Budget, «n) 
| will pc abk 10 *ccon*mod#t$ the view*
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expressed by several hon. Members. X 
merely move that the* Bill be taken mto 
consideration,

SHRI JYOTLRMOY BOSU : Give us 
an assurance about the light railways. By 
their abolition and closure* you are putting
40,000 passengers to immense difficulties. 
You want road transport to take it over. 
It can never do it. And road transport is 
foreign investment oriented. You want to 
stop the railways to bring foreign invest
ment, to cause hardship to the people. 
This has shown your party’s character.

MR. CHAIRMAN : The question is : 
"That the Bit! to provide for the 

withdrawal of certain sums from and 
out of the C onsolidated Fund of India 
for the services of a part of the finan
cial year 1**71-72 for the purposes of 
Railways, be taken mto consideration.”

'1 he motion k a* adopted.

MR. CHAIRMAN . The question is .
“Thai Clauses 2, 3, the Schedule, 

Clause 1, the I.nactmg Formula and 
the Title Stand part of the Bill.*’

The motion uas adopted
( ictuses 2, 3 the Schedule, Cfause /, 

the I  naitmg Formula and the Title
w ere added to the Bill.

SHRI HANUMANTHAIYA : I beg to 
move :

"That the Bill be passed.”
MR. CHAIRMAN : The question is : 

‘T h a t the BiU be passed.”
The motion w oj adopted.

14.24 hr*.

of the financial year 1970-71 for the pur* 
poses of Railways/*

MR. CHAIRMAN : The question is r 
"That leave be granted to introduce 

a Bill to authorise payment and appro
priation of certain further sums from 
and out of the Consolidated Fund of 
India for the service of the financial 
year 1970-71 for the purposes of 
Railways.”

The motion was adopted.

SHRI HANUMANTHAIYA : i intro
duce! the Bill.

I beg.to movet :
“That the Bill to authorise payment 

and appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the service of the financial 
year 1970-71 for the purposes of Rail
ways be taken into consideration. '4

MR. CHAIRMAN : The question is :

*vThat the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the service of the 
financial year 1970-71 for the purposes of 
Railways, be taken into consideration.**

7 he motion was adopted.

MR, CHAIRMAN : The question is :

‘'That Clauses 2, 3, the Sahedule, 
Clause 1, the Enacting Formula and 
Title stand part of the Bill.**

The motion was adopted.

Clause 2, J, the Schedule, Clause J, the 
Enacting formula and the Title w m  

added to the Bill.

A P P R O B A T IO N  (RAILWAYS) 
B IL L / 1971

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA) : I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation of 
certain further sums from and out of the 
Consolidated Fund of India for the servicc

SHRI HANUMANTHAIYA 
m ove:

“ That the Bill be passed.”

I beg to

MR. CHAIRMAN : The question is : 

“That the Bill be passed.**

The motion was adopted.

"Published in Gazette of India Extraordinary Part II, section 2, dated 25.3.71. 
introduced/moved with the recommendation of the President.
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14.25 bn. Demand No, 4-Sates Tax

MANIPUR BUDGET, 1971-72— GENERAL 
DISCUSSION, “DEMANDS FOR GRANTS 

ON ACCOUNT (MANIPUR), 1970-71, 
AND ‘DEMANDS FOR SUPPLEMEN
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take 
up items 11, 12 and 13 of tlte Order paper, 
namely, genera.! discussion on the budget of 
the Union Territory of Manipur for 1971-72 
and discussion and voting on the demands 
for grants on account as well as Supplemen
tary demands for giants in respect of the 
Union Territory of Manipur.

DeBMUid No. I- -Land Revenue

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding 

Rs. 7,10,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
durirg the year ending on the 3 h i day 
of March. IM7J?, in respect of Land 
Revenue.’*

Demand No 2- State Excise

MR. CHAIRMAN * Motion moved :
‘'That a sum not exceeding Rs 86,000 

be granted to the Ptc&ideit, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the chargcs which will come 
in course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of State ‘LxciseY*

Demand No* Taxes on Vehicles

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. 38,000 

be granted to the President, on account 
out o f the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the charges which will come 
m course of payment during the year 
ending on the 31st day of March, 1972, 
m respect of ‘Taxes on Vehicles*/*

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. 36,000 

be granted to the President, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the chargcs which wifi com© 
in course of payment during the year 
ending on the 31st dav of March, 1972, 
in respect of ‘Sales Tax1.*’

Demand No. 5—Other Taxes and Duties

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. K000 

be granted to the President, on an aunt 
out of the Consolidated FuiaJ of Union 
Territory of Manipur for or towards
deft ay ing the charge* which will come 
in course of payment during the >e<ir 
ending on the 3J»t day of March. Jl>72, 
in respect of "Other I axes and Duties',"

Demand No. 6 - -Stamps

MR. CHAIRMAN Motion mou*d
“Tliat a sum not exceeding Rs. *>t(XX) 

be granted to the President, on ua omit 
out of the Consolidated Fund of Union 
lerritoiy of Manipur for or towards
defraying the chargcs which will coiuc
in course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Stamps."

Demand No. 7 -Registration

MR. CHAIRMAN . Motion moved *
“That a sum not exceeding Rs. 28,000 

be granted to the President, on at count 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards
defraying the charges which will come 
in course of payment during \hc year 
ending on the 31st day of March, 1972, 
in respect of ‘Registration’.*’

Demand No. 8—Parliament, Slate and Union 
Territories Legislature

MR. CHAIRMAN : Mo,ion moved :

“That a  sum not exceeding 
R*. 3,82,00© be granted to the President,

’ Moved with the recommendation of the President.
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on account out of the Consolidated Fund 
of Union Territory of Manipur for or 
towatds defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Parliament, 
State and Union Territories legislature’.”

Demand No. 9- General Administration

MR. CHAIRMAN : Motion moved :
"That a sum not exceeding 

Rs. 3?,32,000 be granted lo the President, 
on account out of the Consolidated 
I und of Union Territory of Manipur 
for or towards defraying the charges.

huh will tome in unuse of payment 
during tl'c year ending on the 31st day 
of March, 1972, in respect of 'Ciencr.il 
Administration’.”

Demand No. !(' A(*immsfriifi< » of Justice

MR. CHAIRMAN : Motion moved •
“That a sum not exceeding 

Rs. 1,^8.000 be granted to the President, 
on at count out of the Consolidated 
t-und of Union Territory of Manipui 
fot or towards defrajmg the charges 
\s hn-h come in couise of pavmcnt 
duiing the vear ending on the 31m da> 
of March. 1^72, in respect ot ‘Adminis
tration of Justice' ”

Demand No. ff~ Jails

MR. CHAIRMAN . Motion moveo
‘‘That a sum not exceeding 

Rs, 1,86,000 be gianted to the President, 
on account out of the Consolidated 
Fund of Union Territoiy of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, in respect of Mails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Motion mo\ed :
“That a sum not exceeding 

Rs. 1,12*70,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, in respect o f 4Police’.”

Demand No. 13—Civil Supplier

MR. CHAIRMAN : Motion moved :
“ That a sum not exceeding Rs. 83,000 

be granted to the president, on account 
out of the Consolidated Fund of Union 
Territory of Manipur for or towards 
defraying the charges which will come 
m course of payment during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Civil Supplies*.”

Demand No. 14- Education

MR. CHAIRMAN ; Motion moved :
“ I hat a sum not exceeding 

Rs. 1,54,16,000 be granted to the Presi
dent, on account out of the Consolidated 
I und of Inion 'Icrritory of Manipur 
lor oi towards defraying the charges 
which will come m course of payment 
during the year ending on the 31st day 
of March, 1972, in respect of ‘Edu
cation’.'’

Demand No. IS—Medical

M R. C H A IR M A N  : M otion moved :
“ 1 hat a .sum not exceeding 

Rs. ?7,57,000 be granted to the President, 
onattouut out of the Consolidated 
1 und of Union Territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, J972, in respect of ‘Medical’.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“ That a sum *not exceeding 
Rs. 16,54,000 he granted to the President, 
on account out of the Consolidated Fund 
of Union territoiy of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Health’.”

Demand No. 17- Agriculture and Fisheries 

MR. CHAIRMAN : Motion moved :

‘T ha t a sum not exceeding 
Rs. 14,82,000 be granted to the President* 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will
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[Mr. Chairman)
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Agriculture and 
Fisheries*.”

Demand No. 18—Animal Husbandry
MR. CHAIRMAN : Motion moved .

“ That a sum not exceeding
Rs, 8,28,000 be granted to the President, 
an account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges ^hich will 
come m course of payment dunnr the 
year ending on the 3 Is* day of March, 
1972, tn respect of 'Animal Husbandry’.”

Demand No. 19-Co-operation
MR. CHAIRMAN . Motion moved •

**1 hat a sum not exceeding
Rs. 4,02,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory oft Manipur for or 
towards defraying the charges which *ill 
come in course of payment during the 
year ending on the 31st da\ of March, 
1972, in respect of “Co-operation' ”

Demand No. 20 - Industries
MR. CHAIRMAN • Motion moved 

MThat a sum not exceeding 
Rs. 8,47,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union terntor> of Manipur for or 
towards defraying the charges which will 
come in course of payment during tin 
year ending on the 31st dav of March. 
1972, in respect of ‘industries’/*

Demand No. 2J~~C©ra*Ru»h> Development

MR CHA.RMAN : Motion moved :
“That a sum not exceeding 

Rs. 8,81,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in coures of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Community Develop
ment’/*

Demand No. 22—Labour
MR. CHAIRMAN : Motion moved ; 

**That a sum not exceeding

Rs. 1,55,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union tenitory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Labour’/ ,

Demand No. 23 Statistics

MR. CHAIRMAN ; Motion moved .
“That a sum not exceeding 

Rs*. 2,20,000 be granttd to the President, 
vn account out of the Consolidated Fund 
of Union terntoi> of Manipur for or 
towards defraying the ehargcs which will 
comc in course of payment during the 
>ear ending on the Ust da> of March, 
1972, in re^cct of ‘Statistics' ”

Demand No. 24- Irrigation

MR CHAIRMAN Motion moved
‘T hat a sum not exceeding

Rs. 2,8^,000 be giaiitett to  the President, 
on a<,ount out ot the Consolidated Fund 
of Union terntor> of Manipur loi or 
tow ard defraying the charges which vill 
come tn course of payment during the 
year ending on the 31st day of March, 
19^2, in respect of irrigation’,”

Demand No 25- Electricity
MR CHAIRMAN . Motion mo\ed :

*‘7 hat a sum not exceeding
Rs. 25,18,000 be granted to the President, 
on at count out of the Consolidated Fund 
of Union territoiy oi Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 3l$t day of March, 
1972, in respect of ‘ElcctrictyV

Demand No. 26™ Public Works (Original 
Works and Repairs)
MR. CHAIRMAN ; Motion moved :

“ That a sum not exceeding
Rs. 11,31,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Work# 
(Original Works and Repair*)*/*
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Demand No. 27—Public Works (Establish

ments)
MR. CHAIRMAN : Motion moved :

“That a sum not excccdmg 
Rs. 56,40,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipur for or 
towards defraying the charges which will 
come in course of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Public Work 
Establishment)’.”

Demand No 28- Road Transport

MR. CHAIRMAN Motion moved :
“ That a sum not exceeding 

Rs. 21,t l ,000 be granted to Hie President, 
on count out of the Consolidated Tund 
of Union territory of Manipur for or 
towards defraymp the charges which will 
come in course of payment during the 
vear ending on the 31st day of March. 
19^2, m respect of ‘Road Transport* ”

Demand No. 29--Famine*

MR. CHAIRMAN Motion moved .
“That a sum not exccedung Rs. 17,000 

be granted to the President, on ac<ount 
out of the Consolidated Fund of Union 
territory of Mampnr for or towards 
defraying the charges which will come in 
course of payment during the year end
ing on the 31st day of March, 1972, in 
respect of ‘Famine’ .0

Demand No. 30 - Pensions and other Retire
ment Benefits.

MR. CHAIRMAN : Motion moved :
♦That a sum not exceeding 

Rs. 4,22,000 be granted to the President, 
on account out of the Consolidated Fund 
of Union territory of Manipin for or 
towards defraying the charges which will 
come in courw: of payment during the 
year ending on the 31st day of March, 
1972, in respect of ‘Pensions and other 
Retirement Benefits'.”

Denuui4 No. 31-~Statk#»ery and Printing

MR, CHAIRMAN : Motion moved :
•Ttoat a m m  not exceeding Rs. 2,56,000 

be putted to the President, on aceomt

out of the Consolidated Fund of Union 
territory of Manipur for or towards 
defraying the charges which will come 
in course of payment during the year 
ending on the 31st day of March, 3972, 
in respect of ‘Stationery and Printing’/*

Demand No, 32—Forest

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding

Rs. 5,93,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Forest’/ ’

Demand No. 33--Miscellaneous
MR. CHAIRMAN : Motion moved : 

“ That a sum not exceeding
Ry. 19,62,000 be granted to the President, 
on a< count out of Consolidated Fund of 
Union territory of Manipur for or towards 
defraying the charges which will come in 
course of payment during the year end
ing on the 31st day of March, 1972, in 
respect of ‘Miscellaneous’.”

Demand No 34 Capital Outlay on Public 
Health

MR CHAIRMAN * Motion moved : 
“That a sum not exceeding 

Rs. 4,17,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital Out* 
lay on Public Health’.”

Demand No. 35—Capital Outlay on Minor 
Irrigation
MR. CHAIRMAN : Motion moved;

“That a sum not exceeding
Rs. 2,53,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital Out
lay on Minor Irrigation’,*1
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Demand No. 36—Capital Outlay on Flood 

Control
MR. CHAIRMAN : Motion moved :

•That a sum not exceeding 
Rs. 6,67,000 be granted to the President, 
on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defraying the charges which 
will come in course of payment during 
the year cndi.ig on the 31st day of 
March, 1972, in respect of ‘Capical Out
lay on Flood Control’.’*

Demand No 37- Capital Outlay on Electri
city
MR. CHAIRMAN Mutton moved

“7 hat a «im not exceeding 
Rs. 35,57,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defrajing the charges which 
will come m course of payment during 
the year ending on the 31st dav of 
March, 1972, in respect of ‘Capital Out
lay on F.lecticit\’/ ‘

Demand No. 38- Capital Outlay on Roads

MR. CHAIRMAN Motion moved .
“That a sum not exceeding

Rs. 68,33,000 be granted to the Presi
dent, on account out of the Consolidated 
Fund of Union territory of Manipur for 
or towards defray} lg the charge which 
will come in course of payment during 
the year ending on the 3is»t day of 
March, 1972, in respect of ‘Capital Out
lay on Roads*/'

Demand No, 39- Capital Outlay wt Buildings 
MR, CHAIRMAN ■ Motion moved : 

t “That a sum not exceeding
Rs. 26,19,000 be granted to the Presi
dent, on account out of the Consoli
dated Fund of Union territory of 
Manipur for or toward* defraying the 
charges which will come in course of 
payment during the year ending on the 
31st day of March, 1972, in icspect of 
‘Capital Outlay on Buildings’,”

Damn* No. 4^~Capftal Outlay tm Road 
Transport
MR. CHAIRMAN : Motion moved : 

“That a sum opt exceeding
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Rs. 4,00,000 be granted to the Presi
dent, on account out of the Consoli
dated Fund of U lion territory of
Manipur for or towards defraying the
charges which will come in course of 
payment during the year ending on the 
3bt day of March, 1972, ia respect of 
‘Capital Outlay on Road Transport’/ ’

Demand No. 41 Capital Outlay on State 
Trading

MR. CH AIRM A N  • Motion moved *
“That a sum not cxcceding 

Rs 29,02,000 be granted to the Presi
dent, ott account out of the ( onso1!- 
dated fund of Union territory of
Manipur for <>i towards, dcfraung the
charges which will tome in course of 
pavmeni during the jcwr ending on the 
31st day of M.irch, W72, in respect of 
'Capital Outluj on Slate 1 lading’.”

Demand No 42 Capital Outlay on Indus
trie*

MR CHAIRMAN : Motion mo\ed • 
‘‘That a sum not exceed mg 

Rs M3,000 be granted to the President, 
on actouM out of the Consolidated 
Fund of I Inion territory of Manipui for 
or towards defraying the charges which 
viillcomein course of pavmcnt during 
the year ending on the day of 
March, 1972, in respect of ‘Capital Out
lay on Industries’/ '

Demand No, 43--Capital Outlay on Co
operation
MR. CHAIRMAN : Motion moved :

“Thai a sum aot exceeding 
Rs. 69,000 be granted to the Prewdeot, 
on account out of the Consolidated 
Fund of Union territory of Manipur 
for or towards defraying the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1972, irt respect of ‘Capital 
Outlay on Co-operation’.”

Demand No. 44- Loans and Advances 
MR. CHAIRMAN : Motion moved : 

“ That a sum ixtt exceeding 
Rs. 15,12,000 be granted to the Presi
dent, an account out of the Consoli
dated Fund of Ufljoa territory of
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Manipur for m  lo«w di d r y in g  the 
charges which wiH come in ooorse of 
payment during the year ending on 31st 
day of March, 1972, in netpect tsfH m m  
and Advances*/*

Demand No. 1 —land Revenue
MR. CHAIRMAN : Motion moved : 

♦That a Supplementary sum not ex
ceeding Rs. 2ft,900 be granted to the 
President out of the 'Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year end
ing the  ̂1st day of March, 1971, in res
pect of ‘Land Revenue',”

Demand No 4 Safes Tax

MR CHAIRMAN . Motion moved : 
’T h a t a Supplementary sum not ex

ceeding Rs 4,400 be granted to the 
Pte&idenf out of fhc Consolidated Fund 
of the Union t a n t o r y  a f  Manipur to 
del ray the charges which will come in 
course of pa v merit during the year end
ing the 11st day of March, ?*>7lt in rcs- 
pect of ‘Sales 7 a \ \ ”

Demand No 5 Other Taxes and Duties

MR. CHAIRMAN Motion moved : 
'T h a t a Supplementary sum not ex- 

ceedtrm Rs. 300 be granted to rbe Presi
dent out of the Consolidated Fund of 
the -Union territory of Manipur to 
defray the charges* which will come in 
coursc of payment during the year end
ing the Msi day of March, 1971, in res
pect of ‘Other Taxe* and Duties’."

Demand No 7 - Registration

MR. CHAIRMAN : Motion moved : 
“ That a Supplementary sura not ex

ceeding Rs. 4,900 be granted to  the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
coursc of payment during the year end
ing the *Mst d'ty of March, 1971, in res
pect of RegistrationY’

Demand No. 9~  General Administration 

MR. CHAIRMAN : Motion moved : 
" f t o l  «  fttppta**(Nuy m m  not

exceeding Rs. $,64,300 be  granted to  the 
jPresident out of the Consolidated Fund 
of the Union Territory of Manipur to 
defray the charge* which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of 'General Administration’.”

Demand No. ft)—Administration of Justice

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 83,800 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Administration of Justice’.”

Demand No U —Jails

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs 1,85,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
coursc of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Jails’,”

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Suppleme itary sum not 
exceeding Rs. 48,13,400 be granted to the 
President out of the Consolidated Fund 
of the Union terriory of Manipur to 
dcfry the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Police'.”

Demand No, 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“ That a Supplementary sum not 
exceeding Rs. 2,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
couree of payment during the year 
•ending the 3i$t day of Maneh* 1971, in rmfrct of ‘Civil Supplies'
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Demand No. 14~Edwcatioo

MR. CHAtRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. .15,54,000 be graited to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come In 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Education*."

Demand No. 15-Medical

MR, CHAIRMAN : Motion moved :

"That a Supplementary sum not 
exceeding Rs. 6,15,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971. in 
respect of ‘Medical’,**

Demand No. 16—Pnblte Health

MR. CHAIRMAN : Motion moved :
“ That a Supplementary sum not 

exceeding Rs, 1,18,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Public Health’ ”

Demand No. 18—Animal Husbandry

MR* CHAIRMAN . Motion moved :
"That a Supplementary sum not 

exceeding Rs, 2,77,200 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Animal Husbandry'.”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :
“th a t  a supplementary sum not 

exceeding Rs. 4,77,300 be granted to the 
President out o f the Consolidated Fund 
of the Union territory of Manipur to 
defray the diarges which will come in 
m m  o f payment during tfa* year

ending the 31st day of March, 1971, in 
respect of Industries*.**

Demand No. 21—Conmumity Development 
MR, CHAIRMAN ; Motion moved :

“That a Supplementary sum not 
exceeding Rs. 2,86,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Community Development’.”

Demand No. 23—Statistics

MR. CHAIRMAN : Motion moved .
‘T h a t a Supplementary sum not 

exceeding Rs. 1,05,600 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971 in 
respect of ‘Stanstics’.”

Demand No. 24—Irrigation

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 1,80,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, *971, in 
respect of ‘Irrigation’.'*

Demand No. 25—Electricity

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 1,05,200 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘ElectrlrityV’

Demand No. 2 6 -M lte  Works (Original 
Works and Repairs)

MR. CHAIRMAN : Motion moved;
“That a Supplementary sum not 

exceeding Hi. 22,06,400 be m ated to the 
President out of the C o w l e d  Fuad



85 Manipur Budget mid CHA1TRA 4, 189$ (SAKA) Demands 86

of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971. in 
respect of ‘Public works (Original 
Works and Repairs)*.*’

Demand No. 27-Public Works (Estts.)

MR* CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 17,17,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Public Works (Estts.)V’

Demand No 28—Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 1,67,100 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
emirse of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Road Transport’.*'

Demand No. 30- Pension and other Retire
ment Benefits

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 5,68,400 be granted to the 
President out of the Consolidated Fund 
of the Umon territory of Manipur to 
defray the charges which *ill come in 
course of payment during the year 

- ending the 31st day of March, 1971,, in 
respect of ‘Pensions and other Retire
ment Benefits’.”

Demand No. 31~~$tatto«eiy and Printing

MR. CHAIRMAN : Motion moved :
‘T h a t a Supplementary sum not 

expeedfa* Rs, 29,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
xtipect of 'Stationery and Printing*/*

Demand No. 32~~Forest

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 74,700 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the chargcs which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Forest’.”

Demand No. 33—Miscellaneous
MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum not 
exceeding Rs. 1,00,000 be granted to the 
President out of the Consolidated Fund 
o f the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Miscellaneous’.**

Demand No. 36—Capita! Outlay on Flood 
Control

MR. CHAIRMAN ; Motion moved : -
“That a Supplementary sum not 

exceeding Rs. 2,00,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Capital Outlay on Flood 
Control’.”

Demand No. 38~~CapHa! Outlay on Roads

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 29,00,700 be granted to the 
president out of the Consolidated Fund 
of the Union territory of Manipur to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Capital Outlay on RoadsV*

Demand No. 44—Loans and Advances 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 28,55,000 be granted to the 
President out of the Consolidated Fund 
of the Union territory of Manipur to
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defray the charges which will com# in 
course of payment during the year 
ending the 31st day of March* 1971, in 
respect of ‘Loam, and Advances’.”

SURF DASARATHA DEB (Tripura 
E ast); Mr. Chairman, it is very unfortu
nate that this House has to discuss the 
Manipur Budget for 1970-71 and the supple
mentary demands. This has happened 
because of the failure of this Government 
to reconstitute the Manipur Assembly. 
They are deliberately denying the rights of 
the Manipur people who wanted that their 
Assembly should be constituted as early as 
possible. Elections to the Assembly in 
Manipur could have been held simul
taneously with parliamentary elections. If 
that was done this House need not have 
taken the responsibility to pass this budget. 
The reason is simple. It is because this 
Government if afraid that it will not have 
a majority in that Assembly they are 
denying the people of Manipur to choose an 
Assembly. It is time that Government 
came forward with theii proposal to ha\e 
elections to the Manipur Assembly. People 
should not be left under bureaucratic rule 
for such a long time,

Lau year the Prime Minister made an 
announcement in this House that she and 
her Government agreed in principle that 
Manipur and Tripura should be given full 
state*hood ; she also satd that they weie 
examining the details in that respect. But 
after that for more than one year the 
Government kept sitam on this matter. It 
is time that they took a definite decision in 
this matter.

ft is about a year now when the 
Assembly in Manipur had been dissolved 
and Manipur is under bureaucratic rule. A 
aeries of repression is taking place and the 
people, particularly youths and students are 
put behind prison bars in many areas and 
some persons were transferred even ,to 
Tripura jails without giving them any 
facilities. No charge-sheets are given 
against those who are arrested. These are 
border States and they had always been 
neglected and their democratic rights were 
always denied. This is the type of demo
cracy that our Government is p ractising  
hi Manipur. During the President's rule, 
the Administration has brought into force

the O w m  Preventive Detention Order of 
1969 ha this Union Territory. The Central 
Government itself did not keep this 
Preventive Detention Act in the whole of 
the State, but this bureaucratic rule of 
Manipur needed this Preventive Detention 
Act. Particularly they have borrowed it 
from Orissa just to suppress the democratic 
movement in that particular State. I demand 
that this thing must be withdrawn immedi
ately from Manipur State. 1 he same thing 
can be said also about my State of Tripura. 
The Tripura Government has the same 
Orissa Preventive Detention Ordinance 
of l%9. It has introduced it m our State 
also just to suppress the movement there, 
the democratic movement.

Secondly, the parent Act, namely, ibe 
West Bengal Security Act of IS»50 which wav 
non-existent in West Bengal ih d f  
introduced in Manipur as *d l in our State 
of Tripura. Why is it necessary ! fhe 
reason is veiy simple, K e n  one can under
stand that only just to suppress the demo
cratic movement,- the uorkmg dasv the 
peasantry, and other people the Govern
ment needed that Bill to put the people 
inside the privon ba» without giving, any 
chance for them to appear in court. 7 hat 
is the thing which is going on.

M> friends over there arc boasting of 
having a majority in this Parliament and 
say that they are building a finer type of 
democracy tn India. Is it a liner type of 
democracy in India ? Everybody in those 
public places talk in terms of election ; 
where they came to know that at least 
they can realise that the ruling party would 
be returned fn a majority they held the 
elections. But if they are afraid of some 
slightest doubt in a place where the majoiity 
will not be theirs, they do not talk of any 
Assembly election in Manipur ; and in my 
State also. They ask other people, fo r  
instance, the Mysore Assembly. It is not 
yet dissolved. But the ruling party is now 
trying to hold elections there. But here in 
Manipur already the President's rule exists. 
There is no question of reconstituting any 
existing Assembly. A new Aswmbly should 
be formed. Why are they taking time and 
why these people are not thinking irt ternwt 
of having an election there in my Tripura 
State also ? You ar« talking jftout Orissa. 
In my State ofTripum , the Cottgruttt lost at!
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the seats. In my State of Tripura, we got a 
nwyorjiy. ( Why shot Id you net ask 
Saehindiaiars Singhs ministry to icsigri and 
have a new dem on and get a new mandate 
fiorn the people ? An many &s 2 0  seats out 
of 30 Assembly seals m Tripura ate curs ; 
we have got a majority. Had the 
Tripura Assembly been dissolved and the 
Assembly elections held alon? with the 
Parliamentan elections, then a new Govern
ment would have been there The result 
would be otherwise. That is why 1 say 
that m those paits at least, the Parliament, 
the Government, should von'c and see t! at 
these people their proper democratic 
rights and the> are tfiven moiv powers to 
manage themselves

The denumd for Statehood is there. It 
is \er> popular in those pans. We aie 
discussing the demands fur grants foi them 
here 1 do not dispute the rights and 
pfopnctics ol this House Putlmment is the 
sovereign btnlv lint is it physically possible 
to examine cveiy item ot wot king of the 
Government there and to pive suggestions 
for them 0 It is i*ripovuhie. If the Manipur 
Assemb'v had been 'here, it would be 
proper. 'Ihey aie local people , thcv know 
the nooks and comers ot thetr own State. 
Thev would be in a better position to 
examine all the clauses and sec how the 
money is to he spent

The other da> the budget wa> placed 
bcfoie us I have gone through the bud»$ct; 
and what is the position regarding certain 
allocation of fi>nis foi 'fttpura in the matter 
of education, pauin'larl>, tribal education ? 
Fvtin the tcpoit wq* not received The 
Finance Minister could not do anything 
or say how this money has been spent 
because the report is not coining from thcic. 
But the tendency and philosophy of this 
Government is not to give more power to 
the State or to give Statehood to Manipur, 
Tripura and other Union Territories. 1hc> 
want to control them from the‘centre. But 
this tendency should be curbed and this 
phtto&opJiy should be changed. Otherwise, 
you would be doing some injustice to these 
people, That h  why I say more power 
should be giveu to the State. 1» the Cenne 
l& allowed to interfere even in small affairs, 
the State cannot have any enthusiasm to 
undertake trny developmental work in full 
,sMtag.

I  once sgttfa repeat these demands. All

the prisoners especially youths and students 
should be unconditionally released. Even 
at present many more people are being 
ancsted there. Ail of them should be 
released. Moic n mey should be given to 
tl e Manipur people to dev efop their back* 
ward State. There are some backward1 
trihals there. Fpcciaf safeguards should be 
given to those tnbals who are handicapped, 
so that they can lift them&elves to a level 
equal to the other people. Thirdfy, im
mediately Assembly elections should be held 
in Manipur. All the repressive Acts like 
the Orissa Pieventive Detention Ordinance, 
West Bengal Secunty Act etc. should be 
immediately withdrawn from that State and 
a proper atmosphere to develop democracy 
should be encouraged there.

MR. CHAIRMAN : There arc two cut 
motions. Aie you moving them ?

NHRI DASARA1HA DEB: Yes, Sir. 
1 beg to move :

“  I h a t the dem and for a  supplem en
tary G ran t o f a sum  not exceeding 
Rs 9,64,300 m respect o f G eneral Ad
m inistration  be reduced by R s, 100/*
[Failure of the Centre to hold Assembly 

blection in Manipur along with the recently 
held Parliamentary Election (1)J,

“ That the demand for a supplement
ary Grant of a sum not exceeding 
Rs y,M,300 in respect of General 
Ad.maistration be reduced by Rs. 100:*’
| Repressive measures against the demo

cratic peoplr of Manipur (2)].

MR. CHAIRMAN : The cut motions 
are also before the House.

SHR1 N. TOMBI SINGH (Inner Mani
pur) : Sir, this is my maiden speech as a 
member of this House. I would like to say 
a few words in support of the Manipur 
budget There are a number of units in 
the country which are small in area and 
population and also backward in economi
cally, but such units have defied the normal 
yardsticks while deciding their political indi
viduality and status. Manipur and Tripura 
and also Meghalaya are some of such units 
which I happen to know more or less 
closely. Our country being very big and 
variegated in culture and in linguistic groups,
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fShri N. Tombi Singh]
I  am afraid, many of us could be compared 
with the proverbial blind men trying to sec 
the whole of the elephant. Each oac of us 
sees his own area* and tries to impose his 
own reason and comprehension upon the 
rest of his fellowmcn. Perhaps it is inevi
table because of the big size of our country, 
too many cultures and languages. Small 
units like Manipur, Tripura and Meghalaya 
have been struggling to attain their political 
individuality although there has been oppo
sition from the othci angles on the ground 
of economic non-viabiiit>

Now that the Government of India had 
accepted in principle the demand by the 
small units for full-fledged statehood 1 think 
the position is different. After conferring 
on these smalt units the status of statehood, 
the Government of India and also the 
people Mould still be fcelmg that these 
units arc financially weak. Steps ha\e  to 
be taken to remove this feeling. We are 
very happy that the Go\einmem of India 
are considering this issue of statehood on a 
priority basis* the Bills are being prepared 
and they will come before us \ery soon. 
But after the conferment of the status of 
statehood to these small areas, specially to 
ray unit which I happen to know more 
closely, steps will have to be taken to 
improve the financial and other economic 
resources of those units so that they will 
become wslf-sufiicicnt, became this is the 
only way to keep them useful to our 
country*

Now 1 would like to make an emphatic 
reference to the development of that unit in 
the agricultural sphere. In our part of the 
country, because of the climatic conditions 
and topography, draught and monsoon 
follow one another in quick succession. This 
valley is at an altitude of 2,600 ft. and dur
ing the monsoon, which covers six months 
of the year, water comes in such big torrents 
and floods occur very often during those six 
months. After the monsoon, after the 
Hood season, the entire valley which is the 
mam area of agriculture, which is the most 
fertile area, remains dry and, therefore* 
that fertile land cannot be utilized for agri
culture for want of water. So, in order to 
improve the agricultural productivity of this 
area we have to see that special measures 
of irrigation are planned and implemented 
earnestly.

Coming to eduction, a large number of 
schools and colleges have com4 up after 
independence. In the sphere of post
graduate education the people have been 
crying hoarse for a university centre as a 
beginning towards a fullflaged university as 
was done in Simla, After so many years 
tn 1969 the University Grants Commission 
accepted the demand for this but nothing 
has been indicated in the Budget, The 
Budget has been presented in a routine 
fashion and no spccial provision has been 
made m this and many other important 
respects.

The future of this region is very much 
associated with the development of iu» 
culture and its preservation and, foa the 
matter of that with, the development of the 
local language, Manipuri, wluch uas the 
language of the court, the oftkiai language, 
before Manipur merged in the Indian Union 
in 1949. Very little provision hafc been 
made for further development oi this 
language and to include it m the Lighth 
Schedule. It is imperative that in order to 
eonsoiidatc the existence and rapid growth 
oi this region the local language has got to 
be developed and it should be given a place 
in  the fcighth Schedule of the Constitution 
along with the other languages. I hope, the 
Government of India will give special con-* 
stderation to this.

Regarding the election to the Union 
territory Assembly, which my hon, friend 
from Tripura mentioned, I am afraid, 1 
have to look at this point from a  slightly 
different angle. It was not, so for as we 
understand, the Government of India which 
delayed the election to the Union territory 
Assembly. The House will remember that 
since 1969 the people of Manipur with all 
the political parties combined were strugg
ling for statehood and at one stage it was 
decided that all parties refrain from any 
type of elections held under the present 
regime, that is, as a Union territory. When 
the Lok Sabha election came, there was a  
very heated debate in the then existing all 
parties co-ordinating body as to whether we 
should demand election* to the Union terri
tory Assembly too. fcxcept m  the case of 
one local party, all the  national paiiie* 
agreed that the  Uttioa tc*r*tary election*
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should m»t be held until we have statehood 
conferred on Manipur. In the context of 
the Government of India's acceptance in 
principle of our demand, it was felt that we 
should not move for an elect in under the 
Union territory Act, because the Union 
territory Assembly was full of limitations 
and it was a democracy only apparently. We 
had tried it. Therefore, we did not find it 
necessary and all the parties agreed that we 
should not have it any further, th a t is 
how, so far as we understand, the Assembly 
election was not held. There was no 
political climate for such an election in 
Manipur.

With these few words I would like to 
conclude my speech,

tto : n i a m ,  
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lllfc  MINISTFR OF STAH IN THF 
MINISTRY OF HNANCT (SBRI VTDYA 
CHARAN SHUKLA) * I am grateful to 
the hoo. Mcntbcrs who have taken part in 
this smatl debate and only some general 
questions have been raiscU.

The f irs t questton that was raised by 
Shri Heb and also, I think* by Shri 1 o»nbi 
Singh* v.i3» about the statehood for Manipur. 
In the lan  Lok Sab hit vh»th was dissolved 
jt was announced on behalf of the Govern
ment tlu t we have accepted the demand of 
the people of Manipur and T rip u ra  to give 
them statehood and we would work out the 
detath off the new statu*. Having had some 
experience in the Home Ministry about the 
administration and the problems of these 
Union Territories 1 4cnow what a formidable 
Job it is to launch them into statehood. Shri 
Tombi Singh and Shri Deb would realise 
the complexity o f the problems that face 
th t  Union Territories Apart from tfee 
local political problems and the other pro* 
H tm  of security and other matters that 
crop tip in these two territori**, tfee pofiUqsl 
situation has also not been very stable as has 
ttfcnseenm  the  tost ftw  year# and 4urUif



the elections and even after the elections to 
the Union Territories were held. Shri Tombi 
will bear me out that there has been a 
wnifetent demand in Manipur that no elec
tion* should be held fo Manipur under the 
existing *et up.

The demand of the people is that the 
election should be held in Manipur only 
after the new set up has come into being, 
after it becomes a fullfledged State, They 
want that then only the election should be 
held. That is the reason why the election 
to the Mantpet Assembly was not hdd 
along with the elecUett for the Lok 
Sabha.

15.00 hrs.

We are committed to the policy of 
granting Statehood to these two Union 
Territories. There are various problems like 
financial viability, the adintaistmw* system, 
national security, internal stability and so m  
and we are going into all these points very 
carefully and we shall bring forward a sua
ble legislation before this Honourable House 
so that these long-cbcmhed demands of the 
peop'e of these two Uruon Territories o n  be 
fulfilled a* quickly as possible.

Sir, the other point made was about re* 
prcssion , 1 do not think there is any re- 
pression. The hon. Member would know 
that at least in Manipur there have been 
tremendous amount of upsurge, because of 
the Naga underground movement in the ad
joining Nagaland. The border of Manipur 
is also inhabited by some tribes of Nagas 
and there have been many problems in this 
regard. Also* Manipur as such is geographi
cally divided into two parts, the valley and 
the hilly parts. There have been certain 
difficulties -  sociological as well as political— 
in this division and these have got to be 
properly adjusted in the new set up that 
we are devising for these Union Terri
tories.

Therefore, if certain security measures 
had to be taken, that should not be regard* 
*4 m  repressive measures. That is nopes- 
sary for maintaining internal security in the 
a m  to see that proper Taw and order is 
maintained and the development activities 
that are taking place there ace not ham
pered.

About the irrigation feciMtfes mentioned 
|>yll>«hoo. Mfmb*rr th» M cttk  IiriffUlM

System* at a cost of about It*. 2 lakhs has 
been taken up in the current year 1971-72. 
in addition to that we have allotted Rs. 7 
lakhs for minor irrigation schemes in this 
Budget that we have presented before the 
Hoiwe.

About the other points mentioned by the 
hon. Member, we are sendiag a study team 
from Nehru, University to ltaphal and we 
have latum up these problems in sight ear* 
neat and I  hop* we shall be able to do seme- 
thingm this dicectkn* after we get the xe- 
port oG the Sindgr Team.

Shri lharkbtfnde Rai, while talking about 
Statehood, brought in several other points 
and one point that he made was about for* 
mation of ftepefnal States like Buadelkhand, 
Maha Vidarbha and many other demands 
like that. 1 would like him to study the 
regional papers because probably the national 
Press has not brought out these matter* so 
prominently. I do not refer here to Telen- 
gana. I am mentioinng with regard to 
demands like Maha ttoshal, Bundelkhand, 
Maha Malaw and others. The candidates 
were alf defeated. They did not get any 
proper support whatsoever. Tclengana is 
a separate question altogether. He did not 
specifically mention Tclengana. 1 am not 
touching upon that question now.

So far as Tclengana is concerned, that 
is a separate question. But in Madhya 
Pradesh or Uttar Pradesh or in Rajasthan 
or even in Maharashtra, wherever 
separatist demands were made, as 
for instance, by the Maha Vidarbha Samiti 
or the Chatlisgarh Samiti and so on, all the 
candidates who had stood for such demands 
had lost their security deposits, and they did 
not get even a semblance of support from 
the people, Therefore, this demand for the 
setting up of a new States Re-organisation 
Commission seems completely out of place 
and completely uncalled for, and I do not 
think that there if any necessity for any such 
exercise in this direction.

As we have proved already, this House 
is capable rff taking Cognizance of strong 
feelings and demands of «be people by con
stitutional and regular legal methods. We 
cm  grant Statehood to territories wherever 
it is M W e  or nee&swyot feusanted, as 
we hav* -done f t the ease of Hlmacfcal 
Pradesh, where unanimously the a*mon of 
the Government was welcomed by all

9 * tip  n m .  * 4
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(Vote cm Account) MittDemands 
[Shri VidyaCharsKt Stoukla] 

ment of the proposal for grant of Statehood 
to tfrfpiiira and Manipur was also generally 
welcomed in the House. Therefore, It Is 
clear that v k  are e&otmtged to examine 
these questions ami we want to settle these 
questions as expedifltetatty W w e can ; When* 
ever there is any* Such need, and we feel 
and the Parliament' of India feds that a&y 
question regarding any particular territory or 
area should be taken into consideration, that 
can be taken into consideration, and Parlia
ment can take a suitable decision on that, 
and no Commission as such seems to be 
necessary.

With these words, I hope that the 
Demands will be granted by the House.

MR. CHAIRMAN : I shall now put 
the Demands for Grants on Account relating 
to Manipur to vote.

The question is :
“That the respective sums not exceed* 

fag the amounts shown in the third 
column of the Order Paper* be granted 
to the President, on account, out of the 
Consolidated Fund of Union Territory of 
Manipur for or towards defraying the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1972, in respect of the 
heads of Demands entered in the second 
column thereof against Demands Nos. 1 
to 44.°

The motion war adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. 1 and 2 to the Demands 
for Supplementary G rafts to the vole of the 
House.

The a tt motions were put md negatived.
MR. CHAIRM AN; I,.shall now put

the Supplementary Demands for Grants 
(Manipur) to vote*

TJ*e question i s :
♦That the respective Supplementary 

turns not exceeding the amounts shown 
In the third column of tfc# Order Papar 
4*  granted to the President out of the 
Consolidated Fund o f the Union territory 

, Manipur to  defray the  ,«haiges which

will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of the following Demands 
entered in the second column thereof— 
Demands Nos. 1, 4, 5, 7, 9  to 16* 18, 20, 
21, 23 to 58, 30 to 33, 36, 38 and 44*

The motion was adopted,

SS.I0 fcnu

MANIPUR APPROPRIATION (VOTE 
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUJCLA) : I beg to move for 
leave to introduce a Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the Union territory 
of Manipur for the services of a part of the 
financial year 1971 >72.

MR. CHAIRMAN : The question is * 
“That leave be granted to introduce a 

Bill to provide for the withdrawal of 
certain sums from and out of the 
Ctm&ohdatcd Fund of the Union territory 
of Manipur for the services of a  part of 
the financial year 1971.72.°

The motion was adopted,

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill.

r beg to movef :
"That the Bill to provide for the 

withdrawal of certain sums from and out 
of the Consolidated Fuad of the Union 
Territory of Manipur for the services of 
a part of the financial year 1971*72, be 
taken into consideration.**

MR. CHAIRMAN : The question is :
“ That the Biti to  provide for the wfth-

• dfrawal o f certain turns from and out of 
the Consolidated Fund of the Union 

t Territory of Manipur for the services of 
part of the V an d a l year 1971-72, to  
taken into consideration,”

The motion was adopted*
In 0 azctfe 
with th

Extraordinary, Part t t ,  section 2 * dated 25-3*71. 
t i W  the P ru d en t,
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MR, CHAIRMAN i The q m thrn  h  : 
“That clauses 2, X  Schedule, 

Clause it the Enacting Formala « id  the 
Titjc stand part of the Bill.”

The motion was adapted.

Clames <2, 3, the Schedule, clause /, 
the Enacting Formula and the Title 

ware added to the B ill

SHRI VIDYA CHARAN SHUICLA J 
beg to move :

“That the BiU be passed” .

MR. CHAIRMAN : The question n  • 
“That the BiU be passed” .

The motion was adapted.

15 12 hr*

MANIPUR APPROPRIATION 
BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): I  beg to move for
leave to introduce a BIU to authorise Payment 
and appropriation of certain further sums 
from and out of the Consolidated Pund of 
the Union territory of Manipur for the 
services of the financial year 1970-71.

MR. CHAIRMAN : The question i t :
‘T h a t the BiU to authories payment 

and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the Union territory of Manipur 
for the services of financial year 1970-71, 
be taken into consideration” .

The mation was adopted,

MR. CHAIRMAN ; The question is :

“That clauses 2, 3, the Schedule, 
clause 1, the Enacting Formula and the 
Title stand part of the Bill**.

The motion was adopted.

Clauses 2 ,3 , the Schedule, clause 1, 
the Enacting Formula and the Title 

were added to the Bill.
%

SHRI VIDYA CHARAN SHUKLA : I
move :

“That the BiU be passed” .

MR. CHAIRMAN : The question is : 

'*1 hat the Bill be passed”.

The mation was adapted.

15.14 tnrs.

MR. CHAIRMAN : The question is : 
“ That leave be granted to introduce a 

BUI to authorise payment and appro
priation of certain further su*ns from 
and out of the Consolidated Fund of the 
territory of Manipur for the services of 
the financial „vear 1970*7L”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill 

1 beg to movef ;
“That the Bill to authorise Payment 

ta d  appropriation of certain further sums 
from and out of the Consolidate^ Fund 
6 ? the Union territory of Manipur Tor 
the services of the financial year 1970*71, 
toe taken into w sto era tic^

DEMANDS* FOR SUPPLEMENTARY 
GRANTS (GENERAL), J970-71

MR* CHAIRMAN : The House will 
now take up discussion and voting on the 
Supplementary Demands for Grants in 
jrmpect of the Budget (Gener*)) Sm )90W h

Demand No. I—Ministry of Defence.

MR. CHAIRMAN ; Motion moved :

“That a  Supplementary not, 
exceeding Rs. 26,47,000 be granted to the 
President to defray the charges wfrich 
will come in course of payment during 
the year ending the 31st day of March, 
1971, m respect of ‘Ministry of 
Defence'”

"•p ibS K ttl id if tie tte  o f India Extraordinaiy, Palrt II, section 2, dated 25-3-Tt 
tlntroduaed/moved with the recommendation of the ftesident.
{Moved with the woommendattofe &  b e President
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e*e§ Service* BBective
*tm +
MR. CHAIRMAN : Motto* moved :

"That a Supplementary sum not 
exceeding R». 13,31,0<MK» fen granted to 
tbe President to defray the charges which 
wilt comc in course of payment during 
the year coding the 31st day of March, 
1971, in respect of ‘Defence Services, 
Effective Army’.”

DefHNUt No. 4-tDefcace Services, MMivc 
Air Force.
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 13,23,00,000 be granted to 
ihfc President to defray the charges which 
will come in courses of payment during 
the year ending the 3ist day of March, 
flm , in respect of ‘Defence Services, 
Effective Air Force*,”

Demand No. 6—Ministry of Education and
m r  . .  g*  f a .  i is. omit services.

MR. CHAIRMAN : Motion moved .

“That a Supplementary sum not 
exceeding Rs. 2,91,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of Match, 
1971, m respect of 'Ministry of Education 
and Youth Services'.”

Dewand No. 7—Educition.

MR. CHAIRMAN : Motion moved :

“T hat a Supplementary sum not 
exceeding Us, 1,000 be granted to the 
President to defray the charges which 
will come in course of payment 4 uring 
the year ending the 31st day of March, 
1971, in rcftpect of ‘Education’.**

Demand No. l*~Unh» Excise Dulles.

MIL CHMRMAN s Motion m m A  .

#*TI»at a  Supplementary sum not 
exceeding Rs. 69,28,0901* granted to the 
President to defmy the digram whrich 
wifi come in eouwe of pnftftept Awto$ 
the year ending the 31st o f March, 
1971* to respect o f Union Excise Duties’.”

D e M i N*v l'MTaxes an l w »  M sding 
CMVdtftoi Tax, etc.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 90,00,000 be granted to the 
President to defray the charges which 
will eome m course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Taxes on Income 
including Corporation Tax, etc*.”

Demand No. 19—Audit.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not

exceeding Rs. 1,50^00,000 be granted to 
the President to defray the charges which 
will come in coursc of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘AuditV’

Demand No. 2 1—Mint.

MR. CHAIRMAN : Motion moved :

“That « Supplementary sum not
exceeding Rs. 69,15,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the yc(*r ending the 31st day of March, 
1971, in respect of ‘Mint*.”

Demand No. Z2^~KL«l«rG<jid Mines.

MR. CHAIRMAN : Motion moved :

"That a  Supplementary sum not
exceeding Rs, 46,67,000 be granted to 
the President to defray the changes which 
wilt co<ne in course of payment during 
the ynar ending the 31st day of M aith, 
1971, in respect of ‘Kolar Gold
Mines*.**

0 w » id kl*ni Wmam  Expcttffan
of the Ministry of Plannee.

MR. CHAIRMAN : Motion moved ;
♦That a  Supplementary ^  w  

exceeding *«. 9,94,24,000 be, granted lo 
the President to defray the charem winch 
w*W come m  course of payment during the year ending the list day of Marsh, 
1971, in rttpctt of 'Other Revenue 
Expenditure of the Ministry of 
Finance*.**



Ktf D.S.G. (Gen.), C H A ltRA  4, 1S93 (SAKA) 1970*11 106

t a r t  No, 3^—MW«try of Fdod, Agricul
ture, Community Development u d  Co
operation.
MR. CHAIRMAN : Motion moved : 

“That a Supplementary sum not 
exceeding Rs. 5,05*000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Food, 
Agriculture, Community Development 
and Co-operation*/'

Demand No. 30-~ Agriculture.

MR. CHAIRMAN : Motion moved :
“ That a Supplem entary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
*i» comc in course of payment during 
the >eat ending the 31st day of March, 
1971, in respect of ‘Agriculture'.”

Demand No 52 - Forest.

MR. CHAIRMAN ■ Motion moved : 
“ That a Supplementary sum not 

exceeding R.s 6,32,000 be granted to the 
President to defray the charges which 
will comc in coursc of payment during 
the year ending the 31st day of March, 
1971, in respcct of ‘FoiestY*

Demand No. 33 -O ther Revenue Expenditure 
of the Ministry of Food, Agriculture, 
Community Development and Co-opera
tion.

MR. CHAIRMAN : Motion Moved : 
“Tliat a  Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, i» respcct of ‘Other revenue 
Expenditure of the Ministry of Food, 
Agriculture, Community Development 
and Co-operation".**

Demand No, 34—Ministry of Foreign Trade.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

etrteedl Ml Rs. 4,19,000 be granted to the 
M t a i t  to defray the charges which 
iwS com* to w o r n  of payment during 
thryevtf «itiding the* 31st day of Maiteb,

1971, in respect of ‘Ministry df Foreign 
Trade*"

Demand No. 35—Foreign Trade.

MR. CHAIRMAN : Motion moved :/
“That a Supplementary sum not 

exceeding Rs. 3,27,18,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March* 
1971, in respect of ‘Foreign Trade’.”

Demand No. 37—Ministry of Health and 
Family Planning and Works, Homing and 
Urban Development.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 4,96,000 be granted to the 
President to defary the charges which 
will comc in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Health 
and Family Planning and Works, 
Housing and Urban Development*/*

Demand No. 39—Public Works.

MR. CHA1RNAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 08,22,000 be granted to the 
President to defray the charges which 
will comc in course of payment during 
the year ending the 31st day o f March, 
1971, in respect of ‘Public Works*.”

Demand No. 4 3 -Cabinet.

MR. CHAIRMAN : Motion mov«$d :

“That a Sjpplementary sum not 
exceeding Rs. 6,07,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Cabinet*/*

Demand No. 45—Police.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 8,29,37,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of Marcn, 
1971, in respect of ‘Police*/’
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Demand No. 48—PrtTy Pune* and Allow
ances of Indian Rulers.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 34,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1911, in respect of ‘Privy Purses and 
Allowance of Indian Rulers'.’‘

Demand No. 50~~D*Ihi.
MR. CHAIRMAN : Motion moved : 

"That a Supplementary sum not 
exceeding Rs. 5,00,00,000 be granted to 
the President to defray the charges vvhich 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Delhi’."

Demand No. 51~Chandlgarh.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 47,89,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Chandigarh’.”

Demand No. 52—Andaman aad Nieobar 
Islands.

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 2,80,54,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Andaman and Nico- 
bar Islands'.’*

Demand No. 53~Trlbal Areas.

MR. CHAIRMAN : Motion moved : 
"That a Supplementary sunt not 

exceeding Rs. 84,57,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Tribal Areas’/*

Demand No. M ^Dadra and Nagar Haveli 
Atea.
MR, CHAIRMAN : Motion moved : 

a  Supplementary sum not

exceeding Rs. 11,65,000 be granted to the 
President to defray the changes which 
will come in course of payment dating 
the year ending the 31st day of March. 
1971, in respect of ‘Dadra and Nagar 
Haveli Area*.*’

Demand No. 55- Laccadive, Mlnlcoy and 
Amiaidivi Islands.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 18,11,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year eadmg the 31st day of March, 
1971, in respect of ‘Laccadive, Minicoy 
and Aminidivi Islands*.”

Demand 57'Ministry of Industrial Develop
ment, Internal Trade and Company 
Affairs.

MR. CHAIRMAN : Motion moved : 
‘That a Supplementary sum not 

exceeding Rs. 2,82,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Industrial 
Development, Internal Trade and Com
pany Affairs*.”

Demand No. 60—Otlier Revenue Expenditure 
of the Ministry of Industrial Development, 
Internal Trade and Company Affairs/

MR. CHAIRMAN : Motion moved :
‘That a Supplementary sum not 

exceed inb Rs. 4,34,000 he grunted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of *Other Revenue 
in Expenditure of the Miastry of Indus
trial Development, Internal Trade And 
Company Affairs’*”

Demand No. 6 I~~Ministry of informatics and 
Broadcasting.

MR* CHAIRMAN : Motion moved ;
'T hat a Supplementary mm not 

exceeding Rs, 2,89,000 be granted to the 
President to the .defray charges which 
wlH come in course of payment during 
the year ending the 3ist day of Mtteh,
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1971, In respect o f ‘Ministry of Informa
tion and Broadcasting*.”

O e M  No. fit-Brndcastiog,

MR, CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 78,25,000 be granted to the 
President to defray the charges which 
will come m course of payment during 
the your ending the 31st day of March, 
1971, in respect of ‘Broadcasting’.”

Demand No. 68—Director General Mines 
Safety.

MR. CHAIRMAN : Motion moved .
“That a Supplementary sum not 

exceeding Rs. 2,38,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1*J71, in respect of ‘Director General 
Mines Safety’.”

Demand No. 74—Ministry of Petroleum and 
Chemicals and Mines and Metals.

MR. CHAIRMAN : Motion moved :
"That a Supplementary sum not 

exceeding Rs. 4,33,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Petro
leum and Chemicals and Mines and 
Metals'.'*

Demand No. 7«—Other Revenge Expen
diture of the Mintetiy of Petroleum and 
Chemicals and Mines and Metals.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs, 1,000 be granted to the 
President lo defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Other Revenue 
Expenditure of the Ministry of Petro
leum and Chemicals and Mines a id  
MetafeV

Demand No* t7—MWstry of Shipping and 
Transport.

MR* CHAIRMAN s Motion moved :
4  mm m

exceeding Rs. 2,56,000 fee granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of Shipping 
and Transport*.*’

Demand No. 79—Mercantile Marine.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 16,89,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Mercantile Marine*.*’

Demand No, 81—Other Revenue Expenditure 
of the Ministry of Shipping and Trans
port.

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1971, in re&pect of ‘Othe Revenue Expen
diture of the Ministry of Shipping and 
Transport*.”

Demand No, 84—Ministry of Supply.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 11,61,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Ministry of 
Supply’.**

Demand No. 85—Supplies and Disposals,

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 15,36,000 be granted to the 
President to defray the charges which 
will come m course of payment during 
the year ending the 31st day -of March, 
1971, in respect of ‘Supplies and Dis
posals*.”

Demand No. 91-Departmen* of Atomic 
Energy.

MR. CHAIRMAN : Motion moved ; 
hat a Supplementary wim np*
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exceeding R*. 13*000 be granted to the 
fVesident to defray the charges which 
will coroe in count? of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Department of 
Atomic Energy*.'*

Demand No. 92-Other Revenue Expewtttnre 
of the Department of Atomic Energy.
MR. CHAIRMAN : Motion moved :

‘That a Supplementary sum not
exceeding Rs. 4,50,00,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Other Revenue 
Expenditure of the Departme of Atomic 
Energy’.”

Demand No. 95—Posts awd Telegraphs 
Working Expenses-

MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not
exceeding R$. 3,50,35,000 be granted to 
the President to defray the charges which 
Will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of Texts and Tele
graphs Working Expenses’.*’

Deaaai No. 9$~~Diep«rtmeat of Soela! Wei- 
tore-

MR. CHAIRMAN ; Motion moved ;

“That a Supplementary sum not
exceeding Rs. 69,000 granted to the
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971* in respect of ‘Department of Social 
Welfare’.1’

Demand Mo, J*5-~Defo»ee Capital Ooday

MR. CHAIRMAN: Motion moved :

‘That a Supplementary sqm not 
exceeding Rs. 4,25,75,(100 be granted to 
tfaeTraident to defray the charges which 
will come in course of payment during 
the year ending the Slat day of March, 
tato, in m m  of Capital
p w n rv

Demand No. 10g-C«pfcal Qotlay t* Clwreocy 
and Coinage.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not

exceeding Rs. 23,00,00,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending Use 31st day of March, 
1971, in respect of ‘Capital Outlay on 
Currency and Coinage*.* *

Demand No. 1U “ -Commuted Vatae of 
Pensieiis.

MR. CHAIRMAN : Motion moved 
"That a Supplementary sum not

exceeding Rs. 1,76,89,000 be granted to 
the President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Commuted Value of 
Pensions’.”

Demand No. 113—Capital Outlay on Grants 
to State Governments for Dmloprae*!.

MR. CHAIRMAN : Motion moved
“That a Supplementary sum not

exceeding Rs. 1,04,07,000 be granted to
the President to defray the charges which 
will come in coarse of payment during 
the year ending the 3Ut day of March, 
1971, in respect of ‘Capital Outlay on 
Grant to State Governments for Develop
ment’.”

Demand No. 114—Loans aad Advances by Die 
Central Government,

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not 

exceeding Rs. 41,00,00,000 be granted to 
the President to defray the charges which 
will come in coarse of payment during 
the year ending the 31st day of Match, 
1971, in respect of ‘Loans and Advances 
by the Central Government'.*’

demand No. 115—Purchase of PoodgntUie 
and fertilizer.

MR. CHAIRMAN : Motion moved :
‘That a Supplementary sum ft&t 

exceeding Rs. 51,26,00,000 be granted to 
thePtesidmt to defray the charges which 
t i l t  M o t to  em u* «C m m *  *»<»»
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the year ending the 31st day of March, 
1971, in respect of ‘Purchase of Food* 
grains and Fertilizers*.** ,

Demand No. 119—Delhi Capital Outlay

MR. CHAIRMAN : Motion moved ;
“That a Supplementary sum not 

exceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in coarse of payment during 
the year ending (he Sist day of March, 
197], in respect of ‘Delhi Capital 
Outlay’.**

Demand No. 127— Capital Outlay of the 
Ministry of Labour, Employment and 
Rehabilitation

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 25,22,000 be granted to 
the Presjdeni to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, m respect of ‘Capital Out- 
lay of the Ministry of Labour, Employ
ment and Rehabilitation’/ '

Demand No. 128- C apital Outlay of the 
Ministry of Petroleum and Chemicals and 
Mines and Metals

MR. CHAIRMAN : Motion moved:

“ That a Supplementary sum not 
exceeding Rs, 1,000 be granted to the 
President to defray the chargcs wluch 
will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of ‘Capital Outlay of 
the Ministry of Petroleum and Chemicals 
and Mines and Metals*.**

kemtind No. 134-Other Capital Outlay of 
the Ministry of Tourism and Civil 
Aviation

MR. CHAIRMAN : Motion moved :
“That a  Supplementary sum not 

exceeding Rs. 5,43,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Other Capi
tal Outlay of the Ministry of Tourism 
and Civil Aviatioo*

Demand No. 136~CapttaI Outlay on Posts 
and Telegraphs (Not met from Revenue)
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not 
exceeding Rs, 3,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 3iat day of March, 
1971, in respect of ‘Capital Outlay on 
Posts and Telegraphs (Not met from 
Revenue)*.1*

Demand No. 137—Other Capital Outlay of 
the Department of Communications

MR. CHAIRMAN : Motion moved : 
“That a Supplementary sum not 

exceeding Rs. 40,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, m respect of ‘Other Capi
tal Outlay of the Department of Coin* 
municationsV’

SHRI S. M. BANERJEE (Kanpur) : 
What is the time allotted ?

MR. CHAIRMAN : One hour.

SHRI D* N. BHATTACHARYYA 
(Serampore) : I move the two cut motions, 
Nos. 1 and 2 standing in my name.

I beg to move :
“That the demand for a Supplemen

tary grant of a sum not exceeding 
Rs. 8,29,37,000 in respect of police be 
reduced by Rs. 100.’*

*
[Failure to stop the atrocities committed 

by C.R.P. in different States specially in 
West Bengal and Kerala (i)J.

“That the demand for a Supplemen
tary grant of a sum not exceeding 
Rs. 8,29,37,000 in respect of police be 
reduced by Rs. 100.’*

[Repressive policy of the Government 
towards the democratic movement in the 
country (2)].

MR. CHAIRMAN ; The cut motion# 
are also before the House.

SHRI D. N. BHATTACHARYYA: 
1 take this opportunity to  highlight certain
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important points which arc relevant to these 
Supplementary Demands

My first pontt is this. High-flown 
words have been used here regarding the 
removal of unemployment and! lighting 
poverty, bat neither in the Supplementary 
Budge: nor in the Budget speech of the 
Finance Minister yesterday did I find any 
words regarding the re-starting of the dosed 

factories.

Ail over India there are so many textile 
mills closed for more than one year. So 
many other mills both in West Bengal and 
other areas have been ctoeed. Engineering 
factories have been dosed for long periods, 
but no step has yet been taken to re-open 
these factories. There is President’s Rule 
in West Bengal even now and still there are 
13 textile mills, in which more than 16,000 
workers were working* have been dosed and 
they are now unemployed. 1 hope that the 
Minister will, at liast while replying, try to 
satisfy us as to how they are taking steps 
to re-open these dosed factories.

1 find that in the Supplementary Budget 
a sum of Rs. 70 lakhs has been given as 
loan to the Braith waite Co., of Calcutta, 
but may I know from the Minister why this 
Braithwaite factory in Calcutta was cfosed ? 
Their demand for steel was about 50,000 
tonnes and for the whole year they were 
allotted only 8 , 000  tonnes. Why th»* dis
parity ? I know it for certain that steel 
h  allotted frorti the Centre to certain parts 
where no steel is required and in places 
where steel is necessary requisite quantity is 
not given. This is the thing that is going 
oa  m  respect of supply of the other raw 
material* for which the factories have to 
depend mainly on the Centre-

Then regarding textile; mills I know that 
in the regime o f the United Front Govern- 
ment in West Bengal a guarantee of Rs. 28 
lakhs was given for the re-opening of the 
Boflftfcteitahmi Cotton Mills, Jam I io  not 
k*ow why the factory im m ts M  been 
Opened, Even now, when the Minister is 
coming forward for a certain amount for 
aatra expemfcture, few which be i» asking 
the sanction of PAtfltament, there are so 
many factories which are still dosed. 
Government is saying that i t  will take 
affective measures to remove unemployment, 
h it  in my Constituency 11*000 workers ate

unemployed because of the closure of 
factories. May I know from the Minister 
whether he can take any positive step to re
open these factories ?

The factories have not been dosed be* 
cause of labour trouble. The closure every
where is became of the financial difficulties 
which it the result of 24 years of Congress 
rule. Is it anybody’s case that the people 
40  not require any d o th  ? Then* why are 
cotton milts dosed ? I know the Minister 
has no answer because they are not touch
ing the basic problem which is faced by our 
country, without which no progress can be 
achieved in any respect.

Then, I come to the next point regard
ing the af tee math of floods. Floods are 
also crcatcd by this Government. They have 
constructed the DVC as a result of which 
every three of four years there is flood in 
our area. In the districts of lio o g h li, 
Howrah and Burdwan you will find floods 
causing loss both to the properties and crops 
ofthousanos of peasants, b u t no cffecti\e 
step has been taken to prevent this 1 have 
heard that some scheme is there to solve the 
problem of the lower Damodar region.

I do not know when the actual imple
mentation of the programme will start. They 
have asked for some money for the D.V.C. 
also. 1 reque&t hfcn to reply to thra question 
atleast. Will the Lower Damodar region’s 
problem be solved within a reasonable 
period of time?

1 shall now refer to the attrodties that 
went on in West Bengalf Kerala and in other 
parta of the country during the last one 
year. Sir. if you com# to our part, it will 
appear as if we have been occupied by the 
Central Government C.R.P. forces and the 
military. G o to any part of West Bengal, 
you will fb d  truck loads of C.R.F. men 
and military people moving here and there. 
What is the result that you have achieved ? 
Hava you bam  able to  tackle the problem 
of law and order ? I have a tdcgram hero 
with me* A  worker Narain Ray, of Hindu
stan. Motors lim ited Uttaapara* who was 
going hack to hi* homo which was far a*ay 
from the factory was killed by soma anti* 
social dements, the to ta lled  NaxaKte ele
ments a t Sheocaphnty. ! know tfc« assai* 
lanta have got oannaotian with the €a«ftre» 
elements of that locality. That it not the
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only murder. This is the third murder 
within a month. Just on the eve of the 
enaction a  government employee w u  fern tatty
murdered in the same place in broad day 
Hght but nothing was done. A respectable 
teacher of that area was stabbed and he 
would have expired if he had not been re
moved to a big hospital in Calcutta for 
treatment What stops are the Oovenuneiit 
taking ? It is not the United Front Govern
ment. It is the President’s rule, the rule 
of Mrs. Indira Gandhi in Wett Bengal. 230 
young men of our party had been killed 
withm this one year. By whom ? By gang
sters, by the henchmen of the Congress, by 
the goondas who call themselves Naxalites 
• (Interruptions.) I stand here to establish 

it. I challenge anybody to come over to 
West Bengal and face the people. The 
people have given their verdict in the last 
elections. They have not .returned the Con
gress (R) in We&t Bengal in the last election. 
You might have won m other places. The 
three Congresses, Congress (R), Congress (O) 
and Bangla Congress together could not 
compete with the Communist Party 
(Marxist), We are the majority party there 
including our allied parties. I know there 
is a conspiracy which is being hatched m  
Delhi to install Mr. Ajoy Mukherjee as 
Chief Minister. He has got only five mem
bers. This is the way you are functioning 
democracy. The ruling party must remem
ber what happened in 1968 ; the same thing 
will take place again. The tame ruling 
party in a conspiratorial method installed 
Dr. P.C. Ghosh as Chief Minister in 1968. 
The people of West Beigal gave a proper 
reply to the said conspiracy by throwing out 
Dr. Ghosh from power. Still there is time. 
If the ruling party have got any respect for 
democracy, they should realise which is 
the largest party in the Assembly . {Inter
ruptions).

How can they claim a majority ? St* 11 
they are installing a party which has no 
backing. The people of West Bengal have 
thrown them o u t ; have reacted them. So„ 
while talking of democracy, while talking of 
fighting poverty* while talking of removing 
unemployment it may sound big and nice. 
You may befool the people for sometime. 
But m no time the people wiH rise up 
attd gave a  befitting reply to your high* 
sounding words.

Already, I know not only in Bengal
m othe r part# afro,

AN HON, MEMBER ; K oala ,

3HJU D. N . BHATTACHARYYA: 
Everywhere ; in Bihar also, Why a r t  ? 
People are suffering from unemployment and 
poverty. And i f  they rise against those 
things, and start a movemeot, your CRP 
will go and crush them. Do you mean to 
say that this thing will be tolerated for ever? 
Certainly people will rise and stand against 
these onslaughts and in no time real demo
cracy will come up in India. 1 know, and 
we wiU strive for that and we wiU see that 
it comes as soon as possible.

With these words, I resume my seat.
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srj?r f  m *  5 ^

1 |  w % m * t f ? *  
f< w r l  st?fr |  ^  ?rq* % *n£T ffcrr 
Sfffsnr iRSTife * n % [ fsf? 3TTFST

* $ r< rh p $  aft *ft trm  anp 

g< | f 35*% $
^  *s — -i_ j fe _ . . . . . . .  - f \ -

srt FTSpfT f t  SeS# I  ^«TO 3TOT ^
^ t f r o  ^  1

SHRI S. M. BANERJFE (Kanpur) : Sir, 
1 would like to coniine my remarks to the 
various Demand*, especially Demands Nos. 
46. 48 an J H i. Most of the demands relate 
to the payment of mtcrim relief to Central 
Government employees. When this interim 
relief of Rs. 15 for those getting the lowest 
salary of Rs. 84 and of Rs. 45 for those 
getting up to Rs 124»0 was announced, there 
was heart-burning among Central Govern
ment employees and they exhibited their 
anger through various demonstrations.

15.34 hr*.

[Mr. Speaker in the Chair)

I would request the minister to convey 
the feelings of the employees to the Pay 
Commission, so that when they give their 
final report, they may keep in mind the 
feelings of the employees who expected at 
least Rs. 70 as interim relief. When I say 
Rs. 70, it is not based on mere assumption* 
but on definite calculations, taking into con
sideration the recent awards of various wage 
boards in the case of engineering workers, 
steel workers and other workers in HAL, 
etc. There the minimum salary is Rs, 195 
in certain cases and Rs, 210  in some other 
£ases. But in the case of the Central Govern* 
meat employees, it is only Rs, 147 and 
after this relief of Rs. 15 it has risen to 
about Rs. 162. So, 1 st?II feel that there is 
much to be made up and the Pay Commis
sion should be asked to consider this with 
inference to the fteed-based minimum wage, 

ta s  been the demand of the Central 
Government employees and for t which they 
have laid down their HVes m the loth 
September |ttfk». $o, I would request the 
h m , Minister to tell .us when the pay 
P lm a m m  a  l& rty to foafa# it® report,

I would also suggest that he should ask the 
Pay( Commission to finalise its report because 
it has received all the data needed, whatever 
was available with us and whatever was 
available with the government, and there i«* 
no need or necessity for delaying it any 
further.

Then I come to unemployment I was 
happy to hear that in the recent budget 
Rs. SO crores have been sanctioned for the 
rural areas for meeting the unemployment 
I do not know whether in this country a sum 
of Rs. 50 crores would be sufficient to meet 
the race between unemployment and starva
tion. We feel that there should be some 
unemployment dole to the educated 
unemployed.

What is the number of educated unem
ployed today ? According to the figures 
available with the employment exchanges 
nearly 87,000 engineers qualified in I1T and 
various cngneering calleges are today unem
ployed. Then there are the i n  boys, 
young boys having passed their intermediate 
science, or even B. Sc. with training ranging 
from 9 months to 1)  years in JTI and their 
number is 2,64,000. They are qualified 
engineers and technicians and even they are 
without job today. Before we give our 
consent to this amount I would like the 
Minister to throw some light on what is 
going to be the fate of these people and 
whether any unemployment dole is likely to 
he given to them.

Then I come to Demand No. 48, privy 
purse. Even the President’s Address did not 
make it clear as to what is going to happen 
to the privy purse. Are we going to succumb 
to the Supreme Court *> 1 hat was the main
issue put before the people of this country— 
whether the Supreme Court should be the 
highest court in this country or the Lok 
Sablm should be the highest court in this 
country--and it has been proved beyond 
doubt that the I ok Sab ha is the highest 
court in the country and not the Supreme 
Court with 12 judges sitting in judgment. 
Now it is high time that the .Constitution 
i$ amended. Here I must remember our 
late lamed led friend, Shri Nath Pai, and the 
Bill which he presented to this House. The 
time has come when the Constitution has to 
be a mended to suit the requirements of the 
common people and the privy purse has got 
to be abolished once and for all. Even today 
we find that in Demand No* f 8  a sum of 
Rs, 24,000 has been sanctioned fct the family
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members of Ihe ex-rulers. The ex-rt rs 
are there because of the jugment of the 
Supreme Court. 1 want a clear assurance 
from the hon, Minister that this privy purse 
is going to be abolishe again, an if Rajya 
Sbha is coming in the way, let us abolish 
Rajya Sabha.  ecause, the number of the 
reactionary forces has been reuce to ero 
an they cannot become a hurle to the 
abolition of the privy purse in this country 
after the mi-term elections.  I feel that it 
shoul be one an the ill shoul be 
brought before the House immeiately an 
the Constitution shoul be amene.

Coming to eman No.  regaring 
police, I am inebte to the Prime Minister 
an the Home Minister for giving anmety 
to the elhi policemen who were on strike 
who were on agitation.  ut there are some 
policemen who have not been taken back on 
job yet.  Also, their services have not been 
continuous there is break in service. 1 

woul urge upon the hon.  Minister to 
implement the Khosta Commission recom
menation an see that those policemen who 
have been grante amnesty are taken back 
without any sense of vengeance av without 
any sense of vinictiveness.

Then 1 come to eman No. ill relating 
to pensions,  f have receive several repre
sentations from the All Inia Penftioners' 
Organisation.

The prices are rising every ay.  Even 
the bon. inance Maoists*, when he presente 
the uget yesteray, agree that prices are 
rising an that the overnment was unabie 
to check them.  He wants to fin out a 
machinery for that.  ut the machinery of 
biackmarketiag is much more effective than 
th* overnment machinery is to control 
prices.  nless we improve our machinery, 
it w very ifficult to control prices an to 
reuce then* to a reasonable level.

The pensioners also want some increase 
in their pension.  A question was aske in 
the ourth Lok Sabha through which we 
aske as to why this uestion of pensioners 
shoul not also be referre to the Pay 
Commission. The bon. Shri Sethi, who 
was the Minister of inance then, sai that 
tfee overnment ha kept its min open. 
Sometimes an open min ipean* a vacant 

I want to know whether the overn*
fn mtaJ Twitjropen tffl m<|, ifit i*

so, this matter shoul ateo be referee to the
Pay Commission.

With these wors I support the Supple
mentary rants but I woul reqeest the hon. 
Minister to give me categorical replies about 
the Pay Commission an the privy purses, 
whether they are going to abolish privy 
purses or not or whether they are going to 
succumb to the Supreme Court whose verict 
has been efeate by the people of this 
country.
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SHRI B. R. SHUKLA (Bahraich; : Mr.
Speaker, Sir, a comnutmcnt to social, politi
cal and economic justice was made as early 
as when our Constitution was adopted. But,
I regret that these principles were observed 
more in their breach than in their applied* 
tion. I am glad, Sir, that the new Budget 
which was. presented yesterday has given a 
new direction, a new sense of purpose and 
a new outlook to this country.  The tophi 
in the  Indian  National  Congress was 
responsible for this revolutionary changc in 
our economic and social outlook.

This split was brought about by clash 
of personalities,, but it has developed into 
social transformation.  The people by their 
massive verdict at the polls have amply 
demonstrated  their  faith  in democratic 
socialism.  They had steered cle<w of the 
twin dangers of right reaction and  left 
adventurism.  In this connection wc have 
got the history and the practice of West 
Bengal where the cult of violence, the cult 
of the bomb was reigning, with the result 
that there was industrial deadlock resulting 
in consequent unemployment, about which 
my hon. Marxist friends Imve complained.

We have to remember that industrial 
peace and industrial progress can be achieved 
only on the basis of stability and continuity 
of purpose.  It cannot be brought about by 
strikes or lockouts ; it cannot be brought 
about by murders and arson ; it cannot be 
brought about by a policy of chaos.  The
reactionaries have been  routed and the
money bag* have been spurned by the people. 
The relics of feudalism have been beaten In 
their own dens.

The very fact that we have been returned 
in such massive magorhy shows the maturity 
and wisdom of our people who are still 
backward economically.  So many empire* 
have come and gone in thte country. So 
many rulers have come and gone, But
still the continuity of our ancient culture has 
been kept alive by the masses of this 
country, who are unsophisticated people.

Ww> wbm we tave to do & IM&. We
have gives a new orientation tô fceiiopic
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op] icy, and this budget provides extensive 
facilities for credit to the poorer and the 
weaker sections of the community.

At this stage I wish to state one point. 
I may sound this note of warning, because 
the vast volume of money to be put into 
circulation may give rise to inflationary 
tendencies, While implementing policy of 
social transformation and extending facilities 
to the poorer sections of society, etc. we 
should see to k that cash credit is not given 
directly to in the hands of people who apply 
for loans. These facilities should be given 
as against purchases, of productive instru
ments such as tractors, agricultural 
machinery, tools, cars, rickshaws, etc. 
Because, if money is directly given to them, 
it is likely, they may squander away the 
money on other unproductive purposes. We 
should sec that this money is not put again 
into ciiculation, because that will create 
inflation. What we see is this. A person 
gets money for purchase of bullocks or 
tractors, but he spends the money for 
purposes like marriages in the family, etc. 
l‘or such unproductive purposes, money 
should not be allowed to be misused. There 
is the dunger coming from hiucaucratic 
practices. Wc want to build a socialist India, 
but I am aft aid, we should not allow this 
objective to be diverted towards the building 
up of a bureaucratic empire. Wc have 
abolished intermediaries from our midst. 
We have abolished /amidam. But we have 
also introduced another vested class. I am 
not meaning any disrespect to this class 
when I say this. Wc have developed this 
vested class of politicians. We have deve
loped this vested class of bureaucrats who 
have got their own interests to serve. When 
the money is advanced to loans, they take 
share out of that money ; they oblige only 
those persons who arc their own stooges, 
they make some percentage out of it. 
Whenever any tractor is to ba purchased 
or any machinery or tools have to be 
purchased, they prescribe a particular firm 
or a particular shop from which alone those 
things could be purchased, and only then 
loan is advanced.

16.40 bn.

So, a certain type of monopoly and a 
certain type of economic concentration is 
being created. While we all avowedly want
16 curb these monopolistic tendencies by

appo ntment of commission, but by practices 
we are creating another class in the shape 
of bureaucrats, middlemen, and the neo
rich class. So* we have to avoid this 
danger.

This socialist transformation can be 
brought about only by a dedicated cadre of 
government officials. We have to utilise 
their talents, f do not say that all those 
peisons who are in government service arc 
reactionary or selfish or aie not patriotic. 
We have to appeal to the patriotic sense of 
those young boys who come fresh from the 
universities and colleges, that it is a national 
task, it is the national war on poverty, 
squalor and ignorancc and the talents and 
resources of eveiy section of the community, 
irrespective of the label and the party badge 
have to be utilised. Talent in the private 
sector should not be scared away by mere 
slogans. The persons in private sector 
are as much patriotic as those who believe 
in socialism. Ours is a Constitution which 
takes note of mixed economy. There is the 
private sector and there is also the public 
sector. The private sector has as much 
scope in this country to develop as the 
public sector. It has often been said that 
the public sector creates difficulties due to 
inefficiency and mismanagement We have 
to guard against this.

Time is the essence of the situation, It 
brooks of no delay. In Jegal matters it has 
been said that justice delayed is justice 
denied. That is not confined only to the 
affairs in law courts. Social justice or 
political justice delayed is also justice denied. 
It was said that Rome was not built in a 
day. But wc have to see that India is made 
within the short span of these next five 
years, because if wc do not succeed in 
bringing about the necessary revolutionary 
social changes within this period, who knows 
what will happen and the people who have 
demonstrated their faith in such a democracy 
would they not lose their faith altogether in 
it ? Such a failure would be the failure not 
only of a particular party but of sacial 
democracy in this country.

We cannot have an oasis of plenty in 
the vast desert of poverty. The cult of the 
bomb was resorted to in Bengal because 
there was frustration and there was wide
spread poverty. There were intellectuals 
who had resorted to this desperate rath. 
As our Prime Minister has said so often,
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these are problems which cannot be solved 
only on a law and order level. These have 
to be tackled on an economic basis by a 
changc of outlook. Those who are placed 
fortunately in a better position economically 
and politically should spurn their luxury and 
they should try to walk hand in glove with 
those who are down-trodden and suppressed.

There is one more point to which 1 
would like to draw your attention, Doubts 
were raised, and decisions were also given, 
regarding the competence and supremacy of 
this Parliament. I am of the view, and 1 
can support it by interpreting the provisions 
of the Indian Constitution, that though 
federal in form apparently, ours is a parlia
mentary form of democracy. In a  parlia
mentary democracy, Parliament is always 
supreme. Regarding the British House of 
Commons, it is said that it can do anything 
except to make a man a woman and a 
woman a man. 2 am of the view that the 
same is applicable to the Indian Parliament 
also.

16.04 hrs.

[Shari R. D. Bhandare in the Chair J
The Indian Parliament is Supreme in 

every respect. It can impeach and remove 
the President. It can impcach and remove 
even the judges of the Supreme Court and 
the High Court.

Therefore, in essence, in us exercise 
of power, it is supreme. The decisions 
given by the Supreme Court have to be 
obeyed. But a direct reference was made 
in the Congress Election Manifesto to 
Parliament's competence to make the neces
sary alterations or amendments to tl>e 
Constitution. Since we have been returned 
with the requisite two-t bird majority, 1 think 
this Parliament should be uti ised to make 
suitable amendments to the Constitution so 
that all doubts raised by decisions given by 
the Supreme Court might be set at vest and 
this controversy will no longer be open in 
the country that Parliament is dependent on 
the sweet will of the decisions of Supreme 
Court Judges howsoever highly placed they 
may be. After all, in no country in the 
world people belonging to the services, how
soever high they may be placed, can nullify 
or ignore the wishes of the people who have

returned their representatives in such large 
numbers. Sovereignty always resides in the 
people and if people have exercised it by 
electing us to this august House in such 
overwhelming numbers, their will cannot be 
nullified or ignored by a decision of High 
Court or Supreme Court Judges. It is 
our duty to bring forward a Bill within 
a few months in this august House for 
amending the Constitution declaring in un
mistakable terms that this Parliament has 
the necessary competence to bring about 
constitutional changes so as to mete out 
social justice and bring forward social 
measures to eradicate poverty and un
employment. These measures cannot be 
negatived in the ivory tower of the Judges' 
court room. After all, the Judges arc, I 
should say, drawn from ail walks of life* 
Conflict between Parliament and the judiciary 
is not new in modern time**. There have 
been such conflicts in the USA between the 
President and the Chief JusUcc of the 
Supreme Court. One President said : ‘Well, 
Justice Marshall has passed a decree ; let 
him execute it if he can*.

So such conflicts are inevitable in a 
federal Constitution. It is up to us to 
rectify those provisions which stand in t he 
way of our progress. Conflicts have to be 
resolved by resort to lawful means. Ours 
is a democratic socialism ; .vc do not believe 
in the cult of violencd ; we do not believe 
in dictatorship. Wc have adopted a path 
different from both. Wc want to usher in 
socialism by democratic means, something 
which has never been done in ♦ he whole of 
the world. Russia has become a  sociatist 
state by resorting the violence ; China was 
socially transformed by resort to bullets, 
there personal liberty has been put in cold 
storage. But wedded as we are to Gandhian 
socialism and Gandhian ideology and demo
cratic socialism, we have to see that poverty 
is eradicated and unemployment abolished 
not by shooting down the rich man, nor by 
killing business magnates ; we have to bring 
about changes by democratic means,

I have taken more time than 1 should. 
This is my first speech, though I should not 
call it a maiden speech, as that would not 
be an appropriate word to use, 1  thank 
you far the time given to me.

MR. CHAIRMAN ; We are 4i*xmia$



1)3 D.S.G* (Gm), CHAITRA 4, 1893 (SAKA) 1970-71 134

Supplementary Demands. Members will 
kindly confine themselves to what is con
tained in them and not enter into a general 
discussion.

SHRI D. N. BHATTACHARYYA :
How much time is left ?

MR. CHAIRMAN: As Jong as Members 
want and the Speaker has permitted,

♦SHRI J. M. GOWDER (Nilgiris) : Mr. 
Chairman, Sir, before 1 start speaking in 
support of the supplementary demands, 1 
would I'ke to introduce myself to the House. 
My name is J. Matha Gowdcr elected from 
Nilgiris, v hich is popularly known as Queen 
of Hills, I have been elected to this house 
for the fist time and I would like to express 
my views on the Supplementary Demands.

Mr. Chairman, Sir, it has become 
the practice everv year that the General 
Demands arc followed by Supplementary 
Demands. A member who participated in 
the discussirn on the General Demands has 
perforce to take part in the discussion on 
Supplementary Demands What we have 
mentioned in the Supplementary Demands 
is that we would banish poverty and un
employment prevalent widely throughout 
the country. But you never say how this 
laudable atm would be achieved.

From the days of Avad* Congress the 
ruling party has been proclaiming from the 
house-top that socialism would be ushered 
in the country, but so far they have not 
formulated any concrete proposal towards 
that end. Even in the recent elections, we 
sought the mandate of the people giving 
them the assurance that poverty will he 
banished from the country and whatsoever 
retrograde laws are there, they would be 
repealed, i f  necessary even by amending the 
Constitution. The people,, in their fond 
hope that the ruling party would adopt 
progressive measures enabling them to fulfil 
their aspirations, reposed their faith and 
returned (he ruling party to the Lok Sabha 
with a massive majority.

Mr. Chairman, Sir, I would like to 
appeal to the Hon’ble Minister to stop pay
ing lip sympathy and vigorously start the 
implementation of socialistic policies. Then 
oftly the existing economic imbalances can be

eliminated. I would like to sound here a 
note of warning that the people of this 
country will not allow themselves to be 
deceived for ever. Only with the removal 
of unemployment, proverty can be'eradi
cated. If you want to solve the problem of 
unemployment once and for all, you should 
not allow concentration of wealth in a few 
hands. Unless the concentration of wealth 
is put an end to and the wealth is widely 
dispersed among the people, if necessary even 
the State taking over the monopolies, the 
problem of unemployment can never be 
solved.

In order to arrest the tendency of 
concentration of wealth in a few hands, the 
Government passed the Privy Purses Aboli
tion Bill in this House, But, it was not 
approved by the Rajya Sabha. Then the 
President issued an Order abolishing the 
Privy Purses. But the Supreme Court set 
aside this Order on the plea that the Consti
tution did not permit issuance of such an 
Order, If this is the position, then the 
question arises whether such a Constitution 
should exist in its present form. If we go 
on treating the Comitution, which proves 
to be a stumbling bk*ck for any progressive 
measures, as sacrosanct and it should be in 
force without being amended, then it is time 
for all of us to ponder over whether we will 
at all be able to implement any progressive 
measure. I also would like to state that the 
people are not going to brook any delay. 
We cannot afford to postpone the step of 
amending the Constitution for any length of 
time.

When the Banks were nationalised, the 
Supreme Court held that the nationalisation 
law was ultra vires of the Constitution. 
Similarly, the Supreme Court struck down 
the Piesidential Order abolishing the Privy 
Purses. I f the Supreme Court is unable to 
uphold such progressive measures as 
constitutional, then the time has come to 
amend the Constitution itself. 1 would 
suggest that the Constitution should be 
amended even before the next Budget Session,

Even those who value greatly the •indivi
dual liberty do talk of socialism, AU the 
people in the country talk day in and day 
out that socialism should be ushered in the 
country, but so far nothing concrete has 
been done to achieve this objective. I would

    - —  —         
f f f e o i f f c u |1  t p w f t  m  ( M N w t f  t a
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warn the Government that they cannot go on 
deceiving the people for long, merely paying 
lip sympathy to socialism. The gulf between 
profession and practice should be bridged 
quickly.

Let us examine the steps taken by the 
Government for preserving foreign exchange. 
We have been importing heavily and we have 
not brought in any significant change in the 
import policy. We don’t seem to have 
formulated any concrete proposals for aug
menting the exports and for reducing the 
imports.

Mr. Chairman, Sir, we have not so far 
given enough incentives for exports, fake, 
for example, tea which is grown in my 
constituency in abundance. All of us know 
that tea is a stable export commodity and 
a  good foreign exchange earner. What have 
we done for increasing the export of tea ? 
The answer is in the negative. If it is left to 
the resources of the producers of tea to find 
foreign markets, without encouraging them 
in their production and without offering 
them incentives for exports, how are we 
going to improve our foreign exchange posi
tion 7

I regret to point out that the Government 
have not so far formulated any worthwhile 
schemes for encouraging our exports. This 
is not the position in the case of an isolated 
export commodity only, but it is universal. 
Instead of thinking on the line of giving 
export incentives, the Government seem to be 
determined in creating all sorts of bottlenecks 
for the producers of export commodities. All 
kinds of excise duties are levied indiscrimi
nately. Perhaps, we may have the occasion 
to see the same sorry state of affairs being 
repeated in the budget that will be presented 
in May.

I  request that the Government should 
bear in mind the important role played by 
the exports in the economic development of 
the country. Export commodities should 
be given exemption from Central Excise and 
such other duties. The exporters should be 
encouraged to produce more by offering them 
adequate incentives. They should also be 
ass&ted appropriately in their export 
schedules.

Talking about my constituency, Nilgiris, 
which is a tea producing centre, I would like 
to  State that it is a  backward area. Though ,

it is known as the Queen of Hills, it has not 
got proper Kail link. I could not get an 
opportunity to refer to this in the course of 
the discussion on the Railway Budget.

When I see the train facility available to 
go to Simla, T feel very strongly that Nilgiris 
has been discrimi lated. No publicity is 
given regarding Nilgiris for attracting the 
Indian and foreign tourists. No adequate 
train facilities arc available to this area. The 
bogies in the train are very old anJ belong 
to the British days. If  this is the position, 
how can a tourist be attracted to this area ?

In W67, when the Prime Minister had an 
occasion to come to Nilgiris, she had to 
travel by a Halicopter form Coimbatore 
because of the absence of an aerodrome at 
Ootacamund. 1, therefore, request the 
Government to construct an aerodrome at 
Nilgiris.

f would like to refer to these matters in 
greater detail at the time of discussion on 
the General Budget I would now appeal 
to the Government that the Budget to be 
presented in May must pave the way for 
greater production and for complete elimina
tion of unemployment.

Expressing my gratitude to the Chair for 
having given me an opportunity to partici
pate in this discussion, 1 conclude.

«ft w«r w p ’ra ( ^ m ) : *rmr- 
t f t r  » r ? t a r ,  «t f o t r w r  * « r r t

n M  w rf f , f*r fo ip ft mV

3T> w r *  $ « *  # s r  

jw t ' t f t  fft

tar STTcT fc, fatr 50
<5 %  ^  I  f w f w  "s jfr” % 

1 1  ?»r ta r aft ^  t fw r

aim: *fnr | I  W
if- s ftr  Tfrsft v rf fn  i 

t ,  * iir ?ft ’r f  ^ t, ta r  % *pf- 
far i f p r f  v t  t a t f r

75 w t <«rffctf, 
jpc w W rt
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TH MINIST R OF STAT IN TH 
MINISTR OF FINANC (SHRI VI A 
CHARAN SH KLA):  Sir, according to
the rules of procedure, onl such matters 
which arc raised in the  supplementar 
demands can e mentioned during the dis
cussion on  the  supplementar demands. 
Therefore, with our permission, I shall not 
take the time of the Houtte in repling to the 
points not covered  the supplementar 
demands.

Mr. hattuchar a who opend the deate 
mentioned a few matters aout West engal. 
He made certain wild and aseless charge*. I 
think he and his part realise that their old 
sins arc visiting them now and the are 
recoiling under the impact of the things that 
have come out of the action that the them
selves initiated in West engal to egin with. 
The politics of hate, violence and coercion 
ushered into West engal after 19 is no 
secret to this House. We have had occasions 
to discuss  this matter whenever elected 
representatives of the people were slopped 
from functfoning In the legislature.  ecause 
of circumstances eond our control, the 
Asseml there had to e suspended and 
dissolved.  After the 1% general elections, 
two times the people of West engal had to 
go to the polls.  ver time we had the 
experience that free and unfettered right of 
voting was not allowed to the people of 
West engal.  This time we had to make 
ver ver strong arrangements to see that the 
people of West engal had the chance of 
voting according to their desire.  ven now 
ou know how efforts were made to coerce 
them and what kind of threats were held out 
to the people who wanted to exercise their 
democratic right of voting.  If an od is 
to e lamed for it, it is not the Centra* 
overnment or an other part ut it is the 
CPM who are to e lamod for this atmo* 

f*«* or tow, vkftpc* *>4 9McfcMfcftr
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prevails at present in West Bengal. These 
people want to turn the attention of the 
people by saying that West Bengal seems to 
be under the occupation of the Central 
Government. This sounds very funny, 
becausc the gentleman who spoke like t his 
assumes as if West Bengal is not part of 
India. If it is part of India, it cannot be 
under the occupation of the Central Govern
ment. It is being ruled according to the 
Constitution and the laws of the land. It is 
wrong to use that expression. Either he 
does not know how to use that expression 
or he has deliberately said things which arc 
not true and I emphatically repudiate them.

He also mentioned ceitain things which 
are contrary to facts like majority for the 
CPM. We all know that CPM has not 
been able to get the majority and it is only 
the largest tingle parly ; that is all. With 
all thecoeicion and all the malpractices that 
they have indulged in, they have been able 
to achieve only that (interruption?). I did 
not interrupt the hon. Member when he 
spoke As an old member of tins House he 
should know that when members speak they 
do not interrupt each other. Even though 
he feels hurt, I would request him that he 
should not get up and interrupt like this.

MR. CHAIRMAN : The hon Minister 
may reply without provoking him.

SHRI VIDYA CHARAN SHUKLA . It 
is my duty to put facts as they are and if the 
facts provoke the hon. Member, I cannot 
help it.

Reference was made to the development 
of West Bengal, closure of textile mills and 
the labour situation. I would again lay the 
responsibility for all these situations squarely 
on the shoulders of the party which Shi i 
Bhattacharyya represents in this House. We 
know that when the first United Front 
Government was formed in West Bengal 
and when the second United Front Govern
ment was formed in West Bengal the 
labour situation and the industrial situation 
in the State started to worsen and it started 
worsening in such a manner that there was 
an upsurge in that State and the Central 
Government had to take over the responsi
bility of the administration there. If there 
is unemployment, if the industries are shift
ing from Wett Bengal, if  industries are not 

properly in West Ben**!, they

must search their own heart and mind and 
see whether they arc responsible for this or 
the Central Government is responsible for 
this. They cannot deceive and fool the 
people of West Bengal for all times. If they 
think they can continue to fool the people 
they arc only deceiving themselves. They 
cannot fool the people of West Bengal for 
ever by accusing the Central Government ; 
I think they ate only fooling themselves and 
not anybody else. The charges that Shri 
Bhattacharyya has levelled have no basis in 
fact.

Before I refer to the point raised by Shri 
Reddy about regional imbalances, I would 
like to say that only yesterday the Finance 
Minister was pleased to announce the forma
tion of the Industrial Reconstruction 
Corporation, which will go into this question 
of industrial units which are suffering because 
of lack of finance or managerial talent, 
labour situation or other factors. If these 
are genuine factors because of which the 
mills have been closed, and not factors which 
have been promoted by political reasoning or 
political movement, then of course we shall 
be able to help them to set things right. 
But if these things are not the product of 
normal circumstances, then, in spite our 
best effort to bring back normalcy to the 
troubled State of West Benga' it will be 
\ery difficult for us to help them.

Now 1 comc to the question pf regional 
imbalance. Of course, it forms part of the 
election manifesto on the basis of which our 
party has been returned to power in the 
Centre. We have pledged to the people that 
we shall endeavour to remove the regional 
imbalances and the difficulties that are in the 
way of economic development and also the 
difficulties that are brought forward in the 
economic life of your country because of 
certain areas being comparatively more deve
loped as compared to other areas which are 
undeveloped. In order to develop the 
under-developed areas several schemes.have 
been initiated by the Ministry of Food and 
Agriculture and other Ministries. It is our 
policy to emphasize on regional balance and 
regional development so that in the country* 
apart from the imbalance that is seen in the 
economic growth of the country, we should 
not have this kind of regional imbalance 
also. These regional imbalances have to be 
removed ia the interest of proper develop
ment of our country.
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Shri S. M. Banerjee mentioned the 

important point regarding the pay Commis
sion’s work. Shri Banencc has been taking 
interest in this matter ever since he came to 
this House and, I think, even before that 
and lie knows that the Second Pay Commis
sion, which was appointed a few years 
earlier, had taken a little more than two 
years to finalise its recommendations and to 
give them to us. The Third Pay Commis
sion that is at present working and is trying 
to formulate its recommendations for the 
Central Government has got much wider 
terms of reference. It is also considering 
matters regarding the armed forces of the 
Union, the employees of the Union Terri
tories and many other things which the 
Second Pay Commission was not called upon 
to consider. Shri Banerjee also kno*vs that 
this Pay Commission has had voluminous 
representations to examine. A tremendous 
amount of material has been put forward 
before this Pay Commission to examine and I 
am quite sure the Pay Commksion, which is 
very competently consituted—very competent 
people are serving on the Pay Commission 
—realises the urgency of the problem that 
they are tackling and they will not take a 
day more than necessary in formulating their 
recommendations. As soon as their recom
mendations are available to us, we shall do 
our best to arrive at a conclusion as quickly 
as possible so that this extremely important 
question is given due attention and is solved 
to the satisfaction of these people who arc 
serving the country as Central Government 
employees.

Shri Kachwai also mentioned this ques
tion about the Central Government em
ployees. He also mentioned the matter 
regarding the State Government employees. 
As is well known, the various State Govern
ments have given interim relief according to 
their fiscal resources and their own financial 
conditions. If the State Governments come 
forward to take loans from us for subsidising 
or helping their employees, we would probab
ly have been happy to do that, but our own 
financial condition does not permit us to do 
things tike that. So, we have told the 
State Governments that they have to take 
care of their own employees and that the 
Central Government would not be in a 
position to come to their aid as far as this 
particular position is concerned. Every

State Government, whether it is in Punjab 
or in Tamil Nadu or in Madhya Pradesh 
or in any part of the country, will have to 
find out resources to help its own employees. 
It is not possible for the Central Govern
ment to accept any responsibility in this 
behalf.

Another point raised by Shri Banerjee 
was regarding the privy purses. This matter 
has been mentioned in the President’s 
Address. The Government of India, through 
the President, has reiterated its position and 
resolves to abolish privy purses and princely 
privileges. We will do so without fa;l. We 
shall do this as quickly as we can. Hut 
there are certain aspects of this uucstion 
which will have to be carefully gone into 
to see that those people who are opposed to 
this abolition do not again have a chance of 
nullifying the will of the people of this 
country.

It »s well known that one of the main 
items that were before the people of India 
was regarding the abolition of privy purses. 
When the people have given such a massive 
mandate in favour of abolition of privy 
purses and prince!} privileges, it is but 
natural ttiat the Government will take 
actton to abolish privy purses and privi
leges as expeditiously as possible by 
appropriate constitutional means. So, 
the hon. Member should not harbour any 
doubts about the seriousness and the w ill of 
Government to abolish these princely privi
leges and privy purses.

Regarding Delhi Police, a settlement has 
been arrived at and that settlement is being 
implemented. I do not know whether any 
departure from that settlement that has been 
arrived at can be made at this juncture.

Shri Ram Narain Sharma mentioned 
about the problem of mechanisation and 
automation as far as it relates to the 
question of employment.

SHRI S. M. BANERJBE : What about 
the pensioners, about referring their case t6  
the Pay Commission ?

SHRI VIDYA CHARAN S H U K IA :
I made it clear in the Fourth Lok Sabha 
when a discussion was raised by Shri 
Banerjce that although it has not been 
specifically ftsduded in the terms of reference
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of the Fay Commission, we expect that as 
the Second Pay Commission made some 
recommendations regarding the pensioners 
this Pay Commission also will give their 
consideration to this question and make 
some recommendations so that we can give 
our attention to this problem also.

Regarding mechanisation and automa
tion, we will have to carefully balance the 
needs of mechanisation and automation to 
the efficiency, the cost of production as well 
as to the question of employment. This 
balancc wilt have to be struck by us while 
we embark upon the great task of economic 
regeneration in our country.

The last point that was mentioned relat
ing to the Supplementary Demands for 
Grants before us was regarding the amend
ment of the Constitution raised by my hon. 
friend Shri R, R. Shukla. It has been 
mentioned that this House is supreme and 
this is alM> the stand of the Government 
that the soveicign will of the people of India 
as expressed through' this House is supreme 
and it is possible for this House to amend 
the Constitution in accordance with the 
wishes of people. No other power can 
steep this supreme will of the people. There
fore, any hurdles'% that come in the way of 
taking away this right or any hurdles that 
come in the way of exercising the will of 
the people through this House will have to 
be removed. This is the resolve of the 
Government and this is the policy of the 
Government. So, I would say that the 
hon. Member should not worry about this 
particular aspect. If a Rill on the lines of 
the Bill that was introduced by late Shri 
Nath Pai is necessary, that kind of Bill can 
also be thought of. But this matter will 
have to be carefully examined before the 
Government can decide what action has to 
be taken in the matter.

Sir, having replied to the main points 
raised by the hon. Members, 1 wish to thank 
them for taking part in the debate and 
making valuable contribution. 1 would 
request the House to vote for the Supple
mentary Demands that I have put before the 
House.

MR. CHAIRMAN : Now, I put Cut

Motion Nos. I and 2 moved by Siiri Dinen 
Bhattacharyya to the vote of the House.

The Cut Motions were put and negatived,

MR. CHAIRMAN : The question is :
“That the respective Supplementary 

sums not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President to 
defray the charges which will come in 
course of payment during the year end* 
ing the 31st day of March, 1971, in
respect of the following demands
entered in the second column thereof— 

Demand Nos. 1, 2, 4, 6 , 7, 16, 17, 19, 
21, 22, 25, 29, 30, 32 to 
35, 37, 39, 43, 45, 48, 
50 to 55, 57, 60 to 62, 
68 , 74, 76, 77, 79, 81, 
84, 85, 91, 92, 95, 99, 
105, 108, 111, to 113, 
115, 119, 127, 128, 134, 
136 and 137.*'

The motion was adopted.

16.43 hrs.
APPROPRIATION BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to move for 
leave to introduce a Bill to authorise pay
ment and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the finan
cial year 1970-71.

MR. CHAIRMAN : The question is : 
“That leave be granted to introduce a 

Bill to authorise payment and appro
priation of certain further suras from 
out of the Consolidated Fund of India 
for the services of the financial year 
1970*71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA: 
T introduce! the Bill.
Sir, I beg to movef :

“That the Bill to authorise payment

•Published in Gazette of India Extraordinary, Part II, Section 2, dated 25,3.71, 
flntroduced with the recommendation of the President.

JMoved witfo th* re^majendatioqi of tbe PwpMqtt,
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and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1970-71, be taken into 
consideration.”

MR, CHAIRMAN : The question is :
“That the Bill to authorise payment 

and appropriation of certain farther 
S u m s from and out o f the Consolidated 
Fund of India for the services of the 
financial year 1970-71, be taken into 
consideration.*1

The motion was adopted.
MR. CHAIRMAN : Now the question i s :

“That clauses 2, 3, the Schedule, 
clause 1, the Enacting Formula and the 
Title stand part of the Bill.'’

The motion was adopted.
Clauses 2, 3, the Schedule, Clause /, 

the Enacting Formula ami the 
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA : 
I beg to move :

“That the Bill be passed.**

MR. CHAIRMAN : The question is : 
♦‘That the BiU be passed.”

The motion was adopted.

16.49 hre.

GENERAL BUDGET. 1971-72 
—GENERAL DISCUSSION

MR. CHAIRMAN : Now we take up
the General Discussion on the Budget 
1971-72.

AN HON. MEMBER : There are only
ten minutes to 5. We may have the dis
cussion tomorrow, Sir.

MR. CHAIRMAN : There is still pne 
hdur left.

tW tlffTC W fsft (CTC»TT) ; ffWT- 

«rfir |  ?st

v r w f i w ?

MR. CHAIRMAN : There is no ques
tion of cut motions so far as the General 
Discussion is concerned. Those who want 
to speak may speak.

«ft mo fimnct (%ftor): a n rrflr 
f r a  aft j ip p w  g*fr, 

hto iftr  ftn rr to t :
qv, qmi»Hnfij<; sft srw*m 
^  *ftr jpr*, f t

it *> rf art $ i fin r 
% ssft ware wmjr ^mr 

a # t  *»r 5TO> « rp r fo rr  1 1

*ni% s m  ft *PT trpw nw  ^  
«>rpir h tw t =w i 

*f mr arrm £ f a  f t f f

I I f  ^  <̂F TTPTT S, fsTCW if  
w f t  f t  iff % i %ftr5r f
•nft fr«nfifrr | ftr W rc f sn 57 ^  % 

arifta sssp=ft f t  otto

1 1  e ^ n ra i f i ra

HTfft ft i ?H> ^51 ^  f w f h r

*  s i,  * i | ' t J f ,  m  w ra-#?r- 
irr tfrfw m  i k z ',  w  i w  

ife *T  SVRT ^  ?t ?RRfT 11
tr^ T rfW t wt | n fe n ft | 
fir*** I f3t3% 5r>r #5

f i t  f  ftw g % if f  «rnpr «Pt 
£  m  f s t r  n fk H  tp ift; xfzx

*ft srt w  <rsr 8  tf rflx  t o t c  

smr aftr #  v&ft $ ftr 
<rfterv i & r  r t  a rm  *n r, <rf®w 

tm r?  ^rsr<ff TR ft $ u p  «mr 1  
% f «  fw f t  »W% *T W f O T  Jf 

|t?ft< t? fp r 5TT3 arm T t
am frf h ?f A<r f * ^  in s t  
f m t  t o i t  i  i <1*  i r v t o n r  j w  

•ns «R5 ftw  w?rT I  u f o  

m  m  ir f iw  w sr  |  f t  fs r
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f f i m  i $*r w r%  f 1

3TT VTWT f S t  % tTTT 3 w T  <*T w T O ftr
^ &L .... *i « .. «s» - ->».* ---  -._̂._-*i- Al

pffT 5 , m  t f w w  h  *mrr snr sntr $  

« rh  m  era? P b t f n * r  m  ^rmr | » fft 

^t^tct i p  11  «rr?r ^ t  
^rrcft f t  «rf«wsrr ^  srnct 
s r a  i t  arra i §tft*r $ * t r t  snj^ar *r§ 

fcrcrre % ftt*  | r  t o  |* r |  sftr

grg | irR rrft f r r fg r  3ft *rfen?

%f%r»r t  OTtfV *r?r i qfssra? $

$*r sre ^  f w r r  s tts t k  ^  I  f f r s r  

*?ft# PT ^  fsrXTT i *ft*r
^  I  f t  g*r im  *? 22-24 ^r®rr 

s * t o  1 1  sn ft rf^  if t  ^ r r

fasft |  5Rryprnr 1 6 0  ^ r t f  <*rr

TOT s w S r ^ r & a r t r  sn ft 3ft srfr 

*$Tir* ?v[7% T it |  s o t  3ft w r  
3OTT <T? TH7 t  OT5FT ^  fk̂ TTST % \ 

^  &K% T O  spt q-fs^RT

$ * zx  A  ft* s t o  ^  ^  ^  t^V 

t  ?fr *KT Sr * ;  t o  * i§  am ft f t

4 t  *r$. t o  «e|t t o *  |  f t  m f t  w ^ h r  

q fs ^  n s ra  fa n  3 t r  i $*rct 

*ft $ $  |  irfsarcr # ^ r r  *r, g r o t
^  sftfarrr i grrir ^  i

t e r t  w t §  wtfsi2r i ^  ^  i r |  « h j t o  

|  f t  t w t  *r irsr# w r r ,  ^

f3rn : «pct? ^®rr m t * r  w  |« rr

I  «fh: w  r̂ o t S
^  spr i

% P r  «nfV p m  ars^r ?mrr t w i  * t  

5o  ^ f v s  ^  ^  «pr s t j u f t

w  p r r  1 1  . , , ( « n r « r w ) . . .  «nft f f r r t  

q v  ^  % f?fr f t  ^ tx  ^  grr g  i ^

?ft*f Wttf ^  *pfM  ) T?TT

* i$  w w  w m  $  ?r^t *$t !®ftx |  v t 
H tex  ^  1 3H f f ^  f^T

^  *nsft |  «ni *«fk f ,  f r o r  w f  #

t*  wwr ^  |  f t  ^ ra r «r> p r r f r  
I?pft snft <?1̂ p  sm i f t n  |

^  T O r t o  pm Q ’ If

q v * F R t a  « r w  : ^v% A #

^ftflrir i

«ft Vo ?tt® f in r r^  : « m
^  ?ft? ^ r  #  «nzr ^ c r ^>rt ^  eft w r  

?ftf i qnc t  «wrr fw r  ^ii%? 
*rfr flft ^ r s f t a r  «SFt ?ftf f O T ^ r i t T t  

p f ^ :  % w  ft*rr 3tt% ? sippt  

f^Kr? ^  iT ft^r  ̂  ^ ? f t  ^ f r  s r ^ r

«rr t ?ft ? i r m  |  f t  w  ^  *r *t

q r  f t  ^  &  «rr

s r r ^  4 ^  »t |  sft t o t *

^T5# cfT| #  ^  w &  f m

3rr% \ srr$%£ t o t  ^ rrr^  ?rft% #  *nw 

f r w  ^  ?ft <re4*te  ^  «ft2rc  8R  % 

? rk  3ft =51% f?rr% Jf ^  ^

% m  % ^ftf p r^ f t  sr 3tt% i

«ft m f r v  (* n rd $ r) : s m jts

^  ftSRT TOT ftcTT |  ? f t?p ft 5TT?t? 

^  sfrrqfqTTt faPw&S *rf ^TVt

^  ^ r  W fo % ?

«ft Vo ?TTo fiWTT> : «TT»T fftf  

Tf^%, 3r^ f r r r  *pt ^fftT ?n% ^ft 3 p t r  
stfspjprr i

5 * n R T ^ 2 T | | f t  f^renfr q-f^w

% ^ 5 T I 3ft *TjfT t s | ^ |

V V g ftF^  3TT ^ R  % ^ftn,

H ffgpre  «rr€f «ftr %3rr § ^ t %

%=?ft t  ^ r  ^ r? ft | ,  T f e r T t f ,  

H r ^ T T t f ,  ^ f t f N t f f PTT *f f ,

3 flf « ft 1 1 ,  % ft if  «F^t ? ?TW  ^ e ft I  *$ f?

W t  anrfw  ^  f t ^ r  3rrarr
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?ft W 5'W( .̂ft *ft ®*TW>  %1ZX

«T ?t ?ft *T=TC

*ftr tjv  fur % 3»w>  wnwr

>«rr%TT i

jaft *nr n? | fa ST*te  *r wt

3r?t tm irârf % ff?f *t s*rer1, «r?t 
m  w ) jftro  w wmt %

?r ?rcf  f̂inrrc €t *i5, *t% *

fan snt fa<rffew tor * *ft w erc?

sjhew *rt rt rerfa*ir srn* t flwrt 

% «m  sp> is*rm faff m  arrow

fasr fft ffwrr *t$  ¥!pft | fa 

KHymwfe ̂  snrerr g* foft. «i?*r 

iftsn# ?!#$...

«ft  wwwft : wr *rsr̂r

<r*«rmsrr% i

«ft qto *n» fiwifl : ,R*n: jnr**f, 

wt?T srw, ‘p'rsr wt®3', wft aft ̂rg wvtt 

sftfat i «?p fm  ̂  t fa

Srar-HTsr *f vr# <rforcN *PT*t # spacer

| tftT lfs=PP TOT if JHTfTt % W% ffT*T

farcr̂n? i

WT* *rra tft aft |T*RT $, |̂OTj% 

5î  | *r*ft 5*r* trr ftw—mzmi 
aft*fcrTif* i *f  ^ % fa 3n%

*ropft *rft srft fc vm % *rr̂ arrfr |, 

wf aw ?mi m̂|M t? *n  fwr fa 

spit mn fspsff  w?f w «foK fSrfsrsn: 

5RT ̂  rft sTff  ^m?r ̂   i x* 

«Wfw«$nr #  srr | Bp  ift 

rart vAi im S x|, w «> *# ¥V 

*nra sn* ?«*ft |, nw 

finwr *»̂»rr infr 5* * %>r font |— 
fintw  ̂ $*W «ft,g*

**5faw srwt % *r* aft *nst pwr jf 

w#% tit ftw ?ro| <iwrt

artt̂r̂j % aft »nnr? «rgt Vfft, 
»rnr*ft̂ *rr̂  t>   ̂  ̂  

ftr̂frr |—S> ̂r finimx f i 

f wwwittnyp jirf> wra«if̂tr 

îfcn g —*rr  wtt wmsr  TO!
is_. ._ IS ̂ V  -̂-------------...............
iw  vt nwr ̂ti44, isfTO vrm *r ?kt 

w$ far wrt, %Rrt <rrr i ̂t*t 

ap̂T «T3Tt f  mqf ̂  TO ?ttot «rr nf 

% wm  # to) Jtisr forc f̂r 

spr  frfef̂nr nfix Tm  ft 

frt ̂ar ̂51  TÔffsr ^ ŝr% i wft

P*rqr frm naqpr ̂ *r aw# i wftn? ft̂T 

r̂ft̂r | fa? qrfâ  ?fk srr̂

f qfŝnfT tot # f»aFTO  ̂ g, 

SrflFT t ̂  ̂   ft? ?nToifrcnr̂o 

«fk frr?otroTT?ro T̂Ot 4̂sr

i f̂r?r% âiigftfaŵi  ̂ f1ft* 

% wxt ̂  |t«r ft apm  ftra% ft 

$*r »pt 4%srftj ST?# err| # w  to i 

snq  tnp 4rx mxx ̂iWsrft, 3ft «rtq 

«ft  «> 4ft̂r ̂  i ftf«P?r m  %̂r 

frr̂otT̂or̂o «rr frr?o?ftotT?ro atrtevi 

%  ft & sfrpfr fc, ft*r ^

f«R%?r ̂r  qwiffcft*3 n̂ftt i ft i*r

% irr̂ p ̂ r tairft  ijtft fNfir ft irwti 

ti wfhr  to  err̂ # ̂ #*flr 

^ wm m% ft ̂  vrefr | j

17 bn.

pft «tt?t *r*frr % «reart% % «ft> ft 

¥̂ »rf prik rnn *Nt #

W  mT f WIT ft TWOTt *T$

g i tfknrifrtrm % ftnms wjj — 

kPb ̂ #>rr wi%t,
uwr «w%  ?r 

’ftw 11 «jv <p% ̂  qfwr irtttt



fo*rnrr tft *Pm   <**tft |, ̂ %*t 

£«rfa*r vt sr$ (, m   m #S *r$*ft 

f i arr*r % fa?r#   fnr f, ?nr

 ̂  11 frtft ̂r?r $   sqpr srrêft 

Wlft ft affift % %f*R 33T*T âTT arf1?

w*nfiw: ̂ Pr? *r$ t*tct f m am wm 

I f% fqr fRnrwTHWfcr apt ft* 

stĉr qre art 3Ff-iTtf?TTtm?

#ft i ftn# m it ĵx, n*? $m, 

<rr* sft *rr 200 n*? ̂reta $, *3̂pt w

%fo?r   TO tTSF ^̂ RTfW

fftr? t̂r r̂ffen i qftsrre «rt   *r 

*tr rx, % it ^ vt

?fH rX OT*t W fV̂TT srft \ HR 

jftfjrn; ̂nrr% ?fta im | ̂ f   grf̂r 

% afcr *> imntor | ̂  ̂ft ̂rrf̂ r̂ | «m 

zh   w ? wirfj $ vnx oft rrrwrzr- 

ife fwr prr It ̂ tt  tft aw$t *rr m 

% 3?TT *TTT *RT TfTT $ t %flx aft ̂ 

HTsrrf̂nr i **r qfw WT*r %wrrift 

snrfarar fm %f«R ^ ?for % % tot 

mwt ? m ?r> far wpr   tot jpt 

*ftfw fara% %2tr it t -ifft | i   *rt< 

gm *rt, %?ft   *rr itott 

wit m q* <t *rro? p̂n t ft ̂ hpt 

irt* <r*PPt wr ftflr, «Nt vt farerr 

ft$r, ̂ ?t srarrcre $ ark *   ?rc$

%   i fpc top arr«F $ sfrr

f̂ft %   qsm tot   11 wnc 

ran: ̂r wft ?rwar t, ̂frr i?̂Rrr 

t̂ t ?ft ̂    ^ vwx   ftrftwt

|   % f̂Tr to f̂r'

w*f\5f % $t 3n%,

%   5S|T5, 5RKt   T̂ ?ft 3TT? WfW

%wf( mft

*  wr %  ?WMr i   arwr

* fttfrr,  ismWi «ftt

pt# * #f W w ft ^ tohr:
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WI% 3WT % I *PPC Ilf CT  ̂sn̂t1 (A

Pet *?tf  mnjftr $ «mr nflf |W> i 
wfin *f =arns?TT f f¥ â>K m ftrnn 

w tm *f   srs ftJii   i w  

T O Sfw  ̂ji? iff f*  ̂ srfwr 

fim *pt vx r?r 1ie wi# w 
srr% frt ̂r nr* Ir pr rwrcî

11 p st wspto t m% <rr w»i*Rtt 

fid ftram  TOtr | aw   wt

cttt ifsnrr ̂ t? spT?r   %Pprw 

«rsftf 3wt Tft̂rutr 

srrJr, ̂ra% ftn̂ ww? »t ot ?>

w ww vmr srnf i 

finsrWf<ptpsfirfft 

«ft ffp  x* **ff t| «fNr 3i»ft fin% 

ir*r   :̂t f whs) Tft Tf |fwmf 

f*̂ i
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m ww ̂t »mr W5t ?t ^ | *rk
iTWTT % fipn»T if * *Tf | fv f*WHf

sftftrarrft*rf t 

<TT?srw iw, qjfrsmw FmSw 

*ftr ?T ar? % tw Hwt   <rrfftj 1 

Srcr wrar t Pp wtt f!?ft «rw«ft *T̂f sr̂t 1 

»nft ̂*>w 5̂ »M ft it? mzr ffarr 

| ft: fin̂t   fw ir«sff   | w

t *TRft 5T5RT !T0t SPTTPf %f>R fods 

trra i»<F̂rf»TT   ¥t w«fto |

% <mr Tt«ft iw irft «n 

| ?ft 5»r «n%  ̂  % Hrr-to <mft 1



MARCH 25, 1971 197$*71  t$6

*ft vo ?tt» ftmft]

SwTt VT VTf ̂X. W  ̂ T 3TT «T   I

wr % wt amhrrft |, srt-srt mm f *f 

m̂: fsrrr «nr tft̂r ̂jttt ?r?rfêT   ̂?ft 
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SHRI SAROJF MUKERJEE (Katwa) : 
At the very outset, on behalf of the Com
munist Party of India (Marxist) I oppose, 
the basic policies from which the Budget 
provision and various items of the budget 
placed here emanate, because the basic 
policy of the Government of India today 
a$ expressed in the Budget is to develop a 
capitalist economy, and a capitalist economy 
is a crisis-ridden economy. The leaders of 
the Congress Party including Mrs, Gandhi 
profess day and nifijht that thev are building 
socialism in India, but there is not a single 
element of socialism in the Budget. The 
main principle of the Budget is to see that 
the rich become richer and the poor become 
power. This ts the main policy on which 
everything emanates. This is why the 
Indian economy is on the verge of ruina
tion today, and on this crisis-ridden economy 
the hon. Finance Minister expects the 
development of \arious aspects of the 
country’s economy and he is exploring the 
possibility of a growing economy. He has 
painted a rosy picture of the last one year. 
He has said that thev G. O. 1. have done 
many things and that they will do many 
more things in future, but actually the 
picture is quite contrary. We ha\c seen 
that at least for the last one year unemploy
ment has grown, factories have been closed 
and deficit Budget is continuing.

He has put before us an over-all deficit 
of Rs. 240 crorcs in this interim Budget. 
This is not al). He has said that thetc will 
be increased Reserve Bank, credit, but we 
know that without adequate resources if the 
bank credit is increased, there will be further 
deficit.

Therefore the real deficit will be much 
more than Rs. 240 erores which means more 
inflation and soaring prices. The piicc of 
essential commodities, barring one or two, 
is soaring up every day- People throught 
out India are suffering because of the rise in 
prices. The Finance Minister said that they 
have not taxed the people this time but they 
have in mind to take into account the 
mainstay, i.e., the power to raise more 
resourpes. That means that in the Budget 
which will be presented in May there will be 
taxation proposals. People will be taxed. Vou 
cannot get resources outside the plan. Only 
by taxation you will have to raise the 
resources. We have seen that during the 
iftf! 23 years they have beea taxiof the poor

and not the rich. Whatever taxes have been 
put on the rich have sometime been 
evaded, and at other times they had been 
exempted. That seems to be their main 
policy.

He has rebuked the State Governments 
and blamed them for their increasing over, 
drafts on the Reserve Bank. He has put 
the responsibility on them. We say that the 
State Governments aTC not responsible for 
this. It is the fiscal policy of the Ceshtral 
Government which puts the State Govern
ments in this plight. The price policy and 
the fiscal policy of the Central Government 
compel the State Governments to run into 
deficit and their economic position also 
deteriorates. This way, the economic posi
tion of India is fast deteriorating. That is 
why our party has demanded, we demand—* 
even now in the Lok Sabha and outside also 
1 hat the States must have more power, that 
they must have 75 per cent of the revenues 
collected by the Centre in that State. 1 
mean 75 per cent of the Central taxes such 
as the Corporation Tax, Income Tax etc. 
which are collected in that State and the 
balance of 25 per cent will remain with the 
Centre. The Constitution should be amended 
to give effect this proposal. If the Central 
Government is keen on the development of 
the State they can do this because they have 
*?ot two thirds majority and they can change 
Constitution so that the States can be placed 
in a better financial position. 25 per cent 
of the Central revenues are enough for the 
Central Government to discharge their 
responsibility regarding defence, foreign 
affairs, commurications etc.

No new policy has been enunciated in 
the Budget. The old policy continues. He 
has painted a rosy picture, the real position 
has not been stated by him. Take for 
example unemployment. We have got a 
back, log of 78 million unemployed. Annu
ally 50 lakhs of persons are added to this 
number. The hon. Minister said that their 
aim was to provide employment to a.tleast 
one person per family and that they have 
already sanctioned Rs. 50 crorcs for this 
purpose. This a fantastic proposal. There 
are 1 1 crores of families in India and if you 
give employment to one man per family, 
how long it will take to cover all the unem
ployed ? Moreover factories are closed ; 
number of retrenched works and employees 
are increasing day by day. For example,
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in West Bengal, there were 200 factories 
closed during the UF regime. The UF 
regime helped to open 39 factories. But 
during the one  years  Presidents role, 
the total number of closed mills and 
factories has risen to 00.  Similarly in 
Andhra, Kerala, Punjab, Delhi, Bombay, 
everywhere,  the  factories  are  getting 
closed.  What has been the result ? The 
result has been that millions of workers 
are without jobs ; their families are on the 
verge of ruin faced with starvation and 
hunger. To remedy this, nothing is being 
done.

ft was said that we are getting towards 
developing economy.  No. That is not the 
the sign of a developing economy.  It is a 
retrograde economy. The workers are on 
the verge of ruin.  The unemployed arc not 
getting jobs.  Millions of people arc getting 
unemployed day by day.  Their policy is 
utterances of sweet words, nice talks and so 
on, on the one hand.  And on the other of 
repressing the people.  Sweet words, very 
Sice words, are uttered by our Prime Minis* 
ter.

AN HON, MEMBER : Vote-catching.

SHRI SAROJ MUKERJEE : Not vote- 
catching.  They want to bluff the people. 
0«r Chavanji,, Shri matt Indiraji  they are 
all uttering sweet words, very nice words, 
but when the people fight for their employ
ment, when the people fight for their rights 
they repress them.  You will then sec her 
Raksbasi Muni, as we see in Bengal. The 
Prime Minister is playing there the role of a 
demoness; the military* the CRP and the 
BSF are there.  Do they think that Bengal 
is a colony of the Government of India ? 
Military rule is there.  Why ? For nearly 
two months, military rule is there.  Still, 
they are not able to maintain law and 
order.  Vice-Chancellors and other respected 
leaders are being killed, but no enquiry is 
being made. The ocal people say we 
have seen who are the killers but for fear 
of life we cannot tell  their names.'* 
Because higher police officers and others 
are in league with goondas, murderers and 
assassins.  There is a big high-level conspi
racy ; high-level plotters are there*  They 
tore doing this, the killing ot comrades.  It 
is with a heavy heart jhat we have come 

toft* Wf h*ve loft 230 ymtfp pi m

party during the Presidents rule.  The 
other parlies members, youths and general 
people, are also being killed ; this number 
is nearly a hundred.  All this is killing 
designed by high-level conspirators who are 
league with the Government of India.

Therefore, we say that during the Presi
dents rule law and order has very much 
deteriorated.  It is not being maintained 
anywhere.  The people are always panicky ; 
always living in fear of being assassinated 
and all that.  On the one hand, they are 
uttering sweet words and, on the other, 
when the people fight for their rights, they 
give them bullets.  They arc killing them. 
Terrible repression is there.  That is why 
we demand that when you pass the budget, 
you must assure us that military is with
drawn immediately ; that the CRP is with
drawn from West Bengal immediately. Why 
Bengal only ?  Kerala, Andhra, every
where they would not tolerate this.  Even 
after the election in Miryalgudrn, in the 
Tclengana area of Andhra Pradesh, where 
our representative has been elected, the 
rammdars have killed two or three kisam 
there.  0 persons in Kerala have been 
killed by the armed forces.  Therefore, we 
say that the writting on the wall must be 
read. The Government of India, the present 
leaders, should read it.

With the military for 16 years. East 
Pakistan was being ruled but the people 
threw out the military rule and stood on 
their own legs.  By the strength of the 
military, the British regime could not curb 
or suppress us.  The Congress regime some
times could not suppress us.  But Shrimuti 
Indira Gandhis Government, Chavanjis, 
Government, now wants to do the same and 
through military and the CRP they want to 
suppress the democratic movement.  Really, 
they are suppressing democracy.

Where the people are fighting for their 
democratic rights, they are sending the 
military. Why ? Why are they afraid of the 
people ? You see they are not functioning 
even the Parliamentary Democracy, There, in 
West Bengal, through an election the UUP 
has got a minority. 123 members belong tn 
the UUP.  The normal procedure should 
have been that the leader of that front, Shri 
Jyoti Basu, should have ten called, Had 
be failed to form * Government, ShriB̂of
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Singh Nahar, of the second biggest party 
Should have been called. People should see 
that parliamentary democracy is functioning. 
But instead of doing that, they are conspi
ring with Muslim League and others, acting 
from behind the scenes and pulling strings 
and all that. Now, they arc combining all 
sorts of forces— the CPI, other erstwhile 
leftists, the Muslim League and so on ,—so 
that the real representatives of tfye people 
who arc really in a majori ty cannot come to 
power.

in other Stales, this is not dow. When 
there is hope or expectation that the ruling 
Congress may i u Ic , they call t h e i r  men even 
if they aic in a minority, as we have seen 
m Bihar ami Or^sa. This is not the real 
functioning of parliamentary democracy.

Our demand will be, open factories and 
gjse ucdit to small and middle factory- 
owners Th;ti is not bemg done. Mr. 
Oha\an satd in the budget speech that credit 
supply is increasing and many new branches 
have been opened for issuing credit. But he 
has not mentioned to whom credit i& paid, 
whether it is paid to millionaires or to poor 
peasants and poor and middle factory- 
owicts. So far as we know, not a single 
poor factory-owner or small and middle 
factor} -owner or poor peasant has got any 
credit facilities after bank nationalisation. 
We supported bank nationalisation because 
it was a progressive measure. But after 
that, they ought to have taken some 
measures, But they have not done it. 
During the past seven months, they have not 
done anything. This ih why I say onty 
nationalisation of banks will not do. 
Credit should be given to the smaller and 
middle factory-owners, poor and middle 
peasants and to cottage industries. As you 
know* four million families depend on the 
handloom industry, but throughout India, 
the handloom industry is on the brink of 
disaster. No small-scale handloom factory 
hjw got any credit from the nationalised 
bank*.

Another propressiv# measures is the 
abolition of privy purses. { do know 
Why Ch#v*tyi andt Indinyi never say, 
“We would not pay any comensation, 
W* have got a huge majority. We will 
change th* Constitution and the
provision f t r  payment of compensation.” 

mm tang y t h w  fcave bm 
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you want to give 2 0  times that amount— 
Rs. 100 crores—to the princes by way 
of compensation. If Rs. 100 crores are 
kept as a  fixed deposit in a  bank, they 
will get Rs. 8  crores per year, instead of 
Rs. 5 crores they are now getting 1 
W hit a fantastic progressive measure they 
have taken ! They should announce, “ We 
will change the provisions of the 
Constitution. We will not give any com
pensation/ 1

Then, why should there be an increase 
of Rs. 65 crores in the defence budget ? 
India has got a glorious anti-imperialist 
tradition. We do not know who is going to 
wage a war again&t us. What is the use of 
increasing defence expenditure ? In the 
Economic Times of 27th or 28th February, 
we saw a  small news item that from the 
State-owned fertiliser factory in Kerala, 
Government of India has sent fertilisers to 
South Vietnam for a few thousand dollars. 
India has got a glorious anti-imperialist 
tradition. Why should we help South 
Vietnam against North Vietnam by sending 
them fertilisers for just a few thousand 
dollar* ? We must condemn this. I f  this is 
not a fact, our leaders must say that this is 
not a fact. But the news has appeared in 
the hconomic Times. We do not know why 
defence expenditure should be increased. 
We do not know why we should help 
South Vietnam* when we have no trading 
with North Vietnam. India has got a 
glorious anti-imperialist tradition. You a n  
besmearing our glorious past by doing these 
things. We think that with all th$$ 
policies, you cannot improve our economy. 
The whole thing should be changed basically. 
We tell our Government that unless and 
until the basic policy is changed, nothing 
can be done and our economy cannot be im
proved.

SHRI M. B. RANA (Broach): Sir. I 
rise to support the budget presented by the 
hon. Finance Minister. To quote his own 
words :

“ Our task now is to reassess the en
tire range of our policies so as to give 
them a sharp focus of effectiveness, 
to translate these policies into concrete 
programmes of action and to implement 
these programmes with speed and 
determination. Only so can we accele
rate 0 $  prottN  of growth, ir f tu *  4to*
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parties in income, wealth and economic 
power, generate employment on a mas
sive scale and avoid pressures on prices 
or balance of payments of the kind 
which generate internal tensions and in* 
crease our dependence on external 
credits.”

I  hope and pray that our next budget 
also will be of the same type in May and 
there will be no tax proposals for anyone of 
us.

The main problem before us is employ
ment. Quoting his own speech .

“By far the most urgent problem 
that needs our whole-hearted attention 
is the problem of unemployment .There 
can be no question that poverty and un
employment cannot be eradicated with
out a sustained process of growth. But 
there are several ways of achieving 
growth ; and we have to seek: out these 
which make the maximum impact on un
employment and mass poverty.”

Most probably it is the mental attitude 
of the people of India which is responsible 
to  some extent for unemployment here. 
Usually In India there is one bread-eamer 
in the house and there are five or six de
pendents of that bread-eamer. In UK. and 
other advanced countries everyone who is 
above the age of eighteen tries to make a 
living. If we change our attitude on that 
basis I am sure we shall get much more 
tinployment.

Government are doing their best to remove 
or at least reduce unemployment. Public 
Sector Undertaking is an institution which is 
created mostly to get rid of unemployment 
They employ a large number af people even 
a t the cost of making losses, as mentioned 
by our colleague, Shri Tiwari. Even though 
they incur losses, they help to a large extent 
In solving the problem of unemployment, 
While I was the Chairman of the Committee 
on Public Undertakings I suggested to the 
public undertakings that they should give 
greater emphasis to this aspect and that they 
should provide the people with land and 
know-how so that we can reduce unemploy
ment.

Coming to the elections, there was a 
Gamd Alliance o f %  Syndicate, t$ t  Jan

Sangh and the Swatantra Party. The Grand 
Alliance thought they had a very glorioti* 
future before them but they ended in shame 
at the end of the polls. People thought 
that this Grand Alliance should not be given 
any support. Here I am reminded of the 
Portuguese people. As stated by Mr. Otto 
Rothfeld in his book* the Portuguese wanted 
to contest with the British Empire where the 
sun never sets for the supremacy in India, 
But they went down as a nation of cooks 
and musicians. This is the position of the 
Grand Alliance in Gujarat now. They start
ed with the hope of capturing ail the 24 
seats in Gtyarat. They have been able to 
secure only II, losing 13. So the Grand 
Alliaace has failed, as far as the poll in 
Gtjjarat is concerned.

They hoped to return in a vast majority 
in this House. They have returned only
11 from Gujarat a id five from the rest of 
India, That is their strength. Their posi
tion is somewhere iu that corner, fifth or 
sixth. They promised everything but they 
will not be able to do anything in this 
House in spite senior people Uke Shii 
Mishra coming to this House.

SHRI ATAL BIHARI VAJPAYEE : Is 
he speaking on the Budget or on the grand 
alliance ?

MR. CHAIRMAN : That is part of the 
Budget discussion.

SHRI SHYAMNANDAN MISHRA 
(Beguoarai) .* Your corpus itself is an 
alliance.

SHRI M. B. RANA ; The Budget baa 
put stress on the abolition of poverty and 
the programme for tackling the problem of 
unemployment and irrigation. I am glad 
that the problem o f irrigation is tackled, 
tn Gujarat we have a very big problem of 
Narmada Project which is the lifeline for the 
whole of Gttfarat, nut only of Gttfarat but 
of Kutch and South Rajasthan. This 
Narmada Project has to be taken into eon* 
sideration. I am glad to know that the 
MadhyaPradesh attitude k n o w  gradually 
changing toward* a compromise, It if otir 
0m  Government of G iyartt which is re&fc* 
jn$ te com* to  any term* **th



Pradesh Government. If they come to 
some settlement, I am sure that problem can 
be solved in no time.

Then, there is the drinking water pro
blem which has to be tackled in our parts. 
There are tanks in all the villages which 
require to be deepened. There are small 
rivers which require to be bunded. If these 
things are done, I am sure, the problem 
of drinking water would be solved in no 
time.

Besides the Narmada Project there is the 
flood and earthquake problem in firoach 
District to which 1 belong. We had floods 
m 1968, earthquake in 1%9 and another 
flood in J970 with the result that the whole 
district is now shaken up. Out of 12,000 
houses in Broach nearly 9,000 are cracked 
up ; they are not worth living in. These 
problems have to be solved sooner or 
later.

The flood problem can be solved by 
small dams and by breaking the rivers. 
Broach was one of the biggest ports not 
only in India but in Asia. In the days of the 
*'g>ptian PHARAOHS the Dacca mulmul 
which co w ed  the Egyptian mummies was 
sent through the port of Broach by inter
national boats. But now it has silted up so 
much that not even small boats can come 
in the Broach Port. The whole coastline of 
Gujarat which is nearly 1,000 miles long has 
several possibilities of bringing up good 
ports. Broach and Dahej are two ports 
that can be developed to a great extent, if 
we develop these and other ports, I am sure* 
we shall be able to do a good deal of work 
for Giyarat.

There are many things which have to be 
tackled in time. Unemployment, irrigation 
and many other problems of India are there. 
I am sure, with the help of Government 
und with the help of the Opposition which, 
I hope, will change its attitude and not 
Adopt a negative attitude which they used to 
adopt in the Fourth lo k  Sabha-they have 
tiso  made some promises to the electorate 
and they have to fulfil their promises; by 
this negative attitude which they adopt to
wards this Government, they will not be 
able to fulfil their own promises—we shall 
be able to tackle all the problems of India 
v#iy soon*

SHRI SURENDRA MOHANTY 
(Keodrapar*) : Mr* Chairman, at the outset
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1 should like to preface my remarks on the 
Budget by congratulating the Finance Minis
ter for the massive majority which his party 
has obtained in the last general elections 
under the leadership of Shrimati Indira 
Gandhi. But I would only humbly submit 
that the Government should not gloat over 
this situation day in and day out. In the 
President's Address we had told that the 
Congress Party had attained a majority. In 
the Budget it has been repeated. I  would 
only submit that this victory is an occasion 
for self-introspection, for quiet thinking and 
for a pledge to implement the garibi hatao 
programme which the Congress Party had 
given out to the masses.

Having said so, I had expected that in 
this Budget there would not be generalised 
features and vague intentions. It was expected 
that the Finance Minister will spell out some 
concrete programmes as to how he is going 
to implement the various assurances.

In that context, I would like to invite the 
attention of the House to the aspect o f 
employment. The hon. Finance Minister 
has repeated an old scheme of providing 
Rs. 50 crores for giving employment to each 
wage earner in a family. The hon. Finance 
Minister is intelligent enough to note that 
Rs. 50 crores is a mere pittance, a drop in 
the ocean. We thought it to be a  political 
gimmick when this employment programme 
had been spelt out about six months ago. 
This is no new programme that has been 
spelt out in the Budget Speech of the hon. 
Finance Minister. I think, long before this 
election, this programme had been spelt out 
as an immediate measure, as an urgent 
measure, to tackic the unemployment 
problem.

Now, this Rs. 50 crores programme is 
going to spread over 4000 blocks with the 
target of providing Rs. 100 per month to 
every wage earner in a family. We had 
expected that the Government of India 
should have in the meantime identified 
the districts, identified the blocks, in 
which the programme is going to toe imple
mented. But what I understand from the 
Budget Speech of the hon. Finance Minister 
is that the State Government have 
been asked to formulate the schemes. 
$ow this will go on between the 
Government of India and the State Govern* 
ments. If I am not pessimistic enough, it 
is going to to  in tha doldrums, Even out v f
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this Amount of Rs. SO crores, according to 
my reckoning, at least one-third will go 
towards the administrative cost If Rs, 16 
crores are earmarked for the administrative 
cost alone, the only persons who will benefit 
under this employment scheme is either a 
Secretary or a Deputy Secretary and hordes 
Of other administration staff, and not the 
poor rural people for whom this programme 
is ostensibly meant.

We were told that there were special 
development scheme} for 46 districts. This 
was another the schemes which had been 
spelt out by the Government of India to 
urgently tackle the development problem in 
the rural areas. These development agendcs 
which will address themselves to the aspect of 
agriculture, irrigation, etc. are nothing new. 
They were there in the Plans and it was for 
the Finance Minister to have made an honest 
assessment of the situation and to have told 
Us how these development agencies or, as a 
matter of fact, for tha t this Rs. 50 crores 
schemes is gong to mitigate the hardships in 
the rural sector.

I would like to invite the attention Of 
this House to another aspect o f the matter. 
It is not the unemployment problem rn the 
rural sector that is so much facmg us. But 
what is staring at us today is the problem of 
unemployment in the urban sector. It has 
been fashionable of late to say that unemp
loyment is not confined to urban sector 
alone. There is a refusal to recognise the 
agonies of the educated unemployed. With 
all humility, I would submit that uneducated 
person is never unemployed.

Suppose a man runs a tea shop or a 
pan shop. He engages five other persons 
and a cultivator who k  uneducated main
tains a  whole family. But that is not the 
case in the case of the educated unemployed.

According to published figures, till 
October 1970 we had educated unemployed 
in this country to the order of about 4 
million. It is surprising that a respofisrbtt 
OdvemmcM headed by Mr. Chav&n and a 
socialist like Shrimad Indira Gandhi should 
have remained siteot ow r the problem of 
educated wiempfoyed. With all emphasis 
at m y command, I  would like to submit 
feat unemployment of a  growing population 
is fee tfteafcst dittger to a «x*afof demo

cracy that we profess to bring about through 
the ballot box.

Sir, there is another aspect to which t 
would like to invite the attention of this 
House. The Finance Minister has sought 
to assure us that the price situation in the 
country registering downward trend. If 
I remember correctly, according to him, 
though the price index has registered an up
ward trend m the ca.se of manufactured 
articles and the cost of living index has gone 
up, the food prices have gone down to the 
order of 6  to 7 per cent. While it may be 
true of wheat, 1 should inform the Finance 
Minister that the case is exactly the opposite 
in the case of rice. Sir, I come from a 
rice-growing and rice-eating area and 1 tell 
you that the rice price has gone up fantasti
cally high in spite of the green Revolution 
about which the Government is boasting so 
much. Having said so, 1 would urge upon 
the Government to build up enough buffer 
rice stocks so that the rice-cating population 
is not left to the mcre> of the corrupt hoar
ders And in that context, I *ould like to 
know as to what has happened to state- 
trading in foodgrains of which so much had 
been said in the Bombay session ».-l the All 
India Congress Committee and which forms 
so important a part and so important a plan 
of the socialistic programme of the Congress 
headed by Shnmati Indiia Gandhi. I hope. 
Sir, Government owe an answer to this 
House on this very vital pomt hccausc. in 
spite of the increased foodgrains production, 
the prices are also increasing and they are 
running a most on parallel lines which are 
going to meet nowhere.

Sir, the time being very short, 1 would 
like to dwttll on another important aspect, 
which, according to me, is the only aspect 
of the Central Budget today and that is the 
devolution of finances to tine States. I 
would request the hon. Finance Minister 
that he would be kind enough to furnish us 
with a statement of indices regarding Central 
investment in various Suites in the different 
sectors of our economy. The figures are 
Jumbled up in the Demands for Crants in 
this Budget and unless one is adept enough* 
on* cannot immediately find the varioua 
kinds of State Grants and Special Grants, 
etc., which are being given to the different 
States. My grievance k  that as we proceed 
i t  our plannlag, we are proc&xfin*
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wards social ©quality but towards social 
inequality and political inquity. Socialism 
docs not cnly mean removal of disparity 
between a citizen and a citizen ; between a 
class of men and a  class of men but also 
between States and States. There arc under
developed States. There are developed 
States. There are some States for whom it 
is a perpetual and eternal problem as tn how 
their non-Plan expenditure is to be met or 
even how to meet their administrative costs 
and there are States which generate suffi
cient surpluses for implementing their 
Plans. Therefore, Sir, tn this context, any res
ponsible Finance Minister has to review and 
examine this Central Budget, the central 
problem of which is, according to me, the 
devolution of Central Finances to the 
States.

When our Constitution Assembly was 
seized of tins question, the issue was very 
limited.

The issue was devolution of Central 
Finance* to the States according to Art. 280 
of the Constitution, which had contemplated 
that there would be a Finance Commission 
a quinquinnial affairs, uhich would make 
awards from time to time to State Govern
ments to meet their temporary liabilities.

When the Constituent Assembly had 
framed Art. 280 of the Constitution, the con
cept of the Plan had not come into existence. 
But, in the given context of today, it is the 
Plan and the Plan alone, which has trans
cended All the limited horizons of Art. 280. 
And, today, vvhen we are confronted with a 
situation in with there are s»ome States which 
have to depend upon the Central l oan for 
meeting their administrative expenditure, it 
will bo for the Finance Minister, to tell us 
«s to how those States are going to tacMe 
with their problems of planned development 
and growth. And, if, in those States, ano- 
mosities grow, bitterness increase ; and pose 
a  challenge to our nation, then, certainly, the 
responsibility squarely will rest on the 
shoulders of the Finance Minister.

Sir, in this context, I would like to 
remind you of one point. When Shri Vidya 
Churan Shukla was replying to the Debate 
on the Supplementary Demands he said that 
suteli State* which want to give increased 
Dearness Allowance can look to the Centre 
for loans. I was almost tempted to 
to t  him i How these loans are gotog to be

serviced by the State Governments ? There 
are States like Orissa which have received 
huge loans from the Government of India. 
In servicing those loans, all the Grants and 
the Special Grants which they have been 
receiving, are being consumed. Therefore, 
the issue today is, as to what radical 
measures the Government of India can 
evolve, for the devolution of the finances to 
States like Orissa for the planned progress.

In this context, 1 find that the Special 
Grants which the Government of India had 
been giving are registering today diminishing 
return. We find that the non-plan Grants 
are on the dwindle and we would like to 
know from the hon. Finance Minister as to 
what it is that has necesssitated this 
situation.

For instance, in the Revised Budget, the 
non-Plan Grants were of the order of 
Rs. 141.83 crorcs. Jn 1971-72, it has been 
rcduccd to Rs. 136.87 crorcs. Whereas this 
reduction may not mean anything to richer 
and more resourceful States, certainly, it is 
going to mean a great hardship for States 
like Orissa, Madhya Pradesh, Rajasthan and 
A.ssam. There is another aspect. In the 
scheme of Central assistance to the States, 
70 per cent component of this is loan ‘and 
30 per cent is grant. Variations are made 
in case of certain States like Assam, 
Nagaland, Jammu and Kashmir, etc., where 
the position is exactly reversed. The ratio 
or the component of loan there is 10 per cent 
whereas the grant is 90 per cent. If a 
rational classification is made, 1 do not see 
why any difference should be made in case of 
States like Orissa. If Assam can get 10 per 
cent loan and 90 per cent grant, certainly it 
is for the Government of India to give an 
answer as to why similarly placed, and 
underdeveloped States, in Similar situations, 
should not get that same consideration. 
I do not wish tn join issue witli the 
Government of India at this moment on 
this point, because the subject requires 
more detailed examination. But aft this 
stage, I would only make a humble plea to 
the hon. Finance Minister that he should see 
that more redical measures are evolved so 
that under-developed States do not suffer 
from any handicap and do not recede to Uhe 
backwaters of stagnation.

With these words, I commend the budget 
for the consideration of the Mouse.
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mC*J3& Ŝ ̂  mmmm SiL -N- . ...  ̂
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ĵrt f fw sî it wr?w 

’̂tmr ?wit t̂rr «#ht ?nr ̂sr  fiitr 
?r? It stst aro   T|nr i

<telT fin it# nfr & to  n m fi 

ftm ft f*wr flwft w wra toti g, 

WPf <ITW S ̂ ̂*Wt WRT W faf



MARCH p ,  1971 Q & 4 , 17$
[ • f t S w i t i w  f a ? ]  

m  *n? * * W r  f t  w*t

TrWi-^tltTRTFT W TSfWr-W r«RT tW T

g w fi>  % w *r 1 «r? # w n  

f tn ft Tf ^  |  w h  wm 3* r^  ar^T5 
' *flp $ 11* fsnft <?# #  r a  ’pr% t t  

ftWRr vm  *gk f , %f<CT f*rrt *nr Sf 
sfTO^r |  f% ftnft 1#  fft fo s§  

fin* fw r ^A nr 1 ftm naft 
%trK v m  « w r  w  *r*  *f f r # r  * w t  

*fcw rr«s* 1

S flT  fa  ?*P» *lWt % «TRT f'FUT |,
**>rfw it  »fW%«r *nnf *r% 1 f?R% 

<nw w fafrw  p t f «  | ,  * ?  fSrrr f a i m t  

far̂ f #  sf> arr% t *nrr s*r% ftn*
¥ t ? i t t ,  at p i  

-*rfa y d  a p m  « w  i fsnr 

w r fi % w  m r $, * m  ? « « w  m  

*ftr «nft wsfprr sirtTi, ?ft 33# *>
*»f 'Kunrr sr?t ft»rr tfrr ?n=r sprat % 
w ra*  aft * r t  f a n  t  *H V 1 
<rrtm 1

g»t *R?rr *  * m n f t  ?f<e 
*r r m x  <fpt * t$ , a t o tw p tr * t s a r r  
ftrbtr 1 5»t% #>w *Vr t
e m m  w  m x i  tet f«wr 1 1 f f r  
5*T¥t % *tph v rf  snfa* stornr «it,

17S Genl. Budgtt &

•TW ffW  Jfljlf ^T, <w fen %

e w w A W h :  w ww r t t  t>  « w  

3»r* s rm  ft fH « r  wrf«w *nfopr t% aft 
<ftr < r ^  tjor firerr f iro  n f , <i> % w #  

t r #  <rc *rr »r* i *f«Fr in n :  w ft ere$ $  

vsnr ^  «w aft v * m  $  im rt fts% «it 
y t t  sr$r P p tr  «btt, a> «rr»t s s n c r

* rP w  *»" <mr p m  m m  <if

» rw  1 1 « T € K  ^  ^ ft  »ftfir <rr
w i t  fam% ^  nwroaff
^  H * I W O T  W !  U JT5

sm m it srjft ft»TT fa  fsm %  <rw amr 
*r*TfiT #r, «flrr w fw  w**rfa wfsrpr
n  v r  » $ ,  a *  a *  * *  q * z  n i t

<T*rwT a rm r 1

ff WT5TT ^TftT I  far »nfWT WT%
snr? if ?st w ft >Pr ’fmrSr̂ r ^  

is ik aR aT  ^  ?r?t « r r w m f  ?f?r 
<f?*t 1

MR. CHAIRMAN: Shri Sarjoo Pindcy— 
he wilt start tomorrow.

The House stands adjourned tit! U A.M. 
tomorrow.

17,59 hr*

The Lok Sabha then adjourned ntt 
Bbven o f the Clock on Friday, March 26, 
W ilC hm tra S, 1893 (Saha).
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